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International Agreement on Olive Oil and Table Olives, 2015 

Chapter I 
General objectives 

Article 1 
Objectives of the Agreement 

With respect to standardization and research 

• To seek to achieve uniformity in national and international legislation 
relating to the physico-chemical and organoleptic characteristics of 
olive oils, olive pomace oils and table olives in order to prevent any 
obstacle to trade; 

• To conduct activities in the area of physico-chemical and organoleptic 
testing in order to add to the knowledge of the composition and quality 
characteristics of olive products, with a view to consolidating 
international standards and so enabling: 

- Product quality control; 

- International trade and its development; 

- Protection of consumer rights; 

- Prevention of fraudulent and misleading practices and adulteration; 

•To strengthen the role of the International Olive Council as a forum of 
excellence for the international scientific community in the area of 
olives and olive oil; 

• To coordinate studies and research on the nutritional qualities and other 
intrinsic properties of olive oil and table olives; 

• To facilitate the exchange of information on international trade flows. 

With respect to olive growing, olive oil technology and 
technical cooperation 

• To promote technical cooperation and research and development in the 
olive sector by encouraging the cooperation of public or private bodies 
and/or entities, whether national or international; 



• To conduct activities for the identification, preservation and utilization 
of the gene sources of olive trees; 

• To study the interaction between olive growing and the environment, 
particularly with a view to promoting environmental conservation and 
sustainable production, and to ensure the integrated and sustainable 
development of the sector; 

• To foster the transfer of technology through training activities in the 
fields connected with the olive sector by organizing international, 
regional and national activities; 

• To promote the protection of geographical indications of olive products 
in compliance with the corresponding international agreements to which 
a member may be a party; 

• To encourage the exchange of information and experience in the 
phytosanitary field on olive growing. 

3. With respect to the promotion of olive products, dissemination of 
information and the olive economy 

• To enhance the role of the International Olive Council as a world 
documentation and information centre about the olive tree and its 
products and as a meeting point for all the operators in the sector; 

• To promote the consumption of olive products, the expansion of 
international trade of olive oil and table olives and information in 
relation to the trade standards of the International Olive Council; 

• To support international and regional activities encouraging the 
dissemination of generic scientific information on the nutritional, health 
and other properties of olive oil and table olives with a view to 
improving consumer information; 

• To examine the world balances for olive oil, olive pomace oils and table 
olives, undertake studies and propose appropriate measures; 

• To disseminate economic data and analyses on olive oil and table olives 
and provide members with the indicators necessary to contribute to the 
smooth functioning of the olive products markets; 
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• To disseminate and use the results of research and development 
programmes linked to olive growing and study their applicability in 
increasing production efficiency. 

Chapter II 
Definit ions 

Article 2 
Definitions for the purposes of this Agreement 

1. "International Olive Council" means the international organization 
referred to in article 3, paragraph 1, established for the purpose of applying the 
provisions of this Agreement. 

2. "Council of Members" means the decision-making organ of the 
International Olive Council. 

3. "Contracting Party" means a State, a Permanent Observer in the General 
Assembly of the United Nations, the European Union or an intergovernmental 
organization as provided for in article 4, paragraph 3, which has consented to 
be bound by this Agreement. 

4. "Member" means a Contracting Party as defined above. 

5. "Olive oil" means the oil obtained solely from the fruit of the olive tree 
(Olea europaea L.), to the exclusion of oil obtained by solvent or 
re-esterification processes and of any mixture with oils of other kinds. It shall 
encompass the following designations: extra virgin olive oil, virgin olive oil, 
ordinary virgin olive oil, lampante virgin olive oil, refined olive oil and olive 
oil composed of refined olive oil and virgin olive oils. 

6. "Olive pomace oil" means the oil obtained by treating olive pomace 
with solvents or other physical treatments, to the exclusion of oils obtained by 
re-esterification processes and of any mixture with oils of other kinds. It shall 
encompass the following designations: crude olive pomace oil, refined olive 
pomace oil and olive pomace oil composed of refined olive pomace oil and 
virgin olive oils. 

7. "Table olives" means the product prepared from the sound fruits of 
varieties of the cultivated olive tree which are chosen for their production of 
olives particularly suited to curing, and which are suitably treated or processed 
and offered for trade and for final consumption. 
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8. "Olive products" means all edible olive products, in particular olive oils, 
olive pomace oils and table olives. 

9. "Olive by-products" means, in particular, the products derived from 
olive pruning and the olive products industry and the products resulting from 
alternative uses of the products of the sector. 

10. "Olive crop year" means the period from 1 September of year n to 
31 August of year n+1 for table olives and the period from 1 October of year n 
to 30 September of year n+1 for olive oil. For the southern hemisphere this 
period corresponds to the calendar year n for table olives and olive oil. 

11. "Trade standards" means the standards adopted by the International 
Olive Council acting through its Council of Members which apply to olive 
oils, olive pomace oils and table olives. 

Chapter III 
Institutional provisions 

Section 1 
Establishment, organs, functions, privileges and immunities 

Article 3 
Structure and headquarters of the international Olive Council 

1. The International Olive Council shall carry out its functions through the 
following organs: 

(a) The Council of Members; 

(b) The Chair and Vice-Chair; 

(c) The Administrative and Financial Affairs Committee, and any 
other committees and subcommittees; 

(d) The executive secretariat. 

2. The headquarters of the International Olive Council shall be established 
in Madrid, Spain, for the duration of this Agreement unless the Council of 
Members decides otherwise. 
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Article 4 
Members in the International Olive Council 

1. Each Contracting Party which accedes shall be a member of the 
International Olive Council in that it has accepted to be bound by this 
Agreement. 

2. Each member contributes to the objectives referred to in article 1 of this 
Agreement. 

3. In this Agreement, the term "Government" shall be construed as 
including the representative of any State, a Permanent Observer in the General 
Assembly of the United Nations, the European Union and any 
intergovernmental organization having comparable responsibilities in respect 
of the negotiation, signature, conclusion, ratification and implementation of 
international agreements, in particular commodity agreements. 

Article 5 
Privileges and immunities 

1. The International Olive Council shall have legal personality. It shall, in 
particular, have the capacity to contract, to acquire and to dispose of movable 
and immovable property and to institute legal proceedings. It shall not have the 
power to borrow money. 

2. The status, privileges and immunities of the International Olive Council 
as well as of its Executive Director, senior officials and staff, and of the 
experts and delegates of the members who are in the territory of the host 
Government for the performance of their functions shall be governed by the 
headquarters agreement concluded between the host Government and the 
International Olive Council. 

3. The Government of the State in which the headquarters of the 
International Olive Council is situated shall, in so far as the legislation of that 
State allows, exempt the remuneration paid by the International Olive Council 
to its employees and the assets, income and other property of the International 
Olive Council from taxation. 

4. The International Olive Council may conclude agreements with one or 
more members relating to such privileges and immunities as may be necessary 
for the proper application of this Agreement. 
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Article 6 
Composition of the Internationa] Olive Council 

1. The International Olive Council shall be composed of all the members 
of the International Olive Council. 

2. Each member shall designate its representative in the International Olive 
Council. 

Article 7 

Powers and functions of the organs 

1. The Council of Members 

(a) The Council of Members shall be composed of one delegate per 
member. Furthermore, each member may appoint one or more alternates 
and one or more advisers to its delegate. 

The Council of Members is the highest authority and decision-
making organ of the International Olive Council and shall exercise all 
such powers and functions as are necessary to achieve the objectives of 
this Agreement. 

(b) The Council of Members shall be responsible for applying the 
provisions of this Agreement. To do so, it shall take decisions and adopt 
recommendations provided the powers or functions concerned are not 
explicitly vested in the Executive Director. 

Any decision or recommendation adopted in accordance with the 
International Agreement that preceded this Agreement and that is still in 
force at the time of the entry into force of this Agreement shall continue 
to apply unless it is contrary to this Agreement or it is repealed by the 
Council of Members. 

(c) In order to implement this Agreement, the Council of Members 
shall, in accordance with the provisions of this Agreement, adopt: 

(i) Rules of Procedure; 

(ii) A financial regulation; 

(iii) Staff regulations having regard to those applying to 
officials of similar intergovernmental organizations; 
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(iv) An organization chart and job descriptions; 

(v) Other procedures required for the functioning of the 
International Olive Council. 

(d) The Council of Members shall adopt and make public an annual 
report on its activities and on the operation of this Agreement as well as 
such reports, studies and other documents as it deems useful and 
necessary. 

Chair and Vice-Chair 

(a) The Council of Members shall nominate a Chair and a Vice-Chair 
for one year from among the delegations of the members. In the event of 
the Chair or the Vice-Chair being the Head of Delegation when 
presiding at meetings, his/her right of participation in decisions of the 
Council of Members shall be exercised by another member of his/her 
delegation. 

(b) Without prejudice to the powers or functions vested in the 
Executive Director in, or in accordance with, this Agreement, the Chair 
shall preside over the sessions of the Council of Members, direct 
discussions with a view to facilitating the decision-making process and 
exercise any other related responsibilities and functions set out in this 
Agreement and/or further specified in the Rules of Procedure. 

(c) The Chair shall be accountable to the Council of Members in the 
exercise of his/her functions. 

(d) The Vice-Chair shall replace the Chair in the event of his/her 
absence, in which case he/she shall have the same powers and duties as 
the Chair when designated to take the place of the latter. 

(e) The Chair and Vice-Chair shall not receive any remuneration. In 
the event of the temporary absence of both the Chair and Vice-Chair or 
of the permanent absence of one or both, the Council of Members shall 
nominate new officers, temporary or permanent as appropriate, from 
among the delegations of the members. 

Administrative and Financial Affairs Committee, other committees 
and subcommittees 

To facilitate the work of the Council of Members, powers shall be 
given to the Council to establish, in addition to the Administrative and 



Financial Affairs Committee referred to in article 13 of this Agreement, 
any other committees and subcommittees as it deems useful for assisting 
it in the exercise of its functions under this Agreement. 

4. Executive secretariat 

(a) The International Olive Council shall have an executive 
secretariat comprising an Executive Director, senior officials and such 
staff as are required to perform the tasks arising from this Agreement. 
The functions of the Executive Director and of the senior officials shall 
be governed by the Rules of Procedure which shall lay down, in 
particular, the tasks assigned to them. 

(b) The paramount consideration in the employment of the staff of 
the executive secretariat shall be the necessity of securing the highest 
standards of efficiency, competence and integrity. The staff of the 
executive secretariat, in particular the Executive Director, senior 
officials and middle management, shall be appointed on the basis of the 
principle of proportionate alternation among the members and of 
geographical equilibrium. 

(c) The Council of Members shall appoint the Executive Director and 
senior officials for a period of four years. The Council of Members may, 
in accordance with the provisions of article 10, paragraph 4 (b), decide 
to renew or extend any appointment for not more than one period of a 
maximum of four years. 

The Council of Members shall fix their terms of appointment in 
the light of those applying to corresponding officials of similar 
intergovernmental organizations. 

(d) The Executive Director shall appoint the staff in accordance with 
the provisions laid down in this Agreement and the staff regulations. The 
Executive Director shall ensure that all appointments respect the 
principles enshrined in paragraph 4 (b) of this article and shall report 
thereon to the Administrative and Financial Affairs Committee. 

(e) The Executive Director shall be the chief administrative officer of 
the International Olive Council and shall be responsible to the Council 
of Members for the performance of any duties devolving upon him/her 
in the administration and operation of the Agreement. The Executive 
Director shall exercise his/her duties and take management decisions on 
a collegiate basis with the senior officials according to the provisions of 
the Rules of Procedure. 
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(0 The Executive Director, senior officials and the other members of 
staff shall not carry out any gainful activity in any of the various sectors 
of the olive growing and olive products industry. 

(g) The Executive Director, senior officials and staff shall not seek or 
receive instructions regarding their duties under this Agreement from 
any member or from any authority external to the International Olive 
Council. They shall refrain from any action which might reflect on their 
position as international officials responsible only to the Council of 
Members. Members shall respect the exclusively international character 
of the responsibilities of the Executive Director, senior officials and 
staff and shall avoid influencing them in the discharge of their 
responsibilities. 

Section 2 

Functioning of the Council of Members 

Article 8 Sessions of the Council of Members 

1. The Council of Members shall meet at the headquarters of the 
International Olive Council unless it decides otherwise. If, on the invitation of 
any member, the Council of Members decides to meet elsewhere, that member 
shall bear the extra expenditure this entails for the budget of the International 
Olive Council over and above that incurred in holding a session at the 
headquarters. 

2. The Council of Members shall hold two regular sessions a year. 

3. The Council of Members shall meet in extraordinary session at any time 
at the request of: 

(a) The Chair; 

(b) At least three members. 

4. Notice of a session shall be given at least 60 days before the date of the 
first meeting in the case of regular sessions, and preferably 30 days but not less 
than 21 days before the date of the first meeting in the case of extraordinary 
sessions. The expenses of delegations to the Council of Members shall be met 
by the members concerned. 
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5. Any member may, by written notification addressed to the executive 
secretariat before or during any regular or extraordinary session, authorize 
another member to represent its interests and exercise its right to participate in 
the decisions at that session of the Council of Members. A member may not 
represent more than one other member at any session of the Council of 
Members. 

6. Any third party or entity with an intention to accede to this Agreement 
and/or with a direct interest in the activities of the International Olive Council 
may, upon its own initiative or upon the invitation of the Council of Members 
and with the prior consent of the latter, attend as an observer at all or parts of a 
given session or sessions of the Council of Members. 

7. Observers shall not hold the status of members and shall have neither 
decision-making powers nor voting rights. 

Article 9 
Quorum for sessions 

1. The quorum required for the sitting of a regular or an extraordinary, 
session of the Council of Members shall be verified once on the opening day 
of the session. It shall be the presence or representation, pursuant to article 8, 
paragraph 5, of at least three quarters of all the members. 

2. If the quorum mentioned in the paragraph above is not met on the 
opening of the plenary session, the Chair shall postpone the session for 
24 hours. The quorum required to open the session at the new time set by the 
Chair shall be the presence or representation of at least two thirds of all the 
members. 

3. The effective number of members necessary for the quorum shall be the 
whole number without decimal portions resulting from the application of the 
proportions mentioned above to the total number of members. 

Article 10 
Decisions of the Council of Members 

1. The decisions of the Council of Members shall be taken by consensus. 
All decisions under the present article shall be taken by the members present 
or represented and entitled to vote in line with article 16, paragraph 6. 
Members undertake to make utmost efforts to resolve any outstanding issues 
by consensus. 
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2. For any decision of the Council of Members to be adopted, the presence 
or representation of at least the majority of all the members entitled to vote in 
accordance with article 16, paragraph 6, shall be required. 

3. Consensus shall apply to all decisions taken in respect of: 

• The exclusion of members pursuant to article 34; 

• Article 16, paragraphs 6 and 10; 

• Amendments to, or termination of this Agreement pursuant to article 32 
and article 36; 

•Cooperation with other organizations in line with article 12, 
paragraph 2. 

4. For other decisions, if consensus is not reached within a time limit laid 
down by the Chair, the procedure specified below shall apply: 

(a) Decision-making concerning the trade standards and the 
implementing rules referred to in article 7, paragraph 1 (c) of 
this Agreement 

As a general rule, only decisions for which consensus has been reached 
at the appropriate level as established by the International Olive Council in its 
Rules of Procedure shall be submitted to the Council of Members for adoption. 

Should consensus not be reached following the procedure applicable at 
the appropriate level, the decision shall be referred to the Council of Members, 
together with the report outlining the difficulties encountered in this process 
and any appropriate recommendation. 

The Council of Members shall endeavour to take the decision in 
question by consensus of members present or represented and entitled to vote 
in line with article 16, paragraph 6. 

If consensus cannot be reached, the decision shall be postponed until the 
following session, whether regular or extraordinary. 

If consensus is again not obtained at that session, the decision shall, if 
possible, be postponed for at least 24 hours. 

- 11 -



Should consensus not be reached within this time period, the decision 
shall be considered adopted unless it is rejected by at least one quarter of the 
members or by a member or members with at least a total of 100 participation 
shares. 

(b) Any other decision not referred to in this article, paragraph 4 (a), 
above 

If consensus is not reached within a time limit laid down by the Chair, 
the members shall take a vote according to the provisions below: 

Any decision shall be considered to be adopted when at least the 
majority of the members representing at least 86 per cent of the participation 
shares of the members in accordance with paragraph 1 of this article are in 
favour thereof. 

5. The voting and representation procedures referred to in this article shall 
not apply to those members that do not fulfil the conditions set forth in 
article 16 of this Agreement, unless the Council decides otherwise in 
accordance with the same article. 

6. The Council of Members may take decisions by an exchange of 
correspondence between the Chair and the members without holding a session, 
provided that no member, excluding those members in arrears, objects to this 
procedure. The rules for the application of this consultation procedure shall be 
laid down by the Council of Members in its Rules of Procedure. Any decision 
so taken shall be communicated to all the members by the executive secretariat 
as quickly as possible and shall be entered in the final report of the following 
session of the Council of Members. 

Article 11 
Participation shares 

1. The members shall together hold 1,000 participation shares. These 
shares shall be equal to the financial contributions and voting rights of the 
members. 

2. The participation shares shall be divided among the members in 
proportion to the source data of each member, calculated according to the 
following formula: 

q = 1/3 (pi + p 2 ) + 1/3 (el + e2) + 1/3 (il + i2) 
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The parameters in this formula are averages expressed in thousands of 
metric tons, any fraction of 1,000 tons above a whole number being 
disregarded. There may be no fractions of participation shares. 

q: Source data used for proportionately calculating the participation 
shares 

pi : Average olive oil production of the last six olive crop years 

p2: Average table olive production of the last six olive crop years 
converted into its olive oil equivalent by the application of a 
conversion coefficient of 16 per cent 

e l : Average (customs) olive oil exports of the last six calendar years 
corresponding to the end years of the olive crop years considered 
for calculating pi 

e2: Average (customs) table olive exports of the last six calendar years 
corresponding to the end years of the olive crop years considered 
for calculating p2, and converted into their olive oil equivalent by 
the application of a conversion coefficient of 16 per cent 

i l : Average (customs) olive oil imports of the last six calendar years 
corresponding to the end years of the olive crop years considered 
for calculating pi 

i2: Average (customs) table olive imports of the last six calendar years 
corresponding to the end years of the olive crop years considered 
for calculating p2, and converted into their olive oil equivalent by 
the application of a conversion coefficient of 16 per cent 

3. The initial participation shares will be contained in annex A to this 
Agreement. They are determined in the light of the average of the data for the 
last six olive crop years and calendar years for which final data are available. 

4. No member shall hold less than five participation shares. If the 
calculation should give a result of less than five participation shares for an 
individual member, that member's share shall be increased to five and the 
párticipation shares of the other members shall be decreased proportionately. 

5. The Council of Members shall, at its second regular session of each 
calendar year, adopt the participation shares calculated under this article. 
Without prejudice to paragraph 6 of this article, such distribution shall be in 
force for the following year. 
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6. Whenever any Government as referred to in article 4, paragraph 3, 
becomes, or ceases to be, a Party to this Agreement, or a member changes its 
status within the meaning of article 16, paragraph 8, the Council of Members 
shall, for the following year, redistribute the participation shares in proportion 
to the number of participation shares held by each member, subject to the 
conditions set out in this article. In the event of accessions to or withdrawals 
from this Agreement which are effectuated during the ongoing year, the 
redistribution shall be performed solely for voting purposes. 

Article 12 
Cooperation with other organizations 

1. The Internationa] Olive Council may make arrangements for 
consultation and cooperation with the United Nations and its specialized 
agencies, in particular the United Nations Conference on Trade and 
Development, other appropriate intergovernmental organizations and relevant 
international and regional organizations. Such arrangements may include 
collaborative agreements with institutions of a financial nature that can 
contribute to the objectives referred to in article 1 of this Agreement. 

2. Any collaborative agreement established between the International 
Olive Council and the aforementioned international organizations and/or 
institutions which entails significant obligations for the International Olive 
Council shall receive the prior approval of the Council of Members in 
accordance with article 10, paragraph 3. 

3. The application of this article shall be governed by the Rules of 
Procedure of the International Olive Council. 

Chapter IV 

Administrat ive and Financial Affairs Committee 

Article 13 
Administrative and Financial Affairs Committee 

1. The Council of Members shall establish an Administrative and Financial 
Affairs Committee composed of at least one delegate of each member. The 
Administrative and Financial Affairs Committee shall meet at least twice a 
year, prior to each session of the Council of Members. 

2. The Administrative and Financial Affairs Committee shall be 
responsible for the functions described in this Agreement and in the Rules of 
Procedure. It shall be responsible, in particular, for: 
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• Examining the annual work programme of the executive secretariat for 
the functioning of the Institution, notably as regards the budget, 
financial rules and internal and statutory rules, before presenting it to 
the Council of Members for adoption at its second regular session of the 
calendar year; 

• Supervising the implementation of the internal control standards set 
forth in the Rules of Procedure of the International Olive Council and 
the control of the application of the financial provisions referred to in 
this Agreement; 

• Examining the draft annual budget of the International Olive Council 
proposed by the Executive Director. Only the draft budget proposed by 
the Administrative and Financial Affairs Committee shall be submitted 
to the Council of Members for adoption; 

• Examining and submitting each year the accounts for the preceding 
financial year to the Council of Members for adoption at its first regular 
session of the calendar year together with any other measure dealing 
with financial and administrative matters; 

• Providing advice and recommendations on matters related to the 
implementation of this Agreement; 

• Examining and reporting to the Council of Members with regard to 
applications for accession by new members or with regard to the 
withdrawal of a member of the International Olive Council; 

• Reviewing compliance with the principles enshrined in article 7 on the 
appointments of the staff in the executive secretariat and other issues 
related to the administrative and organizational matters. 

3. The Administrative and Financial Affairs Committee shall exercise, in 
addition to those functions listed in this article, any other function that is 
delegated to it by the Council in its Rules of Procedure and/or in the financial 
regulation. 

4. The Council of Members shall draw up and adopt detailed rules in its 
Rules of Procedure for the application of these provisions. 
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Chapter V 
Financial provisions 

Article 14 
Budget 

1. The financial year shall coincide with the calendar year. 

2. There shall be one single budget comprising two sections: 

• Section I: Administrative; 

• Section II: Operational, including in particular standardization, technical 
cooperation and promotion. 

The Council of Members shall decide on any additional appropriate 
subsections by taking into account the objectives of the International Olive 
Council. 

•3. The budget shall be financed by: 

(a) The amount of the contribution of each member, which shall be 
established in proportion to its participation shares as set in compliance with 
article 11 of this Agreement; 

(b) Subsidies and voluntary contributions from members, which shall 
be governed by the provisions embodied in an agreement established between 
the International Olive Council and the donor member; 

(c) Donations from Governments and/or other sources; 

(d) Other forms of supplementary contributions, including services, 
scientific and technical equipment and/or staff that may meet the requirements 
of approved programmes; 

(e) Any other revenue. 

4. The International Olive Council shall, as part of the development of 
international cooperation, endeavour to procure such essential financial and/or 
technical assistance as may be available from the competent international, 
regional or national organizations, whether financial or of some other kind. 

The above amounts shall be assigned by the Council of Members to its 
budget. 
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5. The amounts of the budget that are not committed during one calendar 
year may be carried forward to the following calendar years as advance 
funding of the budget as specified in the financial regulation. 

Article 15 
Other funds 

In addition to the budget referred to in article 14, the International Olive 
Council may be provided with other funds, the purpose, operation and 
justification for which shall be governed by the Rules of Procedure. 

The Council of Members may also authorize the executive secretariat to 
manage third-party funds. The conditions and scope of such authorization and 
the liabilities stemming from the management of such funds shall be laid down 
in the financial regulation. 

Article 16 
Payment of contributions 

1. At its second session of the calendar year, the Council of Members shall 
determine the aggregate amount of the budget referred to in article 14 of this 
Agreement and the contribution to be paid by each member for the following 
calendar year. Such contribution shall be calculated on the basis of the 
participation shares of each member as established in article 11 of this 
Agreement. 

2. The Council of Members shall assess the initial contribution of any 
member which becomes a Party to this Agreement after the entry into force of 
the latter. Such contribution shall be calculated on the basis of the participation 
shares assigned to the member concerned under article 11 of this Agreement as 
applied to the unexpired portion of the year in question. The amount of the 
contribution to be paid by the other members for that calendar year shall not be 
altered. 

3. Contributions shall be payable in euros and shall fall due from the first 
day of the financial year, that is on 1 January of each year. 

The contributions of members for the financial year during which they 
become members of the International Olive Council shall fall due on the date 
on which they become members. 

4. If, four months after the date on which contributions fall due, a member 
has not settled its contribution in full, the executive secretariat shall write to 
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the member concerned within seven days in order to request that member to 
make payment. 

5. If, upon the expiry of a period of two months from the date of the 
request made by the executive secretariat, the member in question has not yet 
settled its contribution, the voting rights of that member in the Council of 
Members shall be suspended until such time as it has made full payment of its 
contribution. 

The representatives of the member concerned shall likewise be 
suspended from holding elective office in the Council of Members as well as 
in committees and subcommittees and from participating in activities financed 
by the International Olive Council in the following year. 

6. At its first regular session of the calendar year or the extraordinary 
session which follows the deadline for contributions, the Council of Members 
shall be informed if a member has not settled its contribution. The Council of 
Members, with the exception of the member in arrears, may, after hearing the 
latter and taking into account its specific situation such as conflicts, natural 
disasters or difficulties in accessing international financial services, take any 
other decision by consensus. The Council of Members may adapt the work 
programme of the executive secretariat in the light of the contributions 
effectively paid by the members. 

7. The provisions of paragraphs 5 and 6 of this article shall apply until the 
contributions are paid in full by the member in question. 

8. After two consecutive years of unpaid contributions, the Council of 
Members may, upon hearing the member in arrears, decide that the latter shall 
cease to enjoy the rights of membership but may participate in sessions as an 
observer within the meaning of article 8, paragraph 7. 

9. Any member that withdraws from the Agreement shall remain liable to 
pay any of its financial obligations under this Agreement and shall not be 
entitled to any reimbursement of any financial contributions it has already 
settled. 

10. In no case may the Council of Members relieve a member of its 
financial obligations under this Agreement. The Council of Members may 
agree by consensus the rescheduling of the financial obligations of present and 
previous members. 
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Article 17 
Control 

1. The financial control of the International Olive Council shall be carried 
out by the Administrative and Financial Affairs Committee. 

2. The financial statements of the International Olive Council for the 
previous calendar year, certified by an independent auditor, shall be presented 
to the Administrative and Financial Affairs Committee. After analysing the 
accounts, the Committee shall, at its first regular session of the calendar year, 
submit an opinion to the Council of Members for approval and publication. 

When performing the above-mentioned audit work, the independent 
auditors shall verify compliance with the financial regulation in force as well as 
the functioning and efficiency of the existing internal control mechanisms and 
shall record the work performed and incidents detected in an annual report, 
which shall be presented to the Administrative and Financial Affairs Committee. 

This audit report shall be presented to the Council o f Members at its 
first regular session. 

The Council of Members shall designate the independent auditor who 
shall be responsible for analysing the annual accounts of the International 
Olive Council and for drawing up the report mentioned above, both according 
to the provisions of the financial regulation and its implementing procedures. 

3. Furthermore, the Council of Members shall, at its first regular session of 
the calendar year, examine and adopt the financial report for the previous 
calendar year relating to: 

• The verification of the management of the funds, assets and cash of the 
International Olive Council; 

• The regularity of financial operations and their conformity with the 
rules and regulations and budgetary provisions in force. 

4. The ex-post controls of operations are assured by external auditors in 
accordance with the dispositions of the financial regulation. 

5. Based on a risk analysis, a minimum of three members may request the 
Council for authorization to carry out controls on the activities of the 
International Olive Council to ensure compliance with the rules in force and 
the principles of sound financial management and transparency. 
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The controls will be conducted in close collaboration with the members 
of the executive secretariat of the International Olive Council in conformity 
with the rules and procedures defined in the Rules of Procedure and the 
financial regulation of the International Olive Council. 

The relevant report shall be presented to the Council of Members at the 
first plenary session following the finalization of the report. 

Article 18 
Liquidation 

1. The Council of Members shall, if dissolved, first take the steps 
stipulated in article 35, paragraph 1. 

2. On the expiry of this Agreement, the assets of the International Olive 
Council and any uncommitted sums proceeding from the funds referred to in 
article 14 shall be repaid to members in proportion to the total of their 
participation shares in force at the time. 

The voluntary contributions and the donations referred to in article 14 as 
well as any uncommitted sums referred to in article 15 shall be repaid to the 
member, donor or third party concerned. 

Chapter VI 
Standardization provisions 

Article 19 
Designations and definitions of olive oils, 

olive pomace oils and table olives 

1. The designations and definitions of olive oils, olive pomace oils and 
table olives are described in annexes B and C to this Agreement. 

2. The Council of Members may make all such amendments as it deems 
necessary or appropriate to the designations and definitions of olive oils, olive 
pomace oils and table olives provided for in annexes B and C to this 
Agreement. 
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Article 20 
Undertakings by members 

1. The members of the International Olive Council undertake to apply the 
designations prescribed in annexes B and C in their international trade and 
shall encourage their application in their internal trade. 

2. The members undertake to suppress in their internal and international 
trade any use of the designation "olive oil", alone or in combination with other 
words, which is not in conformity with this Agreement. In no case shall the 
designation "olive oil" be used alone to refer to olive pomace oil. 

3. The Council of Members shall determine quality and purity criteria 
standards applicable to the international trade of the members. 

4. Members shall ensure protection in their territory for geographical 
indications within the meaning of article 22, paragraph 1 of the Agreement on 
Trade-related Aspects of Intellectual Property Rights (TRIPS Agreement) 
relating to the products covered by the present Agreement, in accordance with 
the applicable international rules, procedures and undertakings, in particular 
article 1 of the TRIPS Agreement. 

5. Members shall, upon request, exchange information on the geographical 
indications that are afforded protection in their territory, with a view, in 
particular, to strengthening their legal protection from any practice likely to 
affect their authenticity or mar their reputation. 

6. Members shall be empowered to adopt initiatives designed to inform 
consumers on the specific characteristics of the protected geographical 
indications in their territory and to add value to such indications, in accordance 
with the applicable legal provisions. 

Article 21 
International guarantee label of the International Olive Council 

The Council of Members may make provision for the application of the 
international quality guarantee label ensuring compliance with the international 
standards of the International Olive Council. The application of this article and 
the control provisions shall be specified in the Rules of Procedure. 



Chapter VII 
General provisions 

Article 22 
General obligations 

The members shall not adopt any measures that conflict with their 
obligations under this Agreement or with the general objectives set forth in 
article 1. 

Article 23 
Financial liability of members 

The financial liability of each member to the International Olive Council 
and to the other members is limited to the extent of its obligations under article 
16 concerning the contributions to the budget referred to in the same article. 

Article 24 
Environmental and ecological aspects 

Members shall give due consideration to the improvement of practices at 
all stages of olive and olive oil production in order to guarantee the 
development of sustainable olive growing and undertake to implement such 
action as may be deemed necessary by the Council of Members to improve or 
solve any problems encountered in this sphere. 

Article 25 
Information 

The members undertake to make available and furnish to the 
International Olive Council all the statistics, data and documentation which it 
needs to discharge its functions under this Agreement, and in particular any 
information it requires in order to establish the balances for olive oils, olive 
pomace oils and table olives and to acquire a knowledge of members' national 
policies for olive products. 

Article 26 
Disputes and complaints 

1. Any dispute which concerns the interpretation or application of this 
Agreement and which is not settled by negotiation shall, at the request of any 
member or members which are a party to the dispute, be referred to the 
Council of Members, which shall take a decision in the absence of the member 
or members concerned after seeking an opinion, where appropriate, from an 
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advisory panel. The composition and operational details of this panel shall be 
laid down in the Rules of Procedure. 

2. A substantiated opinion by the advisory panel shall be submitted to the 
Council of Members, which shall in all circumstances settle the dispute after 
considering all the relevant facts. 

3. Any complaint that a member, the Chair, or the Vice-Chair when acting 
as the Chair, have failed to fulfil their obligations under this Agreement shall, 
at the request of the member making the complaint, be referred to the Council 
of Members. The Council shall take a decision in the absence of the party or 
parties involved after consulting the parties concerned and after seeking an 
opinion, where appropriate, from the advisory panel referred to in paragraph 1 
of this article. The application of this paragraph shall be further specified in 
the Rules of Procedure. 

4. If the Council of Members finds that a member has committed a breach 
of this Agreement, it may either impose on that member sanctions, ranging 
from a simple warning to the suspension of the member's right to participate in 
decisions of the Council of Members until it has met its obligations, or, in 
accordance with the procedure laid down in article 34, exclude the member 
from participation in the Agreement. The member in question shall have the 
right of recourse in the final instance to the International Court of Justice. 

5. If the Council of Members considers that the Chair, or the Vice-Chair 
when acting as the Chair, has failed to perform his/her tasks in line with this 
Agreement or the Rules of Procedure, it may, upon the request of at least 
50 per cent of the members present, decide either for one session or for a 
longer duration to temporarily suspend the powers and functions given to the 
Chair or the Vice-Chair in this Agreement or the Rules of Procedure and to 
appoint a replacement among the members of the Council. The application of 
this paragraph shall be further specified in the Rules of Procedure. 

6. As regards any dispute relating to transactions in olive oils, olive 
pomace oils and table olives, the International Olive Council may make 
appropriate recommendations to the members concerning the constitution and 
functioning of an international conciliation and arbitration office to deal with 
any such disputes. 

Article 27 
Depositary 

The Secretary-General of the United Nations is hereby designated as the 
depositary of this Agreement. 

- 2 3 -



Article 28 
Signature, ratification, acceptance and approval 

1. This Agreement shall be open for signature at United Nations 
Headquarters from 1 January 2016 until and including 31 December 2016 by 
parties to the International Agreement on Olive Oil and Table Olives, 2005, 
and Governments invited to the United Nations Conference for the Negotiation 
of a Successor Agreement to the International Agreement on Olive Oil and 
Table Olives, 2005. 

2. This Agreement shall be subject to ratification, acceptance or approval 
by the signatory Governments in accordance with their respective 
constitutional procedures. 

3. Any Government referred to in article 4, paragraph 3 may: 

.(a) At the time of signing this Agreement, declare in writing that by 
such signature it expresses its consent to be bound by this Agreement 
(definitive signature); or 

(b) After signing this Agreement, ratify, accept or approve it by the 
deposit of an instrument to that effect with the depositary. 

4. Instruments of ratification, acceptance or approval shall be deposited 
with the depositary. 

Article 29 
Accession 

1. This Agreement shall be open to accession by any Government as 
defined in article 4, paragraph 3 which may accede to this Agreement upon the 
conditions to be established by the Council of Members, which shall have in 
particular the number of participation shares and a time limit for the deposit of 
the instruments of accession. These conditions shall be transmitted by the 
Council of Members to the depositary. The procedure for the initiation of 
accession, accession negotiations and related provisions shall be laid down by 
the Council of Members in the Rules of Procedure. 

2. When the accession negotiations specified in the Rules of Procedure 
have been completed, the Council of Members shall take a decision on the 
accession in accordance with the procedure provided for in article 10. 
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3. Upon accession, a Contracting Party shall be listed in annex A to this 
Agreement, together with its participation shares as laid down in the conditions 
of accession. 

4. Accession shall be effected by the deposit of an instrument of accession 
with the depositary. Instruments of accession shall state that the Government 
accepts all the conditions established by the International Olive Council. 

Article 30 
Notification of provisional application 

1. A signatory Government which intends to ratify, accept or approve this 
Agreement, or any Government for which the Council of Members has 
established conditions for accession but which has not yet been able to deposit 
its instrument may, at any time, notify the depositary that it will apply this 
Agreement provisionally when it enters into force in accordance with article 
31, or, if it is already in force, at a specified date. 

2. A Government which has submitted a notification of provisional 
application under paragraph 1 of this article will apply this Agreement when it 
enters into force, or, if it is already in force, at a specified date and shall, from 
that time, be a Contracting Party. It shall remain a Contracting Party until the 
date of the deposit of its instrument of ratification, acceptance, approval or 
accession. 

Article 31 
Entry into force 

1. This Agreement shall enter into force definitively on 1 January 2017, 
provided that at least five of the Contracting Parties among those mentioned in 
annex A to this Agreement and accounting for at least 80 per cent of the 
participation shares out of the total 1,000 participation shares have signed this 
Agreement definitively or have ratified, accepted or approved it, or acceded 
thereto. 

2. If, on 1 January 2017, this Agreement has not entered into force in 
accordance with paragraph 1 of this article, it shall enter into force 
provisionally if by that date Contracting Parties satisfying the percentage 
requirements of paragraph 1 of this article have signed this Agreement 
definitively or have ratified, accepted or approved it, or have notified the 
depositary that they will apply this Agreement provisionally. 
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3. If, on 31 December 2016, the requirements for entry into force under 
paragraph 1 or paragraph 2 of this article have not been met, the depositary 
shall invite those Contracting Parties which have signed this Agreement 
definitively or have ratified, accepted or approved it, or have notified that they 
will apply this Agreement provisionally, to decide whether to bring this 
Agreement into force definitively or provisionally among themselves, in whole 
or in part, on such date as they may determine. 

4. For any Contracting Party which deposits an instrument of ratification, 
acceptance, approval or accession after the entry into force of this Agreement, 
this Agreement shall enter into force on the date of such deposit. 

Article 32 
Amendments 

1. The International Olive Council may, acting through the Council of 
Members, amend this Agreement by consensus. 

2. The Council of Members shall fix the date by which members shall 
notify the depositary of their acceptance of the amendment in question. 

3. The amendment shall enter into force 90 days after the depositary has 
received notification of its acceptance from all the members. If this 
requirement is not met by the date fixed by the Council of Members in 
accordance with paragraph 2 of this article, the amendment shall be considered 
withdrawn. 

4. Updates to Annex A pursuant to article 11, paragraph 5 shall not, for the 
purposes of this article, be considered amendments. 

Article 33 
Withdrawal 

1. Any member may withdraw from this Agreement at any time after the 
entry into force of this Agreement by giving written notice of withdrawal to 
the depositary. The member shall simultaneously inform the International 
Olive Council in writing of the action it has taken. 

2. Withdrawal under this article shall become effective 90 days after the 
notice is received by the depositary. 
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Article 34 
Exclusion 

Without prejudice to article 26, if the Council of Members decides that 
any member is in breach of its obligations under this Agreement and decides 
further that such breach significantly impairs the operation of this Agreement, 
it may, by reasoned decision of the other members taken by consensus and in 
the absence of the member concerned, exclude that member from this 
Agreement. The International Olive Council shall immediately notify the 
depositary of its decision. The member in question shall cease to be a Party to 
this Agreement 30 days after the date of the decision of the Council of 
Members. No new financial obligations shall ensue after the date of the 
decision to exclude the member. 

Article 35 
Settlement of accounts 

1. The Council of Members shall determine any settlement of accounts 
which it finds equitable, taking into account all the commitments entailing 
legal consequences for the International Olive Council and which would have 
repercussions on the contribution of a member which has withdrawn from this 
Agreement or which has been excluded from the International Olive Council 
or has otherwise ceased to be a Party to this Agreement, as well as the time 
needed to ensure an adequate transition, in particular when such commitments 
have to be terminated. 

Notwithstanding the provisions of the subparagraph above, such 
member shall be bound to pay any amounts due from it to the International 
Olive Council in respect of the period during which it was a member. 

2. Upon termination of this Agreement, no member referred to in 
paragraph 1 of this article shall be entitled to any share of the proceeds of the 
liquidation or the other assets of the International Olive Council; nor shall it be 
burdened with any part of the deficit, if any, of the International Olive Council. 

Article 36 
Duration, extension and termination 

1. This Agreement shall remain in force until 31 December 2026. 

2. The Council of Members may extend this Agreement. The Council of 
Members shall notify the depositary of any such extension. Any member which 
does not accept any such extension of this Agreement shall inform the 
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International Olive Council and shall cease to be a Contracting Party to this 
Agreement from the beginning of the period of extension. 

3. If before 31 December 2026, or before the expiry of the extension as 
decided by the Council of Members, a new agreement has been negotiated by 
the Council of Members but has not yet entered into force either definitively or 
provisionally, this Agreement shall remain in force beyond its expiry date until 
the new agreement enters into force for a maximum duration of 12 months. 

4. The Council of Members may decide on the termination of this 
Agreement by consensus. The obligations of the members shall continue until 
the date of termination as determined by the Council of Members. 

5. Notwithstanding the expiry or termination of this Agreement, the 
International Olive Council shall continue in being for as long as may be 
necessary for the purpose of carrying out the liquidation of the International 
Olive Council, including the settlement of accounts, and shall have during that 
period such powers and functions as may be necessary for these purposes. 

6. The Council of Members shall notify the depositary of any decision 
taken under this article. 

Article 37 
Reservations 

No reservations may be made with respect to any of the provisions of 
this Agreement. 

IN WITNESS WHEREOF the undersigned, being duly authorized 
thereto, have affixed their signature under this Agreement on the dates 
indicated. 

DONE at Geneva on 9 October 2015, the texts of this Agreement in the 
Arabic, English, French, and Spanish languages being equally authentic. 
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Annex A 
Participation shares in the budget of the Organization 

as established in accordance with article 11 

Albania 5 
Algeria 19 
Argentina 18 
Egypt 23 
European Union 717 
Iran (Islamic Republic of) 5 
Iraq 5 
Israel 5 
Jordan 8 
Lebanon 6 
Libya 5 
Morocco 41 
Montenegro 5 
Tunisia 67 
Turkey 66 
Uruguay 5 

Total 1 000 
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Annex B 
Designations and definitions of olive oils and 

olive pomace oils 

The designations of olive oils and olive pomace oils are given 
below with the definition corresponding to each designation: 

I. Olive oils 

A. Virgin olive oils: Oils which are obtained from the fruit of the olive tree 
{Olea europaea L.) solely by mechanical or other physical means under 
conditions, particularly thermal conditions, that do not lead to 
deterioration of the oil, and which have not undergone any treatment 
other than washing, décantation, centrifugation and filtration. Virgin 
olive oils shall be classified and designated as follows: 

(a) Virgin olive oils fit for consumption as they are: 

(i) Extra virgin olive oil: Virgin olive oil, the physico-chemical and 
organoleptic characteristics of which correspond to those laid down for 
this category in the trade standard of the International Olive Council; 

(ii) Virgin olive oil: Virgin olive oil, the physico-chemical and 
organoleptic characteristics of which correspond to those laid down for 
this category in the trade standard of the International Olive Council; 

(iii) Ordinary virgin olive oil: Virgin olive oil, the physico-chemical 
and organoleptic characteristics of which correspond to those laid down 
for this category in the trade standard of the International Olive 
Council.1 

(b) Virgin olive oils that must undergo processing prior to 
consumption: 

Lampante virgin olive oil: Virgin olive oil, the physico-chemical 
and organoleptic characteristics of which correspond to those laid down 
for this category in the trade standard of the International Olive Council. 
It is intended for refining for use for human consumption, or it is 
intended for technical use. 

1 Th i s p roduc t may only be sold direct to the c o n s u m e r if pe rmi t t ed in the count ry of retail sale. 
If not permi t ted , the des igna t ion of this p roduc t shall c o m p l y wi th the legal p rovis ions of the country 
concerned 
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B. Refined olive oil: Olive oil obtained by refining virgin olive oils, the 
physico-chemical characteristics of which correspond to those laid down 
for this category in the trade standard of the International Olive 
Council.2 

C. Olive oil composed of refined olive oil and virgin olive oils: Oil 
consisting of a blend of refined olive oil and virgin olive oils fit for 
consumption as they are, the physico-chemical characteristics of which 
correspond to those laid down for this category in the trade standard of 
the International Olive Council. 

II. Olive pomace oil3 

is the oil obtained by treating olive pomace oil with solvents or other 
physical treatments, to the exclusion of oils obtained by re-esterification 
processes and of any mixture with oils of other kinds. It is classified as 
follows: 

A. Crude olive pomace oil: Olive pomace oil, the physico-chemical 
characteristics of which correspond to those laid down for this category 
in the trade standard of the International Olive Council. It is intended for 
refining for use for human consumption, or it is intended for technical 
use. 

B. Refined olive pomace oil: Oil obtained by refining crude olive pomace 
oil, the physico-chemical characteristics of which correspond to those 
laid down for this category in the trade standard of the International 
Olive Council.2 

C. Olive pomace oil composed of refined olive pomace oil and virgin 
olive oils: Oil consisting of a blend of refined olive pomace oil and 
virgin olive oils fit for consumption as they are, the physico-chemical 
characteristics of which correspond to those laid down for this category 
in the trade standards of the International Olive Council. In no case may 
this blend be called "olive oil". 

2 Th i s product may only be sold direct to the c o n s u m e r if permi t ted in the count ry of retail sale. 
3 Ol ive p o m a c e oil cannot be sold with the des igna t ion or de f in i t ion "o l ive oi l" . 
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Annex C 
Designations and definitions of the types of table olives 

Table olives shall be classified in one of the following types: 

(i) Green olives: Fruits harvested during the ripening period, prior to 
colouring and when they have reached normal size. They may vary in 
colour from green to straw yellow. 

(ii) Olives turning colour: Fruits harvested before the stage of 
complete ripeness is attained, at colour change. They may vary in colour 
from rose to wine rose or brown. 

(iii) Black olives: Fruits harvested when fully ripe or slightly before 
full ripeness is reached. They may vary in colour from reddish black to 
violet black, deep violet, greenish black or deep chestnut. 

Trade preparations of table olives, including in particular types of 
processing, shall be governed by the applicable trade standards of the 
International Olive Council. 
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Chapitre I 
Objectifs généraux 

Article premier 
Objectifs de l'Accord 

1. En matière de normalisation et de recherche 

. Œuvrer pour l'uniformisation des législations nationales et internationales 
relatives aux caractéristiques physico-chimiques et organoleptiques des huiles 
d'olive, des huiles de grignons d'olive et des olives de table afin d'éviter tout 
entrave aux échanges; 

. Mener des activités en matière d'analyse physico-chimique et organoleptique pour 
améliorer la connaissance des caractéristiques de composition et de qualité des 
produits oléicoles, en vue du regroupement des normes internationales qui 
permettent : 

• Le contrôle de la qualité des produits; 

• Les échanges commerciaux internationaux et leur développement; 

• La protection des droits du consommateur; 

• La prévention des pratiques frauduleuses et trompeuses et l'adultération; 

• Renforcer le rôle du Conseil oléicole international en tant que forum d'excellence 
pour la communauté internationale scientifique en matière oléicole; 

. Coordonner des études et des recherches sur les valeurs nutritionnelles et autres 
propriétés intrinsèques de l'huile d'olive et des olives de table; 

. Faciliter l'échange d'informations sur les échanges commerciaux internationaux. 

2. En matière d'oléiculture, d'oléotechnie et de coopération technique 

• Promouvoir la coopération technique et la recherche-développement oléicoles en 
encourageant la collaboration d'organismes et/ou entités, publics ou privés, 
nationaux ou internationaux; 

. Mener des activités visant à identifier, conserver et utiliser les sources génétiques 
de l'olivier; 

• Étudier l'interaction entre l'oléiculture et l'environnement, en particulier dans 
l'optique de promouvoir la conservation environnementale et la production 
durable, et assurer le développement intégré et durable du secteur; 



. Encourager le transfert de technologies au moyen d'activités de formation dans les 
domaines liés au secteur oléicole en organisant des activités internationales, 
régionales et nationales; 

• Promouvoir la protection des indications géographiques des produits oléicoles 
conformément aux règlements internationaux correspondants auxquels un membre 
peut être partie; 

. Encourager l'échange d'informations et de données d'expérience dans le domaine 
phytosanitaire concernant l'oléiculture. 

3. En matière de promotion des produits oléicoles, de diffusion d'information, 
et d'économie oléicole 

. Renforcer le rôle du Conseil oléicole international en tant que centre mondial de 
documentation et de diffusion d'information sur l'olivier et ses produits et forum 
de rencontre entre l'ensemble des opérateurs du secteur; 

• Promouvoir la consommation des produits oléicoles, l'expansion du commerce 
international de l'huile d'olive et des olives de table et l'information relative aux 
normes commerciales du Conseil oléicole international; 

. Soutenir les activités aux niveaux international et régional qui favorisent la 
diffusion d'informations scientifiques génériques sur les propriétés 
nutritionnelles, de santé et autres de l'huile d'olive et des olives de table en vue 
d'une meilleure information des consommateurs; 

. Examiner les bilans mondiaux de l'huile d'olive, des huiles de grignons d'olive et 
des olives de table, entreprendre des études et proposer des mesures appropriées; 

. Diffuser des données et analyses économiques sur l'huile d'olive et les olives de 
table et mettre à la disposition des membres des indicateurs permettant d'assurer 
le fonctionnement normal des marchés des produits oléicoles; 

• Diffuser et utiliser les résultats des programmes de recherche-développement 
consacrés à l'oléiculture et étudier leur applicabilité pour améliorer l'efficacité de 
la production. 
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Chapitre II 
Définitions 

Article 2 
Définitions aux fins du présent Accord 

1. L'expression «Conseil oléicole international» désigne l'organisation 
internationale visée au paragraphe 1 de l'article 3, établie dans le but d'appliquer les 
dispositions du présent Accord. 

2. L'expression « Conseil des Membres » désigne l'organe décisionnel du Conseil 
oléicole international. 

3. L'expression « Partie contractante » désigne un État, un observateur permanent 
à l'Assemblée générale des Nations Unies, l'Union européenne ou une organisation 
intergouvernementale, au sens du paragraphe 3 de l'article 4, qui a accepté d'être lié 
par le présent Accord. 

4. Le terme « membre » désigne une Partie contractante telle que définie ci-
dessus. 

5. L'expression « huiles d'olive » désigne les huiles provenant uniquement du 
fruit de l'olivier (Olea europaea £.), à l'exclusion des huiles obtenues par solvant 
ou par des procédés de réestérification et de tout mélange avec des huiles d'autre 
nature. Elle fait l 'objet des dénominations suivantes : huile d'olive vierge extra, 
huile d'olive vierge, huile d'olive vierge courante, huile d'olive vierge lampante, 
huile d.'olive raffinée et huile d'olive constituée par un coupage d'huile d'olive 
raffinée et d'huiles d'olive vierges. 

6. L'expression « huiles de grignons d'olive » désigne l'huile obtenue par 
traitement aux solvants ou d'autres procédés physiques, à l'exclusion des huiles 
obtenues par des procédés de réestérification et de tout mélange avec des huiles 
d'autre nature. Elle fait l 'objet des dénominations suivantes : huile de grignons 
d'olive brute, huile de grignons d'olive raffinée et huile de grignons d'olive 
constituée par un coupage d'huile de grignons d'olive raffinée et d'huiles d'olive 
vierges. 

7. L'expression « olives de table » désigne le produit préparé à partir des fruits 
sains de variétés de l'olivier cultivé choisies pour leur production de fruits 
particulièrement aptes à la confiserie, soumis à des traitements ou opérations 
appropriés et offerts au commerce et à la consommation finale. 
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8. L'expression « produits oléicoles » désigne tous les produits oléicoles 
comestibles, notamment les huiles d'olive, les huiles de grignons d'olive et les 
olives de table. 

9. L'expression « sous-produits oléicoles » désigne notamment les produits 
dérivés de la taille de l'olivier et de l'industrie des produits oléicoles ainsi que ceux 
résultant d'autres usages des produits du secteur. 

10. L'expression « campagne oléicole » désigne la période allant du 1" septembre 
de l'année « au 31 août de l'année n+1 pour les olives de table et la période allant 
du 1er octobre de l'année n au 30 septembre de l'année n+1 pour l'huile d'olive. 
Pour l'hémisphère Sud, cette période correspond à l'année civile n pour les olives 
de table et l'huile d'olive. 

11. L'expression «normes commerciales» désigne les normes adoptées par le 
Conseil oléicole international par l'intermédiaire de son Conseil des Membres, 
applicables aux huiles d'olive, aux huiles de grignons d'olive et aux olives de table. 

Chapitre III 
Dispositions institutionnelles 

Section 1 
Institution, organes, fonctions, privilèges et immunités 

Article 3 
Structure et siège du Conseil oléicole international 

1. Le Conseil oléicole international exerce ses fonctions par l'intermédiaire des 
organes suivants : 

a) Le Conseil des Membres; 

b) Le Président et le Vice-Président; 

c) Le Comité des affaires financières et administratives et tous autres comité 
et sous-comité; et 

d) Le secrétariat exécutif. 

2. Le Conseil oléicole international a son siège à Madrid (Espagne), pour la durée 
du présent Accord, à moins que le Conseil des Membres n'en décide autrement. 
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Article 4 
Membres au Conseil oléicole international 

1. Chaque Partie contractante qui adhère est un membre du Conseil oléicole 
international en ce qu'elle a accepté d'être liée par le présent Accord. 

2. Chaque membre contribue aux objectifs visés à l'article premier du présent 
Accord. 

3. Dans le présent Accord, le terme « gouvernement » est réputé valoir aussi pour 
les représentants de tout État, pour un observateur permanent à l'Assemblée 
générale des Nations Unies, pour l'Union européenne et pour toute organisation 
intergouvernementale ayant des responsabilités comparables dans la négociation, la 
signature, la conclusion, la ratification et l'application d'accords internationaux, en 
particulier d'accords sur des produits de base. 

Article 5 
Privilèges et immunités 

1. Le Conseil oléicole international a la personnalité juridique. Il a en particulier 
la capacité de contracter, d'acquérir et de céder des biens meubles et immeubles et 
d'ester en justice. Il n'est pas habilité à emprunter des fonds. 

2. Le statut, les privilèges et les immunités du Conseil oléicole international, de 
son Directeur exécutif, de ses hauts fonctionnaires et de son personnel, ainsi que des 
experts et des représentants des membres qui se trouvent sur le territoire du 
gouvernement hôte pour exercer leurs fonctions, sont régis par l'Accord de siège 
conclu entre le gouvernement hôte et le Conseil oléicole international. 

3. Dans la mesure où sa législation le permet, le gouvernement de l'État où le 
Conseil oléicole international a son siège exonère d'impôts les traitements que le 
Conseil oléicole international verse à son personnel ainsi que les avoirs, revenus et 
autres biens de celui-ci. 

4. Le Conseil oléicole international peut conclure avec un ou plusieurs membres 
les accords se rapportant aux privilèges et immunités nécessaires à la bonne 
application du présent Accord. 
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Article 6 
Composition du Conseil oléicole international 

1. Le Conseil oléicole international se compose de tous ses membres. 

2. Chaque membre désigne son représentant au Conseil oléicole international. 

Article 7 
Pouvoirs et fonctions des organes 

1. Conseil des Membres 

a) Le Conseil des Membres est composé d'un représentant par membre. 
Chaque membre peut en outre adjoindre à son représentant un ou plusieurs 
suppléants et un ou plusieurs conseillers. 

Le Conseil des Membres est l'autorité suprême et l'organe décisionnel du 
Conseil oléicole international. Il exerce tous les pouvoirs et s'acquitte de toutes les 
fonctions qui sont nécessaires pour atteindre les objectifs du présent Accord. 

b) Le Conseil des Membres est chargé d'appliquer les dispositions du présent 
Accord. À cette fin, il prend des décisions et adopte des recommandations, à moins 
que les pouvoirs ou les fonctions en la matière ne soient explicitement accordés au 
Directeur exécutif. 

Toute décision ou recommandation qui a été adoptée conformément à l'Accord 
international antérieur au présent Accord et qui est encore en vigueur au moment de 
l'entrée en vigueur du présent Accord continue à s'appliquer, à moins qu'elle ne soit 
contraire au présent Accord ou abrogée par le Conseil des Membres. 

c) Aux fins de l'application du présent Accord, le Conseil des Membres 
adopte conformément aux dispositions dudit Accord : 

i) Un Règlement intérieur; 

ii) Un règlement financier; 

iii) Un Statut du personnel, en tenant compte des dispositions applicables 
aux fonctionnaires d'organisations intergouvernementales similaires; 

iv) Un organigramme et une description des postes; 

v) Toute autre procédure nécessaire au fonctionnement du Conseil 
oléicole international. 
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d) Le Conseil des Membres adopte et publie un rapport annuel sur ses 
activités et sur le fonctionnement du présent Accord, ainsi que tous les rapports, 
études et autres documents qu'il juge utiles et nécessaires. 

2. Président et vice-président 

a) Le Conseil des Membres nomme pour une année un président et un vice-
président parmi les délégations des membres. Dans le cas où le président ou le vice-
président est chef de délégation lorsqu'il préside les réunions, son droit de participer 
aux décisions du Conseil des Membres est exercé par un autre membre de sa 
délégation. 

b) Sans préjudice des pouvoirs ou fonctions dévolus au Directeur exécutif par 
le présent Accord ou conformément à celui-ci, le président préside les sessions du 
Conseil des Membres, conduit les discussions en vue de faciliter le processus 
décisionnel et exerce toutes les autres responsabilités et fonctions correspondantes 
définies dans le présent Accord et/ou précisées dans le Règlement intérieur. 

c) Dans l'exercice de ses fonctions, le président est responsable devant le 
Conseil des Membres. 

d) Le vice-président remplace le président en son absence et, dans ce cas, a les 
mêmes pouvoirs et les mêmes devoirs que celui-ci. 

e) Le président et le vice-président ne sont pas rémunérés. En cas d'absence 
temporaire simultanée du président et du vice-président ou en cas d'absence 
permanente de l'un d'entre eux ou des deux, le Conseil des Membres nomme, parmi 
les délégations des membres, de nouveaux titulaires, temporaires ou permanents 
selon qu'il convient. 

3. Comité des affaires financières et administratives, comités et sous-comités 

Pour faciliter les travaux du Conseil des Membres, le Conseil a le pouvoir de 
constituer, en plus du Comité des affaires financières et administratives visé à 
l'article 13 du présent Accord, les comités et sous-comités qu'il juge utiles pour 
l'assister dans l'exercice des fonctions qui lui sont conférées par ledit Accord. 

4. Secrétariat exécutif 

a) Le Conseil oléicole international est doté d'un secrétariat exécutif composé 
d'un Directeur exécutif, de hauts fonctionnaires et du personnel nécessaire à la 
réalisation des tâches découlant du présent Accord. Les fonctions du Directeur 
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exécutif et des hauts fonctionnaires sont régies par le Règlement intérieur qui 
établit, en particulier, les tâches qui leur sont assignées. 

b) La considération dominante dans le recrutement du personnel du secrétariat 
exécutif est la nécessité d'assurer à celui-ci les services de personnes possédant les 
plus hautes qualités de travail, de compétence et d'intégrité. Le personnel du 
secrétariat exécutif, en particulier le Directeur exécutif, les hauts fonctionnaires et 
les fonctionnaires intermédiaires, sont recrutés sur la base du principe de 
l'alternance proportionnée entre les membres et de l'équilibre géographique. 

c) Le Conseil des Membres nomme le Directeur exécutif et les hauts 
fonctionnaires pour un mandat d'une durée de quatre ans. Il peut décider, 
conformément aux dispositions du paragraphe 4 b) de l'article 10, de renouveler ou 
de prolonger tout engagement pour un mandat unique d'une durée maximale de 
quatre ans. 

Le Conseil des Membres fixe leurs conditions d'engagement en tenant compte 
des conditions d'engagement applicables aux fonctionnaires homologues 
d'organisations internationales similaires. 

d) Le Directeur exécutif nomme le personnel conformément aux dispositions 
énoncées dans le présent Accord et dans le Statut du personnel. Il s'assure que 
toutes les nominations respectent les principes visés au paragraphe 4 b) du présent 
article et fait rapport à ce sujet au Comité administratif et financier. 

e) Le Directeur exécutif est le plus haut fonctionnaire du Conseil oléicole 
international; il est responsable devant le Conseil des Membres de l'exercice des 
fonctions qui lui reviennent dans l'administration et le fonctionnement de l'Accord. 
Il exerce ses fonctions et prend les décisions de gestion collégialement avec les 
hauts fonctionnaires conformément aux dispositions du Règlement intérieur. 

f) Le Directeur exécutif, les hauts fonctionnaires et les autres membres du 
personnel ne doivent exercer aucune activité lucrative dans l'une quelconque des 
diverses branches du secteur oléicole. 

g) Dans l'exercice des fonctions qui leur sont conférées par le présent Accord, 
le Directeur exécutif, les hauts fonctionnaires et le personnel ne sollicitent ni 
n'acceptent d'instructions d'aucun membre ni d'aucune autorité extérieure au 
Conseil oléicole international. Ils s'abstiennent de tout acte incompatible avec leur 
situation de fonctionnaires internationaux responsables seulement envers le Conseil 
des Membres. Les membres doivent respecter le caractère exclusivement 
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international des fonctions du Directeur exécutif, des hauts fonctionnaires et du 
personnel et éviter de les influencer dans l'exercice de leurs fonctions. 

Section 2 
Fonctionnement du Conseil des membres 

Article 8 
Sessions du Conseil des Membres 

1. Le Conseil des Membres se réunit au siège du Conseil oléicole international à 
moins qu'il n'en décide autrement. Si, sur l'invitation d'un membre, le Conseil des 
Membres décide de se réunir ailleurs qu'au siège, ce membre prend à sa charge les 
frais supplémentaires qui en résultent pour le budget du Conseil oléicole 
international au-delà de ceux qu'entraînerait une session au siège. 

2. Le Conseil des Membres se réunit en session ordinaire deux fois par an. 

3. Le Conseil des Membres se réunit en session extraordinaire à tout moment à la 
demande de : 

a) Son président; 

b) Trois membres au moins. 

4. Les sessions sont annoncées au moins soixante jours avant la date de la 
première séance en cas de session ordinaire et si possible trente jours mais pas 
moins de vingt et un jours avant la date de la première séance en cas de session 
extraordinaire. Les dépenses des délégations au Conseil des Membres sont à la 
charge des membres concernés. 

5. Tout membre peut, par notification écrite adressée au secrétariat exécutif avant 
ou pendant une session ordinaire ou extraordinaire, autoriser un autre membre à 
représenter ses intérêts et à exercer son droit de participer aux décisions pendant la 
session en question du Conseil des Membres. Un membre ne peut représenter plus 
d'un autre membre à une session du Conseil des Membres. 

6. Toute partie tierce ou entité qui a l'intention d'adhérer au présent Accord et/ou 
qui a un intérêt direct pour les activités du Conseil oléicole international peut, de sa 
propre initiative ou sur l'invitation du Conseil des Membres et avec l'accord 
préalable de ce dernier, assister en qualité d'observateur à tout ou partie d'une ou de 
sessions données du Conseil des Membres. 
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7. Les observateurs n'ont pas la qualité de membres et n'ont ni pouvoir 
décisionnel ni droit de vote. 

Article 9 
Quorum des sessions 

1. Le quorum exigé pour une session ordinaire ou extraordinaire du Conseil des 
Membres est vérifié une fois le jour de l'ouverture de la session. Il est constitué par 
la présence ou la représentation conformément au paragraphe 5 de l'article 8 des 
trois quarts au moins de l'ensemble des membres. 

2. Si le quorum visé au paragraphe ci-dessus n'est pas atteint à la séance 
d'ouverture de la session, le Président reporte la session de vingt-quatre heures. Le 
quorum exigé pour ouvrir la session à la nouvelle heure indiquée par le Président est 
constitué par la présence ou la représentation des deux tiers au moins de l'ensemble 
des membres. 

3. Le nombre effectif de membres nécessaire pour que le quorum soit atteint est le 
nombre entier sans décimales résultant de l'application des proportions mentionnées 
ci-dessus par rapport au nombre total de membres. 

Article 10 
Décisions du Conseil des Membres 

1. Les décisions du Conseil des Membres sont prises par consensus. Toutes les 
décisions prises en vertu du présent article le sont par les membres présents ou 
représentés autorisés à voter conformément au paragraphe 6 de l'article 16. Les 
membres s'engagent à faire tous les efforts pour résoudre par consensus toute 
question en suspens. 

2. Pour qu'une décision du Conseil des Membres soit adoptée, la présence ou la 
représentation de la majorité au moins de l'ensemble des membres autorisés à voter 
conformément au paragraphe 6 de l'article 16 est requise. 

3. Le consensus s'applique à toutes les décisions prises concernant : 

• L'exclusion des membres, conformément à l'article 34; 

. Les paragraphes 6 et 10 de l'article 16; 

. Les amendements au présent Accord ou la fin dudit Accord, conformément à 
l'article 32 et à l'article 36 respectivement; 
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. La coopération avec les autres organisations, conformément au paragraphe 2 
de l'article 12. 

4. Pour les autres décisions, si le consensus n'est pas atteint dans un délai fixé par 
le Président, la procédure ci-dessous s'applique. 

a) Prise de décisions concernant les normes commerciales et les règles 
d'exécution visées au paragraphe 1 c) de l'article 7 

En règle générale, seules les décisions pour lesquelles un consensus a été atteint 
au niveau voulu tel qu'établi par le Conseil oléicole international dans son 
Règlement intérieur sont soumises au Conseil des Membres pour adoption. 

Dans le cas où le consensus n'est pas atteint au niveau voulu conformément à la 
procédure applicable, la décision est renvoyée au Conseil des Membres 
accompagnée d'un rapport exposant les difficultés auxquelles le processus s'est 
heurté et de toute recommandation appropriée. 

Le Conseil des Membres s'efforce de prendre la décision en question par 
consensus des membres présents ou représentés autorisés à voter conformément au 
paragraphe 6 de l'article 16. 

Si le consensus ne peut pas être atteint, la décision est reportée à la session 
ordinaire ou extraordinaire suivante. 

Si à la session suivante le consensus n'est toujours pas atteint, la décision est 
reportée si possible d'au moins vingt-quatre heures. 

Si le consensus n'est pas atteint dans ce délai, la décision est considérée comme 
adoptée à moins d'être rejetée par un quart au moins des membres ou par un ou des 
membres détenant un total d'au moins 100 quotes-parts de participation. 

b) Toute autre décision non visée au paragraphe 4 a) ci-dessus 

Si le consensus n'est pas atteint dans un délai fixé par le Président, les membres 
sont appelés à voter conformément aux dispositions suivantes : 

Toute décision est considérée comme adoptée lorsqu'elle a recueilli les voix de 
la majorité au moins des membres représentant 86 % au moins des quotes-parts de 
participation des membres conformément au paragraphe 1 du présent article. 

5. Les procédures de vote et de représentation visées dans le présent article ne 
sont pas applicables aux membres qui ne répondent pas aux conditions visées à 
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l'article 16 du présent Accord, à moins que le Conseil n'en décide autrement 
conformément au même article. 

6. Le Conseil des Membres peut prendre des décisions sans tenir de session, par 
un échange de correspondance entre le Président et les membres, sous réserve 
qu'aucun membre, à l'exclusion de ceux qui sont redevables d'arriérés, ne fasse 
objection à cette procédure. Les règles d'application de cette procédure de 
consultation sont établies par le Conseil des Membres dans son Règlement intérieur. 
Toute décision ainsi prise est communiquée à tous les membres par le secrétariat 
exécutif dans les plus brefs délais et consignée dans le rapport final de la session 
suivante du Conseil des Membres. 

Article 11 
Quotes-parts de participation 

1. Les membres ont ensemble 1 000 quotes-parts de participation. Les 
participations sont égales aux contributions financières et aux droits de vote des 
membres. 

2. Les quotes-parts sont réparties entre les membres au prorata des données de 
base de chaque membre, calculées au moyen de la formule suivante : 

q = 1/3 (pl + p2) + 1/3 (el + e2) + 1/3 (il+i2) 

Dans cette formule, les paramètres sont des moyennes exprimées en milliers de 
tonnes métriques, la fraction de millier de tonnes métriques en sus du nombre entier 
n'étant pas comptée. Il ne peut pas y avoir de fraction de quote-part. 

q : Donnée de base utilisée pour le prorata des quotes-parts. 

p l : Production moyenne d'huile d'olive des six dernières campagnes 
oléicoles. 

p2 : Production moyenne d'olives de table des six dernières campagnes 
oléicoles, convertie en équivalent huile d'olive par un coefficient de 
conversion de 16 %. 

el : Moyenne des exportations (douanières) d'huile d'olive des six dernières 
années civiles correspondant aux années indiquées comme fin des 
campagnes oléicoles retenues pour le calcul de p l . 

e2 : Moyenne des exportations (douanières) d'olives de table des six dernières 
années civiles correspondant aux années indiquées comme fin des 

- 1 2 -



campagnes oléicoles retenues pour le calcul de p2, convertie en équivalent 
huile d'olive par un coefficient de conversion de 16 %. 

11 : Moyenne des importations (douanières) d'huile d'olive des six dernières 
années civiles correspondant aux années indiquées comme fin des 
campagnes oléicoles retenues pour le calcul de p l . 

12 : Moyenne des importations (douanières) d'olives de table des six dernières 
années civiles correspondant aux années indiquées comme fin des 
campagnes oléicoles retenues pour le calcul de p2, convertie en équivalent 
huile d'olive par un coefficient de conversion de 16 %. 

3. Les quotes-parts initiales figureront à l'annexe A au présent Accord. Elles sont 
fixées compte tenu de la moyenne des données pour les six dernières campagnes 
oléicoles et années civiles pour lesquelles des données finales sont disponibles. 

4. Aucun membre ne peut détenir moins de cinq quotes-parts de participation. Si le 
résultat du calcul effectué est inférieur à cinq quotes-parts de participation pour un 
membre, la quote-part de participation de ce membre est portée à cinq et celles des 
autres membres sont diminuées proportionnellement. 

5. Le Conseil des Membres, a sa seconde session ordinaire de chaque année civile, 
adopte les quotes-parts de participation calculées conformément aux dispositions du 
présent article. Sans préjudice du paragraphe 6 du présent article, cette répartition 
est en vigueur pour l'année suivante. 

6. Lorsqu'un gouvernement au sens du paragraphe 2 de l'article 4 devient ou cesse 
d'être partie au présent Accord ou qu'un membre change de statut au sens du 
paragraphe 8 de l'article 16, le Conseil des Membres redistribue, pour l'année 
suivante, les quotes-parts de participation proportionnellement au nombre de 
quotes-parts de participation détenues par chaque membre, sous réserve des 
conditions fixées dans le présent article. En cas d'adhésions au présent Accord ou 
de retraits dudit Accord pendant l'année en cours, la redistribution est effectuée 
uniquement aux fins de vote. 

Article 12 
Coopération avec d'autres organisations 

1. Le Conseil oléicole international peut prendre des dispositions pour procéder à 
des consultations et coopérer avec l'Organisation des Nations Unies et ses organes 
spécialisés, en particulier la Conférence des Nations Unies sur le commerce et le 
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développement, d'autres organisations intergouvernementales appropriées et 
organisations internationales et régionales compétentes. Ces dispositions peuvent 
comprendre des accords de collaboration avec des institutions à caractère financier 
pouvant contribuer aux objectifs visés à l'article premier du présent Accord. 

2. Tout accord de collaboration établi entre le Conseil oléicole international et les 
organisations et/ou institutions internationales susmentionnées qui implique des 
obligations importantes pour le Conseil oléicole international reçoit l'approbation 
préalable du Conseil des Membres conformément au paragraphe 3 de l'article 10. 

3. L'application du présent article est régie par le Règlement intérieur'du Conseil 
oléicole international. 

Chapitre IV 

Comité des affaires administratives et financières 

Article 13 Comité des affaires administratives et financières 

1. Le Conseil des Membres constitue un Comité des affaires administratives et 
financières composé d'au moins un représentant de chaque membre. Le Comité des 
affaires administratives et financières se réunit au moins deux fois par an, avant 
chaque session du Conseil des Membres. 

2. Le Comité des affaires administratives et financières est chargé des fonctions 
décrites dans le présent Accord et dans le Règlement intérieur. Il est chargé en 
particulier : 

• D'examiner le programme de travail annuel du secrétariat exécutif relatif au 
fonctionnement de l'institution, notamment en ce qui concerne le budget, les 
règles financières, les règles internes et statutaires, avant de le présenter pour 
adoption au Conseil des Membres à sa seconde session ordinaire de l'année civile; 

. De superviser la mise en œuvre des normes de contrôle interne définies dans le 
Règlement intérieur du Conseil oléicole international et le contrôle de 
l'application des dispositions financières visées dans le présent Accord; 

• D'examiner le projet de budget annuel du Conseil oléicole international proposé 
par le Directeur exécutif. Seul le projet de budget proposé par le Comité des 
affaires administratives et financières est soumis au Conseil des Membres pour 
adoption; 
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• D'examiner et de soumettre chaque année les comptes de l'exercice financier 
précédent au Conseil des Membres pour adoption à sa première session ordinaire 
de l'année civile, ainsi que toute autre disposition ayant trait à des questions 
financières et administratives; 

. De formuler des avis et des recommandations sur les questions liées à 
l'application du présent Accord; 

• D'examiner et de rendre compte au Conseil des Membres en ce qui concerne les 
demandes d'adhésion de nouveaux membres ou le retrait d'un membre du Conseil 
oléicole international; 

• D'examiner le respect des principes visés à l'article 7 relatifs à la nomination du 
personnel du secrétariat exécutif et d'autres questions relatives aux affaires 
administratives et d'organisation. 

3. Outre les fonctions énumérées dans le présent article, le Comité des affaires 
administratives et financières exerce toute autre fonction qui lui est déléguée par le 
Conseil dans son Règlement intérieur et/ou son règlement financier. 

4. Le Conseil des Membres établit et adopte des règles détaillées dans son 
Règlement intérieur pour l'application des présentes dispositions. 

Chapitre V 
Dispositions financières 

Article 14 
Budget 

1. L'exercice financier coïncide avec l'année civile. 

2. Il existe un seul budget composé de deux chapitres : 

• Chapitre I : Administration; 

. Chapitre II : Activités, y compris en particulier la normalisation, la coopération 
technique et la promotion. 

Le Conseil des Membres décide, au besoin, de subdiviser les chapitres en 
parties, en tenant compte des objectifs du Conseil oléicole international. 

3. Le budget est financé par : 
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a) La cotisation de chaque membre, dont le montant est établi 
proportionnellement aux quotes-parts fixées conformément à l'article 11 du présent 
Accord; 

b) Les subventions et les contributions volontaires des membres, qui sont 
régies par des dispositions reprises dans une convention établie entre le Conseil 
oléicole international et le membre donateur; 

c) Les dons de gouvernements et/ou d'autres sources; 

d) Des contributions supplémentaires sous d'autres formes, y compris sous 
forme de services, de matériel et/ou de personnel scientifique et technique pouvant 
répondre aux besoins des programmes approuvés; 

e) Toute autre recette. 

4. Dans le cadre du développement de la coopération internationale, le Conseil 
oléicole international s'attache à obtenir les concours financiers et/ou techniques 
indispensables, dont peuvent disposer des organismes internationaux, régionaux ou 
nationaux compétents, financiers ou autres. 

Les montants ci-dessus sont affectés par le Conseil des Membres à son budget. 

5. Les sommes du budget non engagées au cours d'une année civile peuvent être 
reportées sur les années civiles suivantes à titre de préfinancement du budget 
comme précisé dans le règlement financier. 

Article 15 
Autres fonds 

Outre le budget visé à l'article 14, le Conseil oléicole international peut être 
doté d'autres fonds dont l'objet, le fonctionnement et l'utilisation sont régis par le 
Règlement intérieur. 

Le Conseil des Membres peut également autoriser le secrétariat exécutif à gérer 
les fonds de tiers. Les conditions et la portée d'une telle autorisation et les 
obligations découlant de la gestion de tels fonds sont définies dans le règlement 
financier. 
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Article 16 
Règlement des cotisations 

1. À sa deuxième session de l'année civile, le Conseil des Membres déterminé le 
montant global du budget visé à l'article 14 du présent Accord, ainsi que la 
cotisation qui doit être versée par chaque membre pour l'année civile suivante. 
Cette cotisation est calculée en fonction des quotes-parts de participation de chaque 
membre telles qu'établies à l'article 11 du présent Accord. 

2. Le Conseil des Membres fixe la cotisation initiale de tout membre qui devient 
Partie au présent Accord après l'entrée en vigueur de celui-ci. Cette cotisation est 
établie en fonction des quotes-parts de participation attribuées à ce membre, 
conformément à l'article 11 du présent Accord, et de la période qui reste à courir 
jusqu'à la fin de l'année. Le montant des cotisations qui doivent être versées par les 
autres membres pour l'exercice en cours resie inchangé. 

3. Les cotisations sont payables en euros et sont exigibles le premier jour de 
l'exercice, soit le 1er janvier de chaque année. 

Les cotisations des membres pour" l'exercice au cours duquel ils deviennent 
membres du Conseil oléicole international sont exigibles à la date où ils deviennent 
membres. 

4. Si, quatre mois après la date d'exigibilité des cotisations, un membre n'a pas 
versé intégralement sa cotisation, le secrétariat exécutif écrit au membre concerné 
dans les sept jours pour lui demander d'effectuer le paiement. 

5. Si, à l'expiration d'un délai de deux mois à compter de la date de la demande du 
secrétariat exécutif, le membre en question n'a toujours pas versé sa cotisation, son 
droit de prendre part aux votes du Conseil des Membres est suspendu jusqu'au 
versement intégral de la cotisation. 

Les fonctions électives des représentants du membre concerné au sein du 
Conseil des Membres, des comités et sous-comité et leur participation aux activités 
financées par le Conseil oléicole international sont également suspendues pour 
l'année suivante. 

6. A sa première session ordinaire de l'année civile ou à la session extraordinaire 
qui suit la date limite fixée pour le versement des cotisations, le Conseil des 
Membres est informé du non-paiement par un membre de sa cotisation. Le Conseil 
des Membres, à l'exception du membre redevable d'arriérés, peut, après avoir 
entendu ce dernier et en prenant en considération sa situation particulière, telle 
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qu'une situation de conflit, de catastrophe naturelle ou des difficultés d'accès aux 
services financiers internationaux, prendre toute autre décision par consensus. Le 
Conseil des Membres peut adapter le programme de travail du secrétariat exécutif 
compte tenu des cotisations effectivement versées par les membres. 

7. Les dispositions des paragraphes 5 et 6 du présent article s'appliquent jusqu'au 
versement intégrai de sa cotisation par le membre concerné. 

8. Après deux années consécutives de cotisations impayées, le Conseil des 
Membres peut décider, après avoir entendu le membre redevable d'arriérés, que 
celui-ci cesse de jouir des droits que lui confère le qualité de membre mais qu'il 
peut participer aux sessions en qualité d'observateur au sens du paragraphe 7 de 
l'article 8. 

9. Tout membre qui se retire du présent Accord demeure tenu de s'acquitter de 
toutes les obligations financières que lui impose ledit Accord et n'a droit à aucun 
remboursement des cotisations financières déjà réglées. 

10. Le Conseil des Membres ne peut en aucun cas décharger un membre des 
obligations financières que lui impose le présent Accord. Il peut décider par 
consensus de rééchelonner les obligations financières des membres actuels et 
anciens. 

Article 17 
Contrôle 

1. Le contrôle financier du Conseil oléicole international est assuré par le Comité 
des affaires administratives et financières. 

2. Les états financiers du Conseil oléicole international concernant l'année civile 
précédente, certifiés par un commissaire aux comptes indépendant, sont présentés 
au Comité des affaires administratives et financières qui, après l'analyse des 
comptes, soumet une opinion au Conseil des Membres à sa première session 
ordinaire de l'année civile pour approbation et publication. 

Dans le cadre du travail d'audit mentionné ci-dessus, le commissaire aux 
comptes indépendant vérifie la conformité au règlement financier en vigueur ainsi 
que le fonctionnement et l 'efficacité des mécanismes internes de contrôle existants 
et enregistre le travail réalisé et les incidents détectés dans un rapport annuel qui est 
présenté au Comité des affaires administratives et financières. 
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Le rapport du commissaire aux comptes indépendant est présenté au Conseil 
des Membres à sa première session ordinaire. 

Le Conseil des Membres désigne le commissaire aux comptes indépendant qui 
est chargé d'analyser les comptes annuels du Conseil oléicole international et de 
rédiger le rapport mentionné ci-dessus conformément aux dispositions du règlement 
financier et de ses modalités d'application. 

3. En outre, à sa première session ordinaire de l'année civile, le Conseil des 
Membres examine et adopte le rapport financier qui couvre l'année civile 
précédente et qui est relatif à : 

. La vérification de la gestion des fonds, des actifs et de la trésorerie du Conseil 
oléicole international; 

. La régularité des opérations financières et leur conformité avec les dispositions 
réglementaires, statutaires et budgétaires en vigueur. 

4. Les contrôles ex-post des opérations sont assurés par le commissaire aux 
comptes indépendant conformément aux dispositions du règlement financier. 

5. Sur la base d'une analyse du risque, un minimum de trois membres peut 
demander au Conseil l'autorisation d'effectuer des contrôles des activités du 
Conseil oléicole international afin de garantir le respect des règles en vigueur et des 
principes de bonne gestion financière et de transparence. 

Les contrôles sont réalisés en étroite collaboration avec les membres du 
secrétariat exécutif du Conseil oléicole international conformément aux règles et 
procédures visées dans le Règlement intérieur et dans le règlement financier du 
Conseil oléicole international. 

Le rapport correspondant est présenté au Conseil des Membres à la première 
session ordinaire suivant l'achèvement du rapport. 

Article 18 
Liquidation 

1. En cas de dissolution et avant celle-ci, le Conseil des Membres prend les 
mesures prévues au paragraphe 1 de l'article 35. 

2. À l'expiration du présent Accord, les actifs du Conseil oléicole international et 
toutes les sommes non engagées provenant des fonds visés à l'article 14 sont 
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reversés aux membres au prorata du total de leurs quotes-parts de participation en 
vigueur à ce moment. 

Les contributions volontaires et les dons visés à l'article 14, ainsi que toutes les 
sommes non engagées visées à l'article 15 sont reversés aux membres, donateurs ou 
tiers concernés. 

Chapitre VI 
Dispositions concernant la normalisation 

Article 19 
Dénominations et définitions des huiles d'olive, des huiles 

de grignons d'olive et des olives de table 

1. Les dénominations et définitions des huiles d'olive, des huiles de grignons 
d'olive et des olives de table sont décrites aux annexes B et C du présent Accord. 

2. Le Conseil des Membres peut décider d'apporter toute modification qu'il 
estime nécessaire ou opportune aux dénominations et définitions des huiles, des 
huiles de grignons d'olive et des olives de table données dans les annexes B et C du 
présent Accord. 

Article 20 
Engagements des membres 

1'. Les membres du Conseil oléicole international s'engagent à appliquer dans leur 
commerce international les dénominations fixées aux annexes B et C et encouragent 
leur application dans leur commerce national. 

2. Les membres s'engagent à supprimer tout emploi, dans leur commerce national 
et international, de la dénomination « huile d'olive », seule ou en combinaison avec 
d'autres termes, qui ne soit pas conforme au présent Accord. La dénomination 
« huile d'olive » employée seule ne peut en aucun cas s'appliquer à l'huile de 
grignons d'olive. 

3. Le Conseil des Membres détermine des normes en matière de critères de 
qualité et de pureté applicables au commerce international des membres. 

4. Les membres veillent à la protection sur leur territoire des indications 
géographiques, au sens du paragraphe 1 de l'article 22 de l'Accord sur les aspects 
des droits de propriété intellectuelle qui touchent au commerce (Accord sur les 
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ADPIC), relatives aux produits visés par le présent Accord, conformément aux 
règles, procédures et engagements internationaux applicables, en particulier l'article 
premier de l'Accord sur les ADPIC. 

5. Les membres procèdent, sur demande, à l'échange d'informations concernant 
les indications géographiques protégées sur leur territoire, notamment en vue de 
renforcer la protection juridique de ces indications contre toute pratique susceptible 
d'altérer leur authenticité ou d'entacher leur réputation. 

6. Les membres sont habilités à adopter des initiatives conçues pour informer les 
consommateurs des caractéristiques spécifiques des indications géographiques 
protégées sur leur territoire et à en assurer la valorisation, conformément aux 
dispositions légales applicables. 

Article 21 
Label de garantie internationale du Conseil 

oléicole international 

Le Conseil des Membres peut prévoir des dispositions pour l'application du 
label de garantie internationale assurant le respect des normes internationales du 
Conseil oléicole international. L'application du présent article et les dispositions de 
contrôle sont définies dans le Règlement intérieur. 

Chapitre VII 
Dispositions générales 

Article 22 
Obligations générales 

Les membres n'adoptent aucune mesure qui soit contraire aux obligations que 
leur impose le présent Accord et aux objectifs généraux définis à l'article premier. 

Article 23 
Obligations financières des membres 

Les obligations financières d'un membre à l'égard du Conseil oléicole 
international et des autres membres se limitent aux obligations qui découlent de 
l'article 16 concernant les cotisations aux budgets visés au même article. 



Article 24 
Aspects écologiques et environnementaux 

Les membres tiennent dûment compte de l'amélioration des pratiques à tous les 
stades de la production de l'huile d'olive et des olives de table afin de garantir le 
développement d'une oléiculture durable et s'engagent à mettre en œuvre les 
actions jugées nécessaires par le Conseil des Membres en vue d'améliorer ou de 
résoudre les éventuels problèmes rencontrés dans ce domaine. 

Article 25 
Information 

Les membres s'engagent à rendre disponibles et à fournir au Conseil oléicole 
international toutes les statistiques, les informations et la documentation nécessaires 
à l'exercice des fonctions que lui confère le présent Accord et, en particulier, toutes 
les informations dont il a besoin pour établir les bilans des huiles d'olive, des huiles 
de grignons d'olive et des olives de table et pour connaître la politique oléicole 
nationale des membres. 

Article 26 
Différends et réclamations 

1. Tout différend relatif à l'interprétation ou à l'application du présent Accord, 
qui n'est pas réglé par voie de négociation, est, à la demande d'un ou plusieurs 
membres parties au différend, déféré au Conseil des Membres qui prend une 
décision en l'absence du ou des membres concernés, après avis, s'il y a lieu, d'une 
commission consultative dont la composition et les modalités de fonctionnement 
sont fixées par le Règlement intérieur. 

2. L'avis motivé de la commission consultative est soumis au Conseil des 
Membres, qui tranche en tous cas le différend après avoir pris en considération tous 
les éléments d'information utiles. 

3. Toute plainte pour manquement par un membre, le Président ou le Vice-
Président agissant en qualité de Président aux obligations que lui impose le présent 
Accord est déférée au Conseil des Membres à la demande du membre auteur de la 
plainte. Le Conseil des Membres prend une décision en l'absence de la partie ou des 
parties en question, après consultation des parties intéressées et après avis, s'il y a 
lieu, de la commission consultative visée au paragraphe 1 du présent article. Les 
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conditions d'application de ce paragraphe seront précisées dans le Règlement 
intérieur. 

4. Si le Conseil des Membres constate qu'un membre a manqué aux obligations 
découlant du présent Accord, il peut soit lui imposer des sanctions allant d'un 
simple avertissement à la suspension du droit de participer aux décisions du Conseil 
des Membres jusqu'à ce que ledit membre se soit acquitté de ses obligations, soit 
l'exclure de l'Accord conformément à la procédure prévue à l'article 34. Le 
membre en question a le droit de recourir en dernière instance à la Cour 
internationale de Justice. 

5. Si le Conseil des Membres considère que le Président ou le Vice-Président 
agissant en qualité de Président ne s'est pas acquitté de ses tâches conformément au 
présent Accord ou au Règlement intérieur, il peut décider, à la demande de 50 % au 
moins des membres présents, de suspendre temporairement, soit pour une session 
soit pour une durée plus longue, les pouvoirs et fonctions qui sont conférés au 
Président ou au Vice-Président dans le présent Accord ou dans le Règlement 
intérieur et nommer son remplaçant parmi les membres du Conseil. L'application du 
présent paragraphe est précisée dans le Règlement intérieur. 

6. En cas de différends relatifs à des transactions portant sur des huiles d'olive, 
des huiles de grignons d'olive ou des olives de table, le Conseil oléicole 
international peut faire des recommandations appropriées aux membres en ce qui 
concerne la constitution et le fonctionnement d'un bureau de conciliation et 
d'arbitrage international chargé du traitement de tels différends. 

Article 27 
Dépositaire 

Le Secrétaire général de l'Organisation des Nations Unies est désigné 
dépositaire du présent Accord. 

Article 28 
Signature, ratification, acceptation et approbation 

1. Le présent Accord sera ouvert à la signature des gouvernements invités à la 
Conférence des Nations Unies pour la négociation d'un accord destiné à succéder à 
l'Accord international de 2005 sur l'huile d'olive et les olives de table, au Siège de 
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l'Organisation des Nations Unies à partir du 1er janvier 2016 et jusqu'au 31 
décembre 2016. 

2. Le présent Accord est sujet à ratification, acceptation ou approbation par les 
gouvernements signataires conformément à leur procédure constitutionnelle. 

3. Tout gouvernement visé au paragraphe 3~de l'article 4 peut : 

a) Lors de la signature du présent Accord, déclarer par écrit que cette 
signature exprime son consentement à être lie par l'Accord (signature définitive); ou 

b) Après la signature du présent Accord, le ratifier, l'accepter ou l'approuver 
en déposant un instrument à.cet effet auprès du dépositaire. 

4. Les instruments de ratification, d'acceptation ou d'approbation seront déposés 
auprès du dépositaire. 

Article 29 
Adhésion 

1. Le présent Accord est ouvert à l'adhésion de tout gouvernement tel que défini 
au paragraphe 3 de l'article 4, qui peut y adhérer aux conditions déterminées par le 
Conseil des Membres, qui comprennent en particulier le nombre de quotes-parts de 
participation et un délai pour le dépôt des instruments d'adhésion. Ces conditions 
sont transmises au Conseil des Membres par le dépositaire. La procédure relative à 
l'ouverture du processus d'adhésion, les négociations d'adhésion et les dispositions 
correspondantes sont définies par le Conseil des Membres dans le Règlement 
intérieur. 

2. Lorsque les négociations d'adhésion précisées dans le Règlement intérieur sont 
conclues, le Conseil des Membres prend une décision concernant l'adhésion 
conformément à la procédure prévue à l'article 10. 

3. Au moment de l'adhésion, la Partie contractante figure dans l'annexe A du 
présent Accord, avec indication des quotes-parts de participation dont elle dispose 
telles que définies dans les conditions d'adhésion. 

4. L'adhésion se fait par le dépôt d'un instrument d'adhésion auprès du 
dépositaire. Les instruments d'adhésion doivent indiquer que le gouvernement 
accepte toutes les conditions fixées par le Conseil oléicole international. 
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Article 30 
Notification d'application à titre provisoire 

1. Un gouvernement signataire qui a l'intention de ratifier, d'accepter ou 
d'approuver le présent Accord ou un gouvernement pour lequel le Conseil des 
Membres a fixé des conditions d'adhésion mais qui n 'a pas encore pu déposer son 
instrument peut à tout moment notifier au dépositaire qu'il appliquera le présent 
Accord à titre provisoire soit quand celui-ci entrera en vigueur conformément à 
l'article 31 soit, s'il est déjà-en vigueur, à une date spécifiée. 

2. Un gouvernement qui a notifié, conformément au paragraphe 1 du présent 
article, qu'il appliquera à titre provisoire le présent Accord quand celui-ci entrera en 
vigueur ou, s'il est déjà en vigueur, à une date spécifiée, est, dès lors, Partie 
contractante. Il reste Partie contractante jusqu'à la date du dépôt de son instrument 
de ratification, d'acceptation, d'approbation ou d'adhésion. 

Article 31 
Entrée en vigueur 

1. Le présent Accord entrera en vigueur le 1er janvier 2017 à condition que au 
moins cinq Parties contractantes, figurant parmi celles mentionnées à l'annexe A au 
présent Accord et représentant au moins 80 % des quotes-parts de participation sur 
le total des 1 000 quotes-parts de participation, l'auront signé définitivement ou 
l'auront ratifié, accepté ou approuvé, ou y auront adhéré. 

2. Si, au 1 e r janvier 2017, le présent Accord n'est pas entré en vigueur 
conformément au paragraphe 1 du présent article, il entrera en vigueur.à titre 
provisoire si, à cette date, des Parties contractantes remplissant les conditions en 
matière de pourcentage visées au paragraphe 1 du présent article l'ont signé 
définitivement ou l'ont ratifié, accepté ou approuvé, ou ont notifié au dépositaire 
qu'elles l'appliqueront à titre provisoire. 

3. Si, au 31 décembre 2016, les conditions d'entrée en vigueur visées au 
paragraphe 1 ou au paragraphe 2 du présent article ne sont pas remplies, le 
dépositaire invitera les Parties contractantes qui auront signé définitivement le 
présent Accord ou l'auront ratifié, accepté ou approuvé, ou qui lui auront notifié 
qu'elles l'appliqueront à titre provisoire, à décider si le présent Accord entrera en 
vigueur entre elles à titre provisoire ou définitif, en totalité ou en partie, à la date 
qu'elles pourront fixer. 
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4. Pour toute Partie contractante qui dépose un instrument de ratification, 
d'acceptation, d'approbation ou d'adhésion après l'entrée en vigueur dudit Accord, 
le présent Accord entrera en vigueur à la date de ce dépôt. 

Article 32 
Amendements 

1. Le Conseil oléicole international peut, par l'intermédiaire du Conseil des 
Membres, amender le présent Accord par consensus. 

2. Le Conseil des Membres fixe la date à laquelle les membres doivent avoir 
notifié au dépositaire leur acceptation de l'amendement en question. 

3. L'amendement entre en vigueur quatre-vingt-dix jours après que le dépositaire 
a reçu notification de son acceptation par tous les membres. Si cette condition n'est 
pas remplie à la date fixée par le Conseil des Membres conformément au paragraphe 
2 du présent article, l 'amendement est réputé retiré. 

4. Les mises à jour de la liste des Parties contractantes figurant à l'annexe A en 
application du paragraphe 5 de l'article 11 ne sont pas considérées, aux fins du 
présent article, comme des amendements. 

Article 33 
Retrait 

1. Tout membre peut se retirer du présent Accord à tout moment après l'entrée en 
vigueur de celui-ci, en notifiant son retrait par écrit au dépositaire. Le membre 
informe simultanément, par écrit, le Conseil oléicole international de sa décision. 

2. Le retrait effectué en vertu du présent article prend effet quatre-vingt-dix jours 
après que le dépositaire en a reçu notification. 

Article 34 
Exclusion 

Sans préjudice de l'article 26, si le Conseil des Membres conclut qu'un membre 
a manqué aux obligations que lui impose le présent Accord et s'il détermine en 
outre que ce manquement entrave sérieusement le fonctionnement dudit Accord, il 
peut, par une décision motivée des autres membres, prise par consensus et en 
l'absence du membre concerné, exclure ce membre du présent Accord. Le Conseil 
oléicole international notifie immédiatement sa décision au dépositaire. Le membre 
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concerné cesse d'être Partie au présent Accord trente jours après la date de la 
décision du Conseil des Membres. Aucune nouvelle obligation financière ne 
surviendra après la date de la décision d'exclure ce membre. 

Article 35 
Liquidation des comptes 

1. Le Conseil des Membres procède à la liquidation des comptes de la manière 
qu'il juge équitable, en tenant compte de tous les engagements comportant des 
conséquences juridiques pour le Conseil- oléicole international et qui auraient des 
répercussions sur les cotisations d'un membre qui s'est retiré du présent Accord ou 
qui a été exclu du Conseil oléicole international ou qui a de toute autre manière 
cessé d'être Partie au présent Accord, ainsi que du temps nécessaire pour permettre 
une transition adéquate, en particulier lorsqu'un terme doit être mis à ces 
engagements. 

Nonobstant les dispositions de l'alinéa ci-dessus, ce membre est tenu de régler 
toute somme qu'il doit au Conseil oléicole international au titre de la période durant 
laquelle il a été membre. 

2. À la fin du présent Accord, un membre se trouvant dans la situation visée au 
paragraphe 1 n'a droit à aucune part du produit de la liquidation ni des autres avoirs 
du Conseil oléicole international; aucune partie du déficit éventuel du Conseil 
oléicole international ne peut non plus lui être imputée. 

Article 36 
Durée, prorogation et fin 

1. Le présent Accord reste en vigueur jusqu'au 31 décembre 2026. 

2. Le Conseil des Membres peut proroger lé présent Accord. Le Conseil des 
Membres notifie cette prorogation au dépositaire. Tout membre qui n'accepte pas 
une telle prorogation du présent Accord en informe le Conseil oléicole international 
et cesse d'être partie audit Accord à compter du début de la période de prorogation. 

3. Si, avant le 31 décembre 2026 ou avant l'expiration d'une période de 
prorogation décidée par le Conseil des Membres, un nouvel accord a été négocié par 
celui-ci mais n'est pas encore entré en vigueur à titre provisoire ou définitif, le 
présent Accord demeure en vigueur pour une durée maximale de douze mois au-delà 
de sa date d'expiration jusqu'à l'entrée en vigueur du nouvel accord. 
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4. Le Conseil des Membres peut décider de mettre fin au présent Accord par 
consensus. Les obligations des membres subsistent jusqu'à la date de fin fixée par le 
Conseil des Membres. 

5. Nonobstant l'expiration ou la fin du présent Accord, le Conseil oléicole 
international continue d'exister aussi longtemps qu'il le faut pour procéder à sa 
liquidation, y compris la liquidation des comptes, et a pendant cette période les 
pouvoirs et fonctions qui peuvent lui être nécessaires à ces fins. 

6. Le Conseil oléicole international notifie au dépositaire toute décision prise en 
application du présent article. 

Article 37 
Réserves 

Aucune des dispositions du présent Accord ne peut faire l'objet de réserves. 

EN FOI DE QUOI les soussignés, dûment autorisés à cet effet, ont apposé leur 
signature sur le présent Accord aux dates indiquées. 

FAIT à Genève, le 9 octobre 2015, les textes du présent Accord, en langues 
anglaise, arabe, espagnole et française, faisant également foi. 
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Annexe A 
Quotes-parts de participation au budget de l 'Organisation 

établies conformément à l'article 11 

Albanie 5 
Algérie 19 
Argentine 18 
Egypte 23 
Iran (République islamique d') 5 
Iraq 5 
Israël 5 
Jordanie 8 
Liban 6 
Libye 5 
Maroc 41 
Monténégro 5 
Tunisie 67 
Turquie 66 
Union européenne 717 
Uruguay 5 

Total : 1 000 
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Annexe B 
Dénominat ions et définitions des huiles d'olive 

et des huiles de grignons d'olive 

Les dénominations des huiles d'olive et des huiles de grignons d'olive sont 
données ci-après» avec la définition correspondante pour chaque dénomination : 

1. Huiles d'olive 

A. Huiles d'olive vierges : huiles obtenues à partir du fruit de l'olivier (Olea 
europaea L.) uniquement par des procédés mécaniques ou d'autres procédés 
physiques dans des conditions, thermiques notamment, qui n'entraînent pas 
l'altération de l'huile, et n'ayant subi aucun traitement autre que le lavage, la 
décantation, la centrifugation et la filtration. Elles font l'objet du classement et des 
dénominations ci-après : 

a) Huiles d'olive vierges propres à la consommation en l'état : 

i) Huile d'olive vierge extra : huile d'olive vierge dont les caractéristiques 
physico-chimiques et organoleptiques correspondent à la norme 
commerciale du Conseil oléicole international prévue pour cette catégorie; 

ii) Huile d'olive vierge: huile d'olive vierge dont les caractéristiques 
physico-chimiques et organoleptiques correspondent à la norme 
commerciale du Conseil oléicole international prévue pour cette catégorie; 

iii) Huile d'olive vierge courante : huile d'olive vierge dont les 
caractéristiques physico-chimiques et organoleptiques correspondent à 
celles à la norme commerciale du Conseil oléicole international prévue 
pour cette catégorie1; 

b) Huiles d'olive vierges nécessitant un traitement avant leur consommation : 

i) Huile d'olive vierge lampante : huile d'olive vierge dont les 
caractéristiques physico-chimiques et organoleptiques correspondent à la 
norme commerciale du Conseil oléicole international prévue pour cette 
catégorie. Elle est destinée au raffinage en vue de son utilisation pour la 
consommation humaine ou destinée à des usages techniques. 

1 Ce produit ne peut être vendu directement aux consommateurs que si le pays de vente au détail 
l 'autorise. Si ce n 'es t pas le cas, la désignation de ce produit devra être conforme aux dispositions 
légales du pays concerné. 
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B. Huile d'olive raffinée : huile d'olive obtenue par le raffinage d'huiles d'olive 
vierges, dont les caractéristiques physico-chimiques et organoleptiques 
correspondent à la norme commerciale du Conseil oléicole international prévue 
pour cette catégorie2. 

C. Huile d'olive constituée par un coupage d'huile d'olive raffinée et d'huiles 
d'olive vierges : huile consistant en un coupage d'huile d'olive raffinée et d'huiles 
d'olive vierges propres à la consommation en l'état, dont les caractéristiques 
physico-chimiques correspondent à la norme commerciale du Conseil oléicole 
international prévue pour cette catégorie. 

II. L'huile de grignons d'olive3 

est l'huile obtenue par traitement des grignons d'olive aux solvants ou d'autres 
procédés physiques des grignons d'olive, à l'exclusion des huiles obtenues par 
des procédés de réestérification et de tout mélange avec des huiles d'autre 
nature, elle fait l 'objet des dénominations ci-après : 

A. Huile de grignons d'olive brute : huile de grignons d'olive dont les 
caractéristiques physico-chimiques correspondent à la norme commerciale du 
Conseil oléicole international prévue pour cette catégorie. Elle est destinée au 
raffinage en vue de son utilisation pour la consommation humaine ou destinée à des 
usages techniques. 

B. Huile de grignons d'olive raffinée : huile obtenue par le raffinage de l'huile de 
grignons d'olive brute, dont les caractéristiques physico-chimiques correspondent à 
la norme commerciale du Conseil oléicole international prévue pour cette 
catégorie2. 

C. Huile de grignons d'olive constituée par un coupage d'huile de grignons 
d'olive raffinée et d'huiles d'olive vierges : huile consistant en un coupage d'huile 
de grignons d'olive raffinée et d'huiles d'olive vierges propres à la consommation 
en l'état, dont les caractéristiques physico-chimiques correspondent à la norme 

2 Ce produit ne peut être vendu directement aux consommateurs que si le pays de vente au détail 
l 'autorise. 

3 L'huile de grignons d 'o l ive ne peut être vendue sous la désignation ou la définition d '« huile 
d 'o l ive ». 
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commerciale du Conseil oléicole international prévue pour cette catégorie. Elle ne 
peut en aucun cas être appelée « huile d'olive ». 
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Annexe C 
Types et définitions des olives de table 

Les olives de table sont classées dans l'un des types ci-après : 

i) Olives vertes : fruits récoltés au cours du cycle de maturation, avant la 
véraison, au moment où ils ont atteint leur taille normale. Leur coloration peut 
varier du vert au jaune paille; 

ii) Olives tournantes : fruits récoltés avant complète maturité, à la véraison. 
Leur coloration peut varier du rose au rose vineux ou brun; 

iii) Olives noires : fruits récoltés au moment où ils ont atteint leur complète 
maturité, ou peu avant. Leur coloration peut varier du noir rougeâtre au châtain 
foncé, en passant par le noir violacé, le violet foncé et le noir olivâtre. 

Les préparations commerciales des olives de table, y compris dans certains 
types de transformation, sont régies par les normes commerciales en vigueur du 
Conseil oléicole international. 

- 3 3 -
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Capítulo I 

Objetivos generales 

Artículo 1 

Objetivos del Convenio 

En materia de normalización e investigación 

• Lograr la uniformización de la legislación nacional e internacional 
relativa a las características fisicoquímicas y organolépticas de los 
aceites de oliva, los aceites de orujo de oliva y las aceitunas de 
mesa para evitar los obstáculos al comercio. 

• Realizar actividades de cooperación en materia de análisis 
fisicoquímico y organoléptico para mejorar el conocimiento de las 
características de composición y calidad de los productos oleícolas, 
con miras a consolidar normas internacionales que permitan: 

. El control de la calidad de los productos; 

. El comercio internacional y el desarrollo de este; 

. La protección de los derechos del consumidor; 

• La prevención de prácticas fraudulentas, engañosas y de 
adulteración. 

• Fortalecer el papel del Consejo Oleícola Internacional como foro 
por excelencia para la comunidad científica internacional en la 
esfera de las aceitunas y el aceite de oliva. 

• Coordinar los estudios y la investigación sobre las cualidades 
nutricionales y las demás propiedades intrínsecas del aceite de 
oliva y de las aceitunas de mesa. 

• Facilitar el intercambio de información sobre las corrientes 
comerciales internacionales. 

En materia de cultivo del olivo, tecnología oleícola y cooperación 
técnica 

• Promover la cooperación técnica y la investigación y el desarrollo 
en el sector oleícola alentando la colaboración entre órganos y 
entidades públicos y privados, tanto nacionales como 
internacionales; 

• Realizar actividades para identificar, preservar y utilizar las fuentes 
genéticas de los olivos; 

• Estudiar la interacción entre la oleicultura y el medio ambiente, en 
particular con miras a promover la conservación de este y la 



producción sostenible, y velar por el desarrollo integrado y 
sostenible del sector; 

• Fomentar la transferencia de tecnología mediante la formación en 
los aspectos relacionados con el sector oleícola, organizando 
actividades a nivel nacional, regional e internacional; 

• Promover la protección de las indicaciones geográficas de los 
productos oleícolas, de conformidad con los correspondientes 
acuerdos internacionales en que sean partes los miembros; 

• Alentar el intercambio de información y de experiencias sobre 
prácticas fitosanitarias en el cultivo del olivo. 

3. En materia de promoción de los productos oleícolas, divulgación de 
información y economía oleícola 

• Potenciar el papel del Consejo Oleícola Internacional como centro 
mundial de documentación e información sobre el olivo y sus 
productos y como foro de encuentro del conjunto de operadores del 
sector; 

• Promover el consumo de productos oleícolas, la expansión del 
comercio internacional del aceite de oliva y las aceitunas de mesa, 
y la información relativa a las normas comerciales del Consejo 
Oleícola Internacional; 

• Apoyar las actividades internacionales y regionales que fomenten 
la divulgación de información científica general sobre las 
propiedades nutricionales, de salud y de otro tipo del aceite de 
oliva y de las aceitunas de mesa con miras a informar mejor a los 
consumidores; 

• Examinar los balances mundiales del aceite de oliva, los aceites de 
orujo de oliva y las aceitunas de mesa, realizar estudios y proponer 
las medidas pertinentes; 

• Divulgar análisis y datos económicos sobre el aceite de oliva y las 
aceitunas de mesa y brindar a los miembros los indicadores 
necesarios para facilitar el buen funcionamiento de los mercados de 
productos oleícolas; 

• Dar a conocer y utilizar los resultados de los programas de 
investigación y desarrollo relativos a la oleicultura y estudiar su 
posible aplicación para incrementar la eficiencia productiva. 

-2-



Capítulo II 

Definiciones 

Artículo 2 

Definiciones a los efectos del presente Convenio 

1. Por "Consejo Oleícola Internacional" se entiende la organización 
internacional a que se refiere el artículo 3, párrafo 1, establecida al objeto de aplicar 
las disposiciones del presente Convenio. 

2. Por "Consejo de Miembros" se entiende el órgano de decisión del 
Consejo Oleícola Internacional. 

3. Por "Parte Contratante" se entiende un Estado, un Observador 
Permanente en la Asamblea General de las Naciones Unidas, la Unión Europea o 
una organización intergubernamental, según lo previsto en el artículo 4, párrafo 3, 
que haya consentido en obligarse por el presente Convenio. 

4. Por "miembro" se entenderá una Parte Contratante según la definición 
precedente. 

5. Por "aceite de oliva" se entiende el aceite procedente únicamente del 
fruto del olivo (Olea europaea L.), con exclusión del aceite obtenido mediante 
disolventes o por procedimientos de reesterificación y de toda mezcla con aceites de 
otra naturaleza. Abarcará las siguientes denominaciones: aceite de oliva virgen 
extra, aceite de oliva virgen, aceite de oliva virgen corriente, aceite de oliva virgen 
lampante, aceite de oliva refinado y aceite de oliva compuesto de aceite de oliva 
refinado y aceites de oliva vírgenes. 

6. Por "aceite de orujo de oliva" se entiende el aceite obtenido por 
tratamiento con disolventes u otros procedimientos físicos de los orujos de oliva, 
con exclusión de los aceites obtenidos mediante procedimientos de reesterificación 
y de toda mezcla con aceites de otra naturaleza. Abarcará las siguientes 
denominaciones: aceite de orujo de oliva crudo, aceite de orujo de oliva refinado y 
aceite de orujo de oliva compuesto de aceite de orujo de oliva refinado y de aceites 
de oliva vírgenes. 

7. Por "aceitunas de mesa" se entiende el producto preparado a partir de 
los frutos sanos de variedades de olivo cultivado, elegidas por su producción de 
frutos particularmente aptos para el aderezo, sometidos a tratamientos u operaciones 
pertinentes y ofrecidos al comercio y al consumo final. 

8. Por "productos oleícolas" se entiende todos los productos oleícolas 
comestibles, en particular los aceites de oliva, los aceites de orujo de oliva y las 
aceitunas de mesa. 

9. Por "subproductos oleícolas" se entiende en particular los productos 
derivados de la poda del olivo y de la industria de los productos oleícolas, así como 
los resultantes de aprovechamientos alternativos de los productos del sector. 
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10. Por "campaña oleícola" se entiende el período comprendido entre el 1 
de septiembre del año n y el 31 de agosto del año n+1 para las aceitunas de mesa y 
el período comprendido entre el 1 de octubre del año « y el 30 de septiembre del 
año n+1 para el aceite de oliva. En el caso del hemisferio sur ese período 
corresponde al año civil n para las aceitunas de mesa y el aceite de oliva. 

11. Por "normas comerciales" se entiende las normas aprobadas por el 
Consejo Oleícola Internacional, a través del Consejo de Miembros, aplicables a los 
aceites de oliva, los aceites de orujo de oliva y las aceitunas de mesa. 

Capítulo III 

Disposiciones institucionales 

Sección 1 

Institución, órganos, funciones, privilegios e inmunidades 

Artículo 3 

Estructura y sede del Consejo Oleícola Internacional 

1. El Consejo Oleícola Internacional ejercerá sus funciones por mediación 
de los órganos siguientes: 

a) El Consejo de Miembros; 

b) El Presidente y el Vicepresidente; 

c) El Comité de Asuntos Administrativos y Financieros y demás comités y 
subcomités; 

d) La secretaría ejecutiva. 

2. El Consejo Oleícola Internacional tendrá su sede en Madrid (España), 
durante la vigencia del presente Convenio, a menos que el Consejo de Miembros 
decida lo contrario. 

Artículo 4 

Miembros del Consejo Oleícola Internacional 

1. Cada Parte Contratante que se adhiera será miembro del Consejo 
Oleícola Internacional en la medida en que acepte obligarse por el presente 
Convenio. 

2. Cada miembro contribuirá a los objetivos previstos en el artículo I del 
presente Convenio. 

3. En el presente Convenio, se entenderá que el término "Gobierno" se 
refiere al representante de un Estado, un Observador Permanente en la Asamblea 
General de las Naciones Unidas, la Unión Europea y cualquier organización 
intergubernamental que tenga competencias similares en lo que respecta a la 
negociación, la firma, la celebración, la ratificación y la aplicación de convenios 
internacionales, en particular de convenios sobre productos básicos. 
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Artículo 5 

Privilegios e inmunidades 

1. El Consejo Oleícola Internacional.tendrá personalidad jurídica. En 
particular, tendrá capacidad para contratar, adquirir y enajenar bienes muebles e 
inmuebles y para litigar. No estará facultado para tomar fondos en préstamo. 

2. La condición jurídica, los privilegios y las inmunidades del Consejo 
Oleícola Internacional, de su Director Ejecutivo, de sus funcionarios superiores y de 
los demás miembros del personal, de los expertos y de los delegados que estén en el 
territorio del Gobierno anfitrión en el ejercicio de sus funciones se regirán por el 
acuerdo de sede celebrado entre el Gobierno anfitrión y el Consejo Oleícola 
Internacional. 

3. Siempre que su legislación lo permita, el Gobierno del Estado en que se 
encuentre la sede del Consejo Oleícola Internacional eximirá de impuestos las 
remuneraciones abonadas por este a su personal y los haberes, ingresos y demás 
bienes del Consejo Oleícola Internacional. 

4. El Consejo Oleícola Internacional podrá celebrar con uno o varios 
miembros aquellos acuerdos en relación con los privilegios e inmunidades que 
puedan ser necesarios para la buena aplicación del presente Convenio. 

Artículo 6 

Composición del Consejo Oleícola Internacional 

1. El Consejo Oleícola Internacional estará integrado por todos los 
miembros del Consejo Oleícola Internacional. 

2. Cada miembro designará a su representante en el Consejo Oleícola 
Internacional. 

Artículo 7 

Facultades y funciones de los órganos 

1. El Consejo de Miembros 

a) El Consejo de Miembros se compondrá de un delegado por miembro. 
Cada miembro podrá nombrar además uno o varios suplentes y uno o varios 
asesores de su delegado. 

El Consejo de Miembros es la máxima autoridad y el órgano de decisión del 
Consejo Oleícola Internacional y ejercerá las facultades y funciones necesarias para 
la ejecución de las disposiciones del presente Convenio. 

b) El Consejo de Miembros se encargará de aplicar las disposiciones del 
presente Convenio. A tal fin, adoptará decisiones y formulará recomendaciones, a 
menos que las atribuciones o funciones correspondientes sean explícitamente 
otorgadas al Director Ejecutivo. 
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Toda decisión o recomendación adoptada de conformidad con el Convenio 
Internacional antecesor del presente Convenio y que siga siendo de aplicación en el 
momento de la entrada en vigor del presente Convenio seguirá siendo aplicada a 
menos que sea contraria a las disposiciones de este o que sea derogada por el 
Consejo de Miembros. 

c) A fin de aplicar el presente Convenio, el Consejo de Miembros 
adoptará, con arreglo a lo dispuesto en el presente Convenio: 

i) Un Reglamento Interno; 

ii) Un reglamento financiero; 

iii) Un estatuto del personal que tenga en cuenta las disposiciones que se 

aplican a los funcionarios de organizaciones intergubernamentales similares; 

iv) Un organigrama con la descripción de las distintas funciones; 

v) Otros procedimientos necesarios para el funcionamiento del Consejo 
Oleícola Internacional. 

d) El Consejo de Miembros aprobará y publicará un informe anual sobre 
sus actividades y sobre la aplicación del Convenio, así como todos los informes, 
estudios y demás documentos que estime útiles y necesarios. 

2. Presidente y Vicepresidente 

a) El Consejo de Miembros elegirá un Presidente y un Vicepresidente por 
un período de un año entre las delegaciones de los miembros. En el caso de que la 
Presidencia o la Vicepresidencia recayeran en el jefe de delegación, el derecho de 
este a participar en las decisiones del Consejo de Miembros será ejercido por otro 
miembro de su delegación. 

b) Sin peijuicio de las atribuciones o funciones otorgadas al Director 
Ejecutivo en el presente Convenio o con arreglo a este, el Presidente presidirá las 
reuniones del Consejo de Miembros, dirigirá las deliberaciones con miras a facilitar 
el proceso de decisión y ejercerá las demás responsabilidades y funciones conexas 
definidas en el presente Convenio y/o especificadas con mayor precisión en el 
Reglamento. 

c) El Presidente rendirá cuentas al Consejo de Miembros en el ejercicio de 
sus funciones. 

d) El Vicepresidente sustituirá al Presidente en su ausencia y tendrá las 
mismas atribuciones y los mismos deberes que el Presidente cuando deba 
sustituirlo. 

e) El Presidente y el Vicepresidente no serán remunerados. En caso de 
ausencia temporal simultánea del Presidente y del Vicepresidente, o en caso de 
ausencia permanente de uno de ellos o de ambos, el Consejo de Miembros elegirá, 
entre las delegaciones de los miembros, nuevos titulares de estas funciones, con 
carácter temporal o permanente según el caso. 
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3. Comité de Asuntos Administrativos y Financieros, otros comités y 
subcomités 

Con miras a facilitar la labor del Consejo de Miembros, se habilitará al 
Consejo para constituir, además del Comité de Asuntos Administrativos y 
Financieros a que hace referencia el artículo 13 del Convenio, cualquier otro comité 
y subcomité que estime necesarios para que le ayuden en el desempeño de las 
funciones que le asigna el presente Convenio. 

4. Secretaría ejecutiva 

a) El Consejo Oleícola Internacional tendrá una secretaría ejecutiva 
compuesta de un Director Ejecutivo, de funcionarios superiores y del personal 
necesario para llevar a cabo las tareas que emanan del presente Convenio. Las 
funciones del Director Ejecutivo y de los funcionarios superiores se regirán por el 
Reglamento Interno que definirá, en particular, las tareas que tendrán 
encomendadas. 

b) La consideración primordial que se tendrá en cuenta al nombrar el 
personal de la secretaría ejecutiva será la necesidad de asegurar el más alto grado de 
eficiencia, competencia e integridad. El personal de la secretaría ejecutiva, en 
particular el Director Ejecutivo, los funcionarios superiores y el personal directivo 
intermedio, serán nombrados con arreglo al principio de alternancia proporcionada 
entre los miembros y de equilibrio geográfico. 

c) El Consejo de Miembros nombrará al Director Ejecutivo y a los 
funcionarios superiores por un período de cuatro años. El Consejo de Miembros 
podrá decidir, de conformidad con lo dispuesto en el artículo 10, párrafo 4 b), 
renovar o prorrogar cualquier nombramiento por un período no superior a cuatro 
años. 

El Consejo de Miembros fijará sus condiciones de contratación teniendo en 
cuenta las que se aplican a los funcionarios de igual categoría de organizaciones 
intergubemamentales similares. 

d) El Director Ejecutivo nombrará al personal de conformidad con lo 
dispuesto en el presente Convenio y en el estatuto del personal. El Director 
Ejecutivo velará por que todos los nombramientos se ajusten a los principios 
consagrados en el párrafo 4 b) del presente artículo e informará al respecto al 
Comité de Asuntos Administrativos y Financieros. 

e) El Director Ejecutivo será el funcionario superior de más alto rango del 
Consejo Oleícola Internacional y rendirá cuentas al Consejo de Miembros acerca 
del desempeño de las funciones que le incumben en la administración y la 
aplicación del Convenio. El Director Ejecutivo ejercerá sus funciones y tomará las 
decisiones relacionadas con la gestión de forma colegiada con los funcionarios 
superiores, con arreglo a lo dispuesto en el Reglamento Interno. 
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f) Ni el Director Ejecutivo ni los funcionarios superiores ni ningún 
miembro del personal podrán tener actividad lucrativa alguna en ninguna de las 
ramas del sector oleícola. 

g) En el desempeño de las funciones que les incumban conforme al 
presente Convenio, el Director Ejecutivo, los funcionarios superiores y el personal 
no solicitarán ni recibirán instrucciones de ningún miembro ni de ninguna autoridad 
ajena al Consejo Oleícola Internacional. Se abstendrán de actuar en forma alguna 
que sea incompatible con su condición de funcionarios internacionales responsables 
únicamente ante el Consejo de Miembros. Los miembros respetarán el carácter 
exclusivamente internacional de las funciones del Director Ejecutivo, de los 
funcionarios superiores y del personal, y no tratarán de influir en ellos en el 
desempeño de las mismas. 

Sección 2 

Funcionamiento del Consejo de Miembros 

Artículo 8 

Reuniones del Consejo de Miembros 

1. El Consejo de Miembros se reunirá en la sede del Consejo Oleícola 
Internacional a menos que decida lo contrario. Si por invitación de un miembro el 
Consejo de Miembros decide reunirse en otro lugar, este miembro correrá con los 
gastos suplementarios que resulten para el presupuesto del Consejo Oleícola 
Internacional por encima de los que se ocasionarían en el caso de una reunión en la 
sede. 

2. El Consejo de Miembros celebrará dos reuniones ordinarias al año. 

3. El Consejo de Miembros podrá celebrar una reunión extraordinaria en 
todo momento cuando lo soliciten: 

a) El Presidente; 

b) A tres miembros. 

4. Las convocatorias para las reuniones se deberán cursar al menos 60 días 
antes de la fecha de la primera sesión de una reunión ordinaria y, de preferencia 
30 días y en todo caso, como mínimo, 21 días antes de la fecha de la primera sesión 
si se trata de una reunión extraordinaria. Los gastos de las delegaciones en el 
Consejo de Miembros serán sufragados por los miembros interesados. 

5. Cualquier miembro podrá, mediante notificación escrita dirigida a la 
secretaría ejecutiva antes o durante una reunión ordinaria o extraordinaria, autorizar 
a otro miembro a que represente sus intereses y ejerza su derecho a participar en las 
decisiones en dicha reunión del Consejo de Miembros. Un miembro podrá 
representar solamente los intereses de otro miembro en una reunión del Consejo de 
Miembros. 
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6. Cualquier entidad o tercero que tenga el propósito de adherirse al 
Convenio o tenga intereses directos en las actividades del Consejo Oleícola 
Internacional podrá, por propia iniciativa o por invitación del Consejo de Miembros 
y con previa autorización de este, asistir como observador a la totalidad o una parte 
de determinada reunión o reuniones del Consejo de Miembros. 

7. Los observadores no tendrán condición de miembros por lo que no 
estarán facultados para adoptar decisiones ni tendrán derecho de voto. 

Artículo 9 

Quorum 

1. Se comprobará que hay el quorum necesario para la celebración de una 
reunión ordinaria o extraordinaria del Consejo de Miembros en el día de apertura de 
la reunión. Habrá quorum cuando estén presentes o representadas, según lo 
dispuesto en el artículo 8, párrafo 5, al menos tres cuartas partes de los miembros. 

2. Si en la apertura de la reunión plenaria no se da el quorum mencionado 
en el párrafo anterior, el Presidente la aplazará 24 horas. Una vez transcurrido el 
plazo decidido por el Presidente, habrá el quorum necesario para declarar abierta la 
reunión cuando estén presentes o representados al menos dos tercios de los 
miembros. 

3. El número efectivo de miembros que deben estar presentes para que 
haya quorum será el número entero, sin las porciones decimales, resultante de la 
aplicación de las proporciones mencionadas anteriormente al número total de 
miembros. 

Artículo 10 

Decisiones del Consejo de Miembros 

1. Las decisiones del Consejo de Miembros se tomarán por consenso. 
Todas las decisiones relativas a lo dispuesto en el presente artículo serán adoptadas 
por los miembros presentes o representados con derecho de voto, con arreglo al 
artículo 16, párrafo 6. Los miembros se comprometen a hacer todos los esfuerzos 
posibles para resolver por consenso las cuestiones pendientes. 

2. Para que el Consejo de Miembros pueda adoptar una decisión deberá 
estar presente o representada al menos la mayoría de los miembros con derecho de 
voto conforme al artículo 16, párrafo 6. 

3. Deberán adoptarse por consenso todas las decisiones en relación con lo 
siguiente: 

• La exclusión de miembros con arreglo al artículo 34; 

• AI artículo 16, párrafos 6 y 10; 

• Las enmiendas o la terminación del presente Convenio con arreglo a lo 
dispuesto en el artículo 32 y el artículo 36; 
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• La cooperación con otras organizaciones en consonancia con lo dispuesto en 
el artículo 12, párrafo 2. 

4. En el caso de otras decisiones, si no se logra el consenso en el plazo 
determinado por el Presidente, se procederá de la manera siguiente. 

a) Adopción de decisiones relacionadas con las normas comerciales y los 
reglamentos de aplicación mencionados en el artículo 7, párrafo 1 c) del 
presente Convenio 

Por norma general, solamente se someterán al Consejo de Miembros para su 
adopción las decisiones que ya hayan sido consensuadas al nivel pertinente previsto 
por el Consejo Oleícola Internacional en su Reglamento Interno. 

Si no se alcanza el consenso mediante el procedimiento aplicable al nivel que 
corresponda, se remitirá la decisión al Consejo de Miembros, junto con un informe 
sobre las dificultades surgidas en el proceso y las recomendaciones oportunas. 

El Consejo de Miembros intentará adoptar la decisión en cuestión por 
consenso de los miembros presentes o representados que tengan derecho de voto 
con arreglo a lo dispuesto en el artículo 16, párrafo 6. 

Si no es posible alcanzar el consenso, la decisión se postergará hasta la 
siguiente reunión, ordinaria o extraordinaria. 

En caso de que tampoco se logre consenso en la reunión, si es posible, se 
aplazará la decisión al menos durante 24 horas. 

Si en ese plazo no se establece consenso, la decisión se considerará adoptada, 
salvo si la rechaza al menos una cuarta parte de los miembros o uno o varios 
miembros que tengan un mínimo de 100 cuotas de participación. 

b) Todas las decisiones que no estén recogidas en el presente artículo, 
párrafo 4 a), supra 

En caso de que no se logre el consenso en el plazo fijado por el Presidente, los 
miembros deberán votar de conformidad con las disposiciones que siguen: 

Toda decisión se considerará adoptada cuando la mayoría de los miembros 
que representen como mínimo el 86% de las cuotas de participación con arreglo a lo 
dispuesto en el párrafo 1 del presente artículo se hayan pronunciado a favor de su 
adopción. 

5. Los procedimientos de votación y representación a los que se refiere el 
presente artículo no se aplicarán a los miembros que no cumplan las condiciones 
previstas en el artículo 16 del Convenio, a menos que el Consejo decida otra cosa 
con arreglo a ese mismo artículo. 

6. El Consejo de Miembros podrá adoptar decisiones sin reunirse, 
mediante un intercambio de correspondencia entre el Presidente y los miembros, 
siempre y cuando ninguno de los miembros, excepto los que tengan atrasos en sus 
pagos, se oponga a este procedimiento. El Consejo de Miembros establecerá en su 
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Reglamento Interno las modalidades de aplicación de este procedimiento de 
consulta. La secretaría ejecutiva comunicará lo antes posible a todos los miembros 
toda decisión así adoptada, la cual será consignada en el informe definitivo de la 
siguiente reunión del Consejo de Miembros. 

Artículo 11 

Cuotas de participación 

1. Los miembros tendrán conjuntamente 1.000 cuotas de participación. 
Las cuotas serán equivalentes a las contribuciones financieras y los derechos de 
voto de los miembros. 

2. Las cuotas de participación se repartirán entre los miembros 
proporcionalmente a los datos de base de cada miembro, calculados mediante la 
siguiente fórmula: 

q = 1/3 (pl + p 2 ) + 1/3 (el + e2) + 1/3 (il+i2) 

En esta fórmula, los parámetros son medias expresadas en miles de toneladas 
métricas, no contándose la fracción de millar por encima del número entero. No 
podrá haber fracciones de cuotas de participación: 

q: dato de base para el prorrateo de las cuotas de participación. 

pl : producción media de aceite de oliva de las seis últimas campañas 
oleícolas. 

p2: producción media de aceitunas de mesa de las seis últimas campañas 
oleícolas, convertida en equivalente de aceite de oliva mediante un 
coeficiente de conversión del 16%. 

el : media de las exportaciones (aduaneras) de aceite de oliva de los seis 
últimos años civiles correspondientes a los años indicados como final de 
las campañas oleícolas utilizadas para el cálculo de pl. 

e2: media de las exportaciones (aduaneras) de aceitunas de mesa de los seis 
últimos años civiles correspondientes a los años indicados como final de 
las campañas oleícolas utilizadas para el cálculo de p2, convertida en 
equivalente de aceite de oliva mediante un coeficiente de conversión 
del 16%. 

i 1 : media de las importaciones (aduaneras) de aceite de oliva de los seis 
últimos años civiles correspondientes a los años indicados como final de 
las campañas oleícolas utilizadas para el cálculo de pl . 

i2: media de las importaciones (aduaneras) de aceitunas de mesa de los seis 
últimos años civiles correspondientes a los años indicados como final de 
las campañas oleícolas utilizadas para el cálculo de p2, convertida en 
equivalente de aceite de oliva mediante un coeficiente de conversión 
del 16%. 
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3. Las cuotas de participación iniciales figurarán en el anexo A del 
presente Convenio. Estarán determinadas en función de la media de los datos 
correspondientes a las seis últimas campañas oleícolas y años civiles para los que se 
dispone de datos definitivos. 

4. No obstante, ningún miembro podrá tener menos de cinco cuotas de 
participación. Si el resultado del cálculo fuera inferior a cinco cuotas de 
participación en el caso de un miembro, la participación de dicho miembro se 
aumentaría a cinco cuotas, reduciéndose proporcionalmente las de los demás 
miembros. 

5. El Consejo de Miembros adoptará las cuotas de participación calculadas 
con arreglo a lo dispuesto en el presente artículo en su segunda reunión anual. Sin 
peijuicio de lo dispuesto en el párrafo 6 del presente artículo, dicha distribución se 
mantendrá en vigor durante el año siguiente. 

6. En caso de que un Gobierno, según lo indicado en el artículo 4, 
párrafo 2, se convierta en Parte, o deje de ser Parte en este Convenio, o cuando un 
miembro cambie de condición a tenor del artículo 16, párrafo 8, el Consejo de 
Miembros redistribuirá, en el año siguiente, sus cuotas de participación 
proporcionalmente al número de cuotas de cada miembro, en las condiciones 
establecidas en el mismo artículo. En caso de que se produzca una adhesión o una 
retirada del Convenio en el año en curso, la redistribución se efectuará únicamente 
para la votación. 

Artículo 12 

Cooperación con otras organizaciones 

1. El Consejo Oleícola Internacional podrá tomar disposiciones para la 
celebración de consultas o la cooperación con las Naciones Unidas y sus 
organismos especializados, en particular con la Conferencia de las Naciones Unidas 
sobre Comercio y DesaiTollo, otros organismos intergubernamentales apropiados y 
las organizaciones internacionales y regionales que considere oportuno. Tales 
disposiciones podrán incluir convenios de colaboración con instituciones de carácter 
financiero que contribuyan al logro de los objetivos previstos en el artículo 1 del 
Convenio. 

2. Todo convenio de colaboración establecido entre el Consejo Oleícola 
Internacional y las mencionadas organizaciones o instituciones internacionales que 
conlleve obligaciones sustanciales para el Consejo Oleícola. Internacional será 
previamente aprobado por el Consejo de Miembros, de conformidad con lo 
dispuesto en el artículo 10, párrafo 3. 

3. La aplicación del presente artículo se regirá por el Reglamento Interno 
del Consejo Oleícola Internacional. 
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Capítulo IV 

Comité de Asuntos Administrativos y Financieros 

Artículo 13 

Comité de Asuntos Administrativos y Financieros 

1. El Consejo de Miembros creará un Comité de Asuntos Administrativos 
y Financieros constituido por al menos un delegado de cada miembro. El Comité de 
Asuntos Administrativos y Financieros se reunirá como mínimo dos veces por año, 
antes de cada reunión del Consejo de Miembros. 

2. El Comité de Asuntos Administrativos y Financieros se encargará de las 
funciones descritas en el presente Convenio y en su Reglamento Interno. En 
particular, se encargará de: 

• Examinar el programa de trabajo anual de la secretaria ejecutiva para el 
funcionamiento de la institución, especialmente en lo tocante al presupuesto, 
la reglamentación financiera, y las normas internas, antes de presentarlo al 
Consejo de Miembros para su aprobación en su segunda reunión ordinaria del 
año. 

• Supervisar la aplicación de las normas de control interno previstas en el 
Reglamento Interno del Consejo Oleícola Internacional y el control de la 
aplicación de las disposiciones financieras recogidas en el presente Convenio. 

• Examinar el proyecto de presupuesto anual del Consejo Oleícola 
Internacional propuesto por el Director Ejecutivo. Solamente se someterá a la 
aprobación del Consejo de Miembros el proyecto de presupuesto propuesto 
por el Comité de Asuntos Administrativos y Financieros. 

• Examinar y someter cada año a la aprobación del Consejo de Miembros, en 
su primera reunión ordinaria anual, las cuentas del ejercicio financiero 
anterior y cualquier otra disposición relacionada con los asuntos financieros y 
administrativos. 

• Prestar asesoramiento y formular recomendaciones acerca de los asuntos 
relativos a la aplicación del Convenio. 

• Llevar a cabo el examen e informar al Consejo de Miembros de las 
solicitudes de adhesión de nuevos miembros o de retirada de un miembro del 
Consejo Oleícola Internacional. 

• Supervisar la observancia de los principios consagrados en el artículo 7 
acerca del nombramiento de personal en la secretaría ejecutiva y otros 
aspectos concernientes a los asuntos administrativos y de organización. 

3. El Comité de Asuntos Administrativos y Financieros, además de las 
funciones descritas en el presente artículo, ejercerá las demás funciones que le 
delegue el Consejo en su Reglamento Interno y su reglamento financiero. 
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4. El Consejo de Miembros redactará y adoptará normas detalladas en su 
Reglamento para la aplicación de estas disposiciones. 

Capítulo V 

Disposiciones financieras 

Artículo 14 

Presupuesto 

1. El ejercicio financiero coincidirá con el año civil. 

2. Habrá un único presupuesto que comprenderá dos secciones: 

• Sección I: Administrativa; 

• Sección II: Operativa, que incluirá la normalización, la cooperación técnica y 
la promoción. 

El Consejo de Miembros podrá añadir las subsecciones que considere 
oportunas teniendo en cuenta los objetivos del Consejo Oleícola Internacional. 

3. El presupuesto se financiará con cargo a: 

a) El importe de la contribución de cada miembro establecida 
proporcionalmente a sus cuotas de participación fijadas con arreglo a lo dispuesto en 
el artículo 11 del presente Convenio; 

b) Las subvenciones y las contribuciones voluntarias de los miembros, que 
se regirán por las disposiciones recogidas en un acuerdo entre el Consejo Oleícola 
Internacional y el miembro donante; 

c) Las donaciones de los Gobiernos y/o de otras fuentes; 

d) Las contribuciones suplementarias en otra forma, inclusive en forma de 
servicios, material y/o personal científico y técnico que pueda responder a las 
necesidades de los programas aprobados; 

e) Otros ingresos. 

4. El Consejo Oleícola Internacional, en el marco del desarrollo de la 
cooperación internacional, procurará asegurarse las indispensables colaboraciones 
financieras y/o técnicas que puedan proporcionar los organismos internacionales, 
regionales o nacionales calificados, financieros o de otro tipo. 

Las mencionadas aportaciones serán asignadas por el Consejo de Miembros a 
su presupuesto. 

5. Las cantidades del presupuesto no comprometidas durante un año civil 
podrán diferirse a los años civiles siguientes en concepto de prefinanciación del 
presupuesto según se especifica en el reglamento financiero. 
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Artículo 15 

Otros fondos 

Además de los presupuestos a que se refiere el artículo 14, el Consejo 
Oleícola Internacional podrá dotarse de otros fondos, cuya finalidad, 
funcionamiento y justificación se regirán por el Reglamento Interno. 

El Consejo de Miembros podrá autorizar a la secretaría ejecutiva a gestionar 
fondos de terceros. Las condiciones y el alcance de dicha autorización y las 
obligaciones derivadas de la gestión de tales fondos se definirán en el reglamento 
financiero. 

Artículo 16 

Pago de las contribuciones 

1. En su segunda reunión del año, el Consejo de Miembros determinará la 
cantidad total del presupuesto a la que se refiere el artículo 14 del presente 
Convenio y la contribución que deberá abonar cada miembro para el año civil 
siguiente. La contribución se calculará tomando como base las cuotas de 
participación correspondientes a cada miembro establecidas con arreglo a lo 
dispuesto en el artículo 11 del Convenio. 

2. El Consejo de Miembros determinará la contribución inicial de todo 
miembro que pase a ser Parte en el presente Convenio tras la entrada en vigor de 
este. La contribución se calculará tomando como base las cuotas de participación 
atribuidas al nuevo miembro con arreglo a lo dispuesto en el artículo 11 del presente 
Convenio y la fracción de año no transcurrida en el momento de la adhesión. No se 
modificarán las contribuciones que deberán pagar los demás miembros en ese año 
civil. 

3. Las contribuciones se pagarán en euros y serán exigibles desde el 
primer día del ejercicio financiero, es decir, el 1 de enero de cada año. 

Las contribuciones de los miembros correspondientes al ejercicio financiero 
durante el cual hayan pasado a ser miembros del Consejo Oleícola Internacional 
serán exigibles en la fecha en que se conviertan en miembros. 

4. En caso de que, transcurridos cuatro meses desde la fecha estipulada, un 
miembro no haya abonado íntegramente su contribución, la secretaría ejecutiva le 
transmitirá por escrito, en un plazo de siete días, una solicitud de pago. 

5. Si, transcurrido el plazo de dos meses desde la fecha de presentación de 
la solicitud por la secretaría ejecutiva, el miembro en cuestión no ha abonado su 
contribución, se suspenderán automáticamente sus derechos de voto en el Consejo 
de Miembros hasta que haya abonado íntegramente su contribución. 

Los representantes del miembro en cuestión tampoco podrán acceder a 
funciones electivas en el seno del Consejo de Miembros ni en los comités o 
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subcomités, ni participar en actividades financiadas por el Consejo Oleícola 
Internacional durante el año siguiente. 

6. Si un miembro no ha abonado su contribución, se informará de ello al 
Consejo de Miembros en su primera reunión ordinaria del año civil o en la reunión 
extraordinaria que se celebre tras finalizar el plazo para el abono de las 
contribuciones. El Consejo de Miembros, con la excepción del miembro que tenga 
atrasos en sus pagos, podrá, tras oír a este y teniendo en cuenta sus circunstancias 
particulares tales como conflictos, desastres naturales o dificultades para acceder a 
los servicios financieros internacionales, adoptar cualquier otra decisión por 
consenso. El Consejo de Miembros podrá adoptar el programa de trabajo de la 
secretaría ejecutiva en función de las contribuciones que abonen efectivamente los 
miembros. 

7. Las disposiciones de los párrafos 5 y 6 del presente artículo serán 
aplicables hasta que el miembro en cuestión haya abonado íntegramente sus 
contribuciones. 

8. Después de dos años consecutivos de impago de las contribuciones y 
tras oír al miembro que tenga pagos atrasados, el Consejo de Miembros podrá 
decidir la suspensión de sus derechos como miembro, aunque se le permita 
participar en las reuniones en calidad de observador conforme al artículo 8, 
párrafo 7. 

9. Los miembros que se retiren del Convenio deberán asumir las 
obligaciones financieras en que hayan incurrido con arreglo al Convenio y no 
podrán obtener el reembolso de las contribuciones financieras que hayan efectuado. 

10. En ningún caso podrá el Consejo de Miembros exonerar a un miembro 
de las obligaciones financieras que emanen del presente Convenio. El Consejo de 
Miembros puede acordar por consenso la reprogramación de las obligaciones 
financieras de los miembros actuales o futuros. 

Artículo 17 

Control 

1. El control financiero del Consejo Oleícola Internacional será efectuado 
por el Comité de Asuntos Administrativos y Financieros. 

2. Las cuentas financieras del Consejo Oleícola Internacional 
correspondientes al año civil anterior, certificadas por un auditor independiente, se 
presentarán al Comité de Asuntos Administrativos y Financieros. Tras haber 
analizado las cuentas, el Comité someterá al Consejo de Miembros, en su primera 
reunión ordinaria del año civil, un dictamen para su aprobación y publicación. 

En el curso de la auditoría, los auditores independientes verificarán el 
cumplimiento del reglamento financiero vigente, así como el funcionamiento y la 
eficiencia de los mecanismos de control interno y consignarán el trabajo realizado y 
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los incidentes observados en un informe anual, que será presentado al Comité de 
Asuntos Administrativos y Financieros. 

El informe de auditoría se presentará al Consejo de Miembros en su primera 
reunión ordinaria. 

El Consejo de Miembros designará al auditor independiente que se encargará 
de analizar las cuentas anuales del Consejo Oleícola Internacional y de redactar el 
antedicho informe, de conformidad con lo dispuesto en el reglamento financiero y 
su procedimiento de aplicación. 

3. Además, el Consejo de Miembros, en su primera reunión ordinaria del 
año civil, examinará y aprobará el informe financiero correspondiente al año civil 
anterior en relación con: 

La verificación de la gestión de los fondos, valores y tesorería del Consejo 
Oleícola Internacional; 

La regularidad de las operaciones financieras y su conformidad con las 
disposiciones reglamentarias y estatutarias y las asignaciones presupuestarias 
vigentes. 

4. Los controles a posteriori de las operaciones son efectuados por 
auditores externos, de conformidad con lo dispuesto en el reglamento financiero. 

5. Basándose en un análisis de riesgo, un mínimo de tres miembros podrán 
solicitar la autorización del Consejo para llevar a cabo controles de las actividades 
del Consejo Oleícola Internacional a fin de velar por que estas sean conformes con 
las normas vigentes y con los principios de buena gestión financiera y de 
transparencia. 

Los controles se realizarán en estrecha colaboración con los miembros de la 
secretaría ejecutiva del Consejo Oleícola Internacional, de conformidad con las 
normas y procedimientos previstos en el Reglamento Interno y el reglamento 
financiero del Consejo Oleícola Internacional. 

El informe correspondiente será presentado al Consejo de Miembros en la 
primera reunión plenaria que se celebre tras la finalización del informe. 

Artículo 18 

Liquidación 

1. En caso de disolución y antes de esta, el Consejo de Miembros tomará 
las medidas estipuladas en el artículo 35, párrafo 1. 

2. Terminada la vigencia del presente Convenio, el patrimonio del Consejo 
Oleícola Internacional y todas las cantidades no comprometidas procedentes de los 
fondos previstos en el artículo 14, serán devueltos a los miembros 
proporcionalmente al total de sus cuotas de participación vigentes en ese momento. 
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Las contribuciones voluntarias y las donaciones previstas en el artículo 14, así 
como las sumas no comprometidas previstas en el artículo 15 serán abonadas a los 
miembros, donantes o terceros interesados que corresponda. 

Capítulo VI 

Disposiciones de normalización 

Artículo 19 

Denominaciones y definiciones de los aceites de oliva, los aceites 
de orujo de oliva y las aceitunas de mesa 

1. Las denominaciones y definiciones de los aceites de oliva, los aceites de 
orujo de oliva y las aceitunas de mesa figuran en los anexos B y C del presente 
Convenio. 

2. El Consejo de Miembros podrá decidir introducir toda modificación que 
considere necesaria u oportuna en las denominaciones y definiciones de los aceites 
de oliva, aceites de orujo de oliva y aceitunas de mesa establecidas en los anexos B 
y C del Convenio. 

Artículo 20 

Compromisos de los miembros 

1. Los miembros del Consejo Oleícola Internacional se comprometerán a 
aplicar en su comercio internacional las denominaciones fijadas en los anexos B y C 
y fomentarán su aplicación en su comercio nacional. 

2. Los miembros se comprometerán a suprimir, tanto en el comercio 
interior como en el comercio internacional, todo empleo de la denominación "aceite 
de oliva", sola o combinada con otras palabras, que no corresponda a lo dispuesto 
en este Convenio. La denominación "aceite de oliva", empleada sola, no se aplicará 
en ningún caso a los aceites de orujo de oliva. 

3. El Consejo de Miembros determinará las normas en materia de criterios 
de calidad y pureza aplicables a los intercambios de los miembros en el comercio 
internacional. 

4. Los miembros garantizarán en su territorio la protección de las 
indicaciones geográficas según se definen en el artículo 22, párrafo 1, del Acuerdo 
sobre los Aspectos de los Derechos de Propiedad Intelectual Relacionados con el 
Comercio (Acuerdo sobre los ADPIC) relativas a los productos abarcados por el 
presente Convenio, de conformidad con las normas, procedimientos y compromisos 
internacionales aplicables, en particular el articulo 1 del Acuerdo sobre los ADPIC. 

5. Los miembros, si se solicita, podrán intercambiar información sobre las 
indicaciones geográficas protegidas en su territorio, en particular con miras a 
fortalecer la protección jurídica contra toda práctica que pueda afectar a su 
autenticidad o peijudicar su reputación. 
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6. Los miembros podrán adoptar iniciativas con el fin de informar a los 
consumidores acerca de las características específicas de las indicaciones 
geográficas protegidas en su territorio y añadir valor a las mismas, de conformidad 
con las disposiciones legales vigentes. 

Artículo 21 

Sello de garantía internacional del Consejo Oleícola Internacional 

El Consejo de Miembros podrá prever disposiciones con vistas a la aplicación 
del sello de garantía internacional que garantice el cumplimiento de las normas 
internacionales del Consejo Oleícola Internacional. La aplicación de este artículo y 
las disposiciones de control deberán especificarse en el Reglamento Interno. 

Capítulo VII 

Disposiciones generales 

Artículo 22 

Obligaciones generales 

Los miembros no adoptarán ninguna medida opuesta a las obligaciones 
contraídas en virtud del presente Convenio ni a los objetivos generales definidos en 
el artículo 1. 

Artículo 23 

Obligaciones financieras de los miembros 

Las obligaciones financieras de cada miembro en relación con el Consejo 
Oleícola Internacional y con los demás miembros se limitarán a las obligaciones que 
se derivan del artículo 16 relativo a las contribuciones al presupuesto previstas en 
ese mismo artículo. 

Artículo 24 

Aspectos ecológicos y ambientales 

Los miembros tomarán debidamente en consideración la mejora de las 
prácticas en todas las fases de la producción de aceitunas y aceite de oliva para 
garantizar el desarrollo de una oleicultura sostenible y se comprometerán a poner en 
práctica las acciones que el Consejo de Miembros considere necesarias para mejorar 
o resolver los eventuales problemas encontrados en este ámbito. 

Artículo 25 

Información 

Los miembros se comprometen a poner a disposición del Consejo Oleícola 
Internacional y a facilitarle todas las estadísticas, informaciones y documentación 
necesarias para desempeñar las funciones que le asigna el presente Convenio, y 
especialmente todos los datos pertinentes para establecer los balances de los aceites 
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de oliva, de los aceites de orujo de oliva y los de aceitunas de mesa y para conocer 
las políticas nacionales de los miembros respecto de los productos oleícolas 

Artículo 26 

Diferencias y reclamaciones 

1. Cualquier diferencia relativa a la interpretación o aplicación del 
presente Convenio, que no sea resuelta por medio de negociaciones, será, a petición 
de uno o varios miembros que sean partes en la diferencia, sometida al Consejo de 
Miembros para que este la resuelva en ausencia del miembro o miembros en 
cuestión, tras recabar el dictamen, si fuera necesario, de una comisión consultiva. La 
composición y las modalidades de funcionamiento de la comisión se determinarán 
en el Reglamento Interno. 

2. El dictamen razonado de la comisión consultiva se someterá al Consejo 
de Miembros, el cual resolverá el conflicto, en todo caso, después de haber 
examinado todos los elementos de juicio pertinentes. 

3. Cualquier reclamación de que un miembro, el Presidente o el 
Vicepresidente en calidad de Presidente, no ha cumplido las obligaciones impuestas 
por el presente Convenio será, a petición del miembro que la formule, sometida al 
Consejo de Miembros. El Consejo decidirá sobre ella en ausencia del miembro en 
cuestión después de consultar con la parte o las partes interesadas, y tras recabar el 
dictamen, si fuere necesario, la comisión consultiva a que se refiere el párrafo 1 del 
presente artículo. La aplicación de este párrafo se detallará en el Reglamento 
Interno. 

4. Si el Consejo de Miembros determina que un miembro ha infringido el 
presente Convenio, podrá aplicarle sanciones que varíen entre una simple 
advertencia y la suspensión del derecho a la participación en las decisiones del 
Consejo de Miembros, hasta que haya cumplido sus obligaciones, o excluirle del 
Convenio con arreglo al procedimiento previsto en el artículo 34. El miembro en 
cuestión tendrá derecho a recurrir, en última instancia, a la Corte Internacional de 
Justicia. 

5. Si el Consejo de Miembros determina que el Presidente, o el 
Vicepresidente en calidad de Presidente, no ha llevado a cabo sus tareas de 
conformidad con el presente Convenio o su Reglamento Interno, podrá, a petición 
de al menos el 50% de los miembros asistentes, decidir que durante una reunión o 
por un plazo más largo se le suspenda de las funciones de Presidente o 
Vicepresidente que le otorga el presente Convenio o el Reglamento Interno y que se 
nombre a un sustituto entre los miembros del Consejo. La aplicación de este párrafo 
se detallará en el Reglamento Interno. 

6. En cuanto a las diferencias que puedan surgir en materia de 
transacciones de aceites de oliva, aceites de orujo de oliva y aceitunas de mesa, el 
Consejo Oleícola Internacional podrá formular las recomendaciones oportunas a los 
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miembros en relación con la constitución y el funcionamiento de un órgano 
internacional de conciliación y arbitraje para esos litigios. 

Artículo 27 

Depositario 

Queda designado depositario del presente Convenio el Secretario General de 
las Naciones Unidas. 

Artículo 28 

Firma, ratificación, aceptación y aprobación 

1. Desde el 1 de enero de 2016 hasta el 31 de diciembre de 2016, 
inclusive, el presente Convenio estará abierto, en la Sede de las Naciones Unidas, a 
la firma de las Partes en el Convenio Internacional del Aceite de Oliva y de las 
Aceitunas de Mesa, 2005 y de los Gobiernos invitados a la Conferencia de las 
Naciones Unidas para la Negociación de un Convenio que Suceda al Convenio 
Internacional del Aceite de Oliva y de las Aceitunas de Mesa, 2005. 

2. El presente Convenio será objeto de ratificación, aceptación o 
aprobación de los Gobiernos signatarios de conformidad con sus respectivas normas 
constitucionales. 

3. Cualquiera de los Gobiernos a que se refiere el artículo 4, párrafo 3 
podrá: 

a) En el momento de firmar el presente Convenio, declarar por escrito que 
por dicha firma expresa su consentimiento a obligarse por el presente Convenio 
(firma definitiva); o 

b) Después de haber firmado el presente Convenio, ratificarlo, aceptarlo o 
aprobarlo mediante el depósito de un instrumento a tal efecto en poder del 
depositario. 

4. Los instrumentos de ratificación, aceptación o aprobación serán 
depositados en poder del depositario. 

Artículo 29 

Adhesión 

1. El presente Convenio estará abierto a la adhesión de todo Gobierno, con 
arreglo a la definición del artículo 4, párrafo 3, que podrá adherirse a él en las 
condiciones que determine el Consejo de Miembros, que tendrán en cuenta en 
particular el número de cuotas de participación y un plazo para el depósito de los 
instrumentos de adhesión. Estas condiciones serán transmitidas por el Consejo de 
Miembros al depositario. El Consejo de Miembros establecerá en su Reglamento 
Interno el procedimiento de inicio del trámite de adhesión, las negociaciones de 
adhesión y las disposiciones conexas. 
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2. Cuando se hayan concluido las negociaciones de adhesión especificadas 
en el Reglamento Interno, el Consejo de Miembros tomará una decisión al respecto 
de conformidad con el procedimiento establecido en el artículo 10. 

3. En el momento de la adhesión, la Parte Contratante quedará registrada 
en el anexo A del presente Convenio, junto con las cuotas de participación que le 
correspondan según las condiciones de adhesión. 

4. La adhesión se efectuará mediante el depósito de un instrumento de 
adhesión en poder del depositario. En los instrumentos de adhesión se declarará que 
el Gobierno acepta todas las condiciones establecidas por el Consejo Oleícola 
Internacional. 

Artículo 30 

Notificación de aplicación provisional 

1. Todo Gobierno signatario que tenga intención de ratificar, aceptar o 
aprobar el presente Convenio, o todo Gobierno para el que el Consejo de Miembros 
haya establecido condiciones de adhesión pero que todavía no haya podido 
depositar su instrumento, podrá en todo momento notificar al depositario que 
aplicará el presente Convenio, con carácter provisional, cuando este entre en vigor 
conforme al artículo 31 o, si está ya en vigor, en la fecha que se especifique. 

2. Todo Gobierno que haya presentado conforme al párrafo 1 del presente 
artículo una notificación de aplicación provisional,'aplicará el presente Convenio, 
bien cuando este entre en vigor, bien, si está ya en vigor, en la fecha que se 
especifique, y será desde ese momento Parte Contratante. Seguirá siendo Parte 
Contratante hasta la fecha en que deposite su instrumento de ratificación, 
aceptación, aprobación o adhesión. 

Artículo 31 

Entrada en vigor 

1. El presente Convenio entrará definitivamente en vigor el 1 de enero de 
2017 siempre que al menos cinco Partes Contratantes, de entre las mencionadas en 
el anexo A del presente Convenio, que representen al menos el 80% de las cúotas de 
participación del total de 1.000 cuotas de participación, hayan firmado 
definitivamente el presente Convenio o lo hayan ratificado, aceptado o aprobado, o 
se hayan adherido a él. 

2. Si el 1 de enero de 2017 el presente Convenio no ha entrado en vigor de 
conformidad con lo dispuesto en el párrafo 1 del presente artículo, entrará en vigor 
provisionalmente si, en esa fecha, varias Partes Contratantes que reúnan las 
condiciones que, en materia de porcentaje, se indican en el párrafo 1 del presente 
artículo, han firmado definitivamente el presente Convenio o lo han ratificado, 
aceptado o aprobado, o han notificado al depositario que aplicarán provisionalmente 
el presente Convenio. 
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3. Si el 31 de diciembre de 2016 no se han cumplido las condiciones para 
la entrada en vigor establecidas en el párrafo 1 o en el párrafo 2 del presente 
artículo, el depositario invitará a las Partes Contratantes que hayan firmado 
definitivamente el presente Convenio o lo hayan ratificado, aceptado o aprobado, o 
hayan notificado al depositario que aplicarán provisionalmente el presente 
Convenio, a decidir si el presente Convenio entrará provisional o definitivamente en 
vigor entre ellas, en su totalidad o en parte, en la fecha que determinen. 

4. En el caso de que cualquier Parte Contratante deposite su instrumento 
de ratificación, aceptación, aprobación o adhesión después de la entrada en vigor del 
mismo, el presente Convenio entrará en vigor en la fecha de tal depósito. 

Artículo 32 

Enmiendas 

1. El Consejo Oleícola Internacional, a través del Consejo de Miembros, 
podrá enmendar por consenso el presente Convenio. 

2. El Consejo de Miembros fijará el plazo dentro del cual los miembros 
deberán notificar al depositario que aceptan la enmienda. 

3. La enmienda entrará en vigor 90 días después de que el depositario haya 
recibido las notificaciones de aceptación de todos los miembros. Si esta condición 
no se ha cumplido en la fecha fijada por el Consejo de Miembros de conformidad 
con el párrafo 2 del presente artículo, la enmienda se considerará retirada. 

4. Las actualizaciones del anexo A con arreglo al párrafo 5 del artículo 11 
no se considerarán enmiendas a los efectos del presente artículo. 

Artículo 33 

Retirada 

1. Cualquier miembro podrá retirarse del presente Convenio en cualquier 
momento después de la entrada en vigor de este, notificando por escrito su retirada 
al depositario. Ese miembro informará simultáneamente al Consejo Oleícola 
Internacional, por escrito, de la decisión que haya tomado. 

2. La retirada conforme a este artículo tendrá efecto 90 días después de 
que el depositario reciba la correspondiente notificación. 

Artículo 34 

Exclusión 

Sin peijuicio de las disposiciones del artículo 26, si el Consejo de Miembros 
estima que un miembro ha incumplido las obligaciones contraídas en virtud del 
presente Convenio y decide, además, que tal incumplimiento entorpece seriamente 
la aplicación del presente Convenio, podrá; mediante decisión motivada de los 
demás miembros, adoptada por consenso en ausencia del miembro en cuestión, 
excluir del presente Convenio a ese miembro. El Consejo Oleícola Internacional lo 
notificará inmediatamente al depositario. Treinta días después de la fecha de la 
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decisión del Consejo de Miembros, ese miembro dejará de ser Parte en el presente 
Convenio. A partir de la fecha en que se adopte la decisión de excluir a un miembro 
no se le podrán exigir nuevas obligaciones financieras. 

Artículo 35 

Liquidación de cuentas 

1. El Consejo de Miembros procederá, en las condiciones que estime 
equitativas, a la liquidación de las cuentas, teniendo presentes todos los 
compromisos que tengan consecuencias legales para el Consejo Oleícola 
Internacional o que repercutan en la contribución de un miembro que se haya 
retirado del presente Convenio o que haya sido excluido del Consejo Oleícola 
Internacional o que, por cualquier otra causa, haya dejado de ser Parte en el presente 
Convenio, así como el tiempo necesario para permitir una transición adecuada, en 
particular cuando se deba poner término para esos compromisos. 

Sin perjuicio de lo dispuesto en el apartado anterior, este miembro deberá 
abonar toda cantidad que adeude al Consejo Oleícola Internacional correspondiente 
al período en el que haya sido miembro. 

2. Los miembros a que se hace referencia en el párrafo 1 del presente 
artículo no tendrán derecho, a la terminación del presente Convenio, a recibir 
ninguna parte del producto de la liquidación o de los demás haberes del Consejo 
Oleícola Internacional; tampoco responderán de parte alguna del déficit que pudiera 
tener el Consejo Oleícola Internacional. 

Artículo 36 

Duración, prórroga y terminación 

1. El presente Convenio permanecerá en vigor hasta el 31 de diciembre 
de 2026. 

2. El Consejo de Miembros podrá prorrogar el presente Convenio. El 
Consejo de Miembros notificará al depositario de la prórroga. Todo miembro que 
no acepte una prórroga así decidida del presente Convenio informará de ello al 
Consejo Oleícola Internacional y dejará de ser Parte Contratante en el presente 
Convenio desde el comienzo de la prórroga. 

3. Si, antes del 31 de diciembre de 2026, o antes de la expiración de una de 
las prórrogas decidida por el Consejo de Miembros, este ha negociado un nuevo 
convenio, pero el nuevo instrumento no ha entrado todavía en vigor provisional o 
definitivamente, el presente Convenio seguirá en vigor después de su fecha de 
terminación por un período que no será superior a 12 meses. 

4. El Consejo de Miembros podrá decidir la terminación del presente 
Convenio por consenso. Las obligaciones de los miembros no se extinguirán hasta 
la fecha de terminación fijada por el Consejo de Miembros. 
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5. No obstante la expiración o terminación del presente Convenio, el 
Consejo Oleícola Internacional seguirá existiendo durante el tiempo necesario para 
proceder a su liquidación, incluida la liquidación de las cuentas, y conservará 
durante ese período todas las facultades y funciones que sean necesarias a tal efecto. 

6. El Consejo de Miembros notificará al depositario toda decisión tomada 
en virtud del presente artículo. 

Artículo 37 

Reservas 

No se podrán formular reservas con respecto a ninguna de las disposiciones 
del presente Convenio. 

EN FE DE LO CUAL los infrascritos, debidamente autorizados para ello, han 
puesto sus firmas al pie del presente Convenio en las fechas indicadas. 

HECHO en Ginebra, el 9 de octubre de 2015, siendo igualmente auténticos 
los textos en árabe, español, francés e inglés del presente Convenio. 
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Anexo A 

Cuotas de participación en el presupuesto de la organización 
establecidas de conformidad con el artículo 11 

Albania 5 

Argelia 19 

Argentina 18 

Egipto 23 

Irán (República Islámica del) 5 

Iraq 5 

Israel 5 

Jordania 8 

Líbano 6 

Libia 5 

Marruecos 41 

Montenegro 5 

Túnez 67 

Turquía 66 

Unión Europea 717 

Uruguay 5 

Total: 1000 
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Anexo C 

Denominaciones y definiciones de los aceites de oliva 
y de los aceites de orujo de oliva 

A continuación se dan las diferentes denominaciones de los aceites de oliva y 
de los aceites de orujo de oliva, con la definición correspondiente a cada 
denominación. 

I. Aceites de oliva 

A. Aceites de oliva vírgenes. Aceites obtenidos del fruto del olivo (Olea 
europaea L.) únicamente por procedimientos mecánicos o por otros 
procedimientos físicos en condiciones, especialmente térmicas, que no 
produzcan la alteración del aceite, que no hayan tenido más tratamiento que el 
lavado, la decantación, la centrifugación y el filtrado. Se clasifican y 
denominan de la siguiente forma: 

a) Aceites de oliva vírgenes aptos para el consumo en la forma en 
que se obtienen: 

i) Aceite de oliva virgen extra: aceite de oliva virgen cuyas 
características fisicoquímicas y organolépticas corresponden a las 
previstas para esta categoría en la norma comercial del Consejo 
Oleícola Internacional; 

ii) Aceite de oliva virgen: aceite de oliva virgen cuyas características 
fisicoquímicas y organolépticas corresponden a las previstas para esta 
categoría en la norma comercial del Consejo Oleícola Internacional; 

iii) Aceite de oliva virgen corriente: aceite de oliva virgen cuyas 
características fisicoquímicas y organolépticas corresponden a las 
previstas para esta categoría en la norma comercial del Consejo 
Oleícola Internacional1. 

b) Aceites de oliva vírgenes que requieren transformación previa al 
consumo: 

i) Aceite de oliva virgen lampante: aceite de oliva virgen cuyas 
características fisicoquímicas y organolépticas corresponden a las 
previstas para esta categoría en la norma comercial del Consejo 
Oleícola Internacional. Se destina al refino con vistas al consumo 
humano o a usos técnicos. 

B. Aceite de oliva refinado. Aceite de oliva obtenido por refino de aceites de 
oliva vírgenes cuyas características fisicoquímicas y organolépticas 

1 Este p roduc to so lo p u e d e ser vend ido d i r ec t amen te ai consumido r si está pe rmi t i do en el pa ís de venta al 
por menor . De no es tar lo , la d e n o m i n a c i ó n de este p roduc to se a jus ta rá a las d i spos ic iones legales del 
país en cues t ión . 
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corresponden a las estipuladas para esta categoría en la norma comercial del 
Consejo Oleícola Internacional2. 

C. Aceite de oliva compuesto de aceite de oliva refinado y aceites de oliva 
vírgenes. Aceite constituido por una mezcla de aceite de oliva refinado y de 
aceites de oliva vírgenes aptos para el consumo en la forma en que se 
obtienen, cuyas características fisicoquímicas y organolépticas corresponden a 
las previstas para esta categoría en la norma comercial del Consejo Oleícola 
Internacional. 

II. El aceite de orujo de oliva3 

Es el aceite obtenido por tratamiento con disolventes u otros procedimientos 
físicos del aceite de orujo de oliva, con exclusión de los aceites obtenidos mediante 
procedimientos de reesterificación y de toda mezcla con aceites de otra naturaleza. 
Engloba las siguientes denominaciones: 

A. Aceite de orujo de oliva crudo. Aceite de orujo de oliva cuyas características 
fisicoquímicas y organolépticas corresponden a las previstas para esta 
categoría en la norma comercial del Consejo Oleícola Internacional. Se 
destina al refino con vistas al consumo humano o a usos técnicos. 

B. Aceite de orujo de oliva refinado. Aceite obtenido por el refino del aceite de 
orujo de oliva crudo cuyas características fisicoquímicas y organolépticas 
corresponden a las previstas para esta categoría en la norma comercial del 
Consejo Oleícola Internacional2. 

C. Aceite de orujo de oliva compuesto de aceite de orujo de oliva refinado y 
de aceites de oliva vírgenes. Aceite constituido por una mezcla de aceite de 
orujo de oliva refinado y de aceites de oliva vírgenes aptos para el consumo en 
la forma en que se obtienen, cuyas características fisicoquímicas y 
organolépticas corresponden a las previstas para esta categoría en la norma 
comercial del Consejo Oleícola Internacional. Esta mezcla no podrá en ningún 
caso denominarse "aceite de oliva". 

2 Este p r o due lo solo puede ser vend ido d i r ec t amen te al c o n s u m i d o r si está pe rmi t ido en el país de venta al 
por menor . 

3 El acei te de o r u j o de ol iva no podrá vender se b a j o la den om i nac i ón o la de f in ic ión de "ace i te de o l iva" . 
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Anexo C 

Denominaciones y definiciones de las aceitunas de mesa 

Las aceitunas de mesa se clasifican en uno de los siguientes tipos: 

i) Aceitunas verdes: frutos recogidos durante el período de maduración, 
antes del envero y cuando han alcanzado su tamaño normal. La coloración del 
fruto podrá variar del verde al amarillo paja. 

ii) Aceitunas de color cambiante: frutos recogidos antes de su completa 
madurez, durante el envero. Su color puede variar entre rosado, rosa vinoso o 
castaño. 

iii) Aceitunas negras: frutos recogidos en plena madurez o poco antes de 
ella. Pueden presentar color negro rojizo, negro violáceo, violeta oscuro, 
negro verdoso o castaño oscuro. 

Las preparaciones comerciales de aceitunas de mesa, incluidas las que son 
objeto de elaboraciones particulares, se regirán por las normas comerciales 
aplicables del Consejo Oleícola Internacional. 
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:l5¡L¡ UT «jj 

r^j» US' íJLUaJl O j j j (Î) 

- -uvaj'U^- j_¿S (^Jül JxJ l Ó c - j j : jLuAl o ' \ ' 
¿5 CJjj j j l y ii¿Jl oJlA ÓJJ^I ^yîjUiiU Áj l i l l j ÁJU-SOl 

íóji^LJ J j j J l [_rXÀ\ j ^JJ l 

- J-jáJl cí j—)| '——ïj '• ÙySi-jh C i j Y 

(JjLscJl jUxll j j ^ ÁiiJl OJL¿ ^yajL^jj-l ÁJlJlllj 

í ó j ^ j ü 

- ¡LJLj-jíJI j i S (jJiSl ^¿nJÍ c - j j ó^^J l c -o j V ' 

( J j U t J l JU>lLÍ j Cx* (_r¿u'UajJ-l ^ ÁJIÜIJ ^'Lí-Sül 

í 0 ) j j i j l i JjJÜl ( _ r Ul j (_$ÓJI 

• ij'^iiL. (_sÀJl jJJl j ¿lSJu U-J-—> L. ii.1̂ 7. 1.1 ; l i f t ^ 0 ) 
-ÜJl j ájjl 11 iJjJLóJl ll» Á̂—J Ji^ ó1 ' í= ^ j " ¿ 

- 3 5 -



J¿\ ¿ à j l » 

> > ¡ b U J J \ ¿ i j óiJLsí t i j i d l > * J Á T j U i i l JJANÛ^-

V \ Y 

\ A 

A O ^ S F I 

0 
0 LJLJÍ 
0 g ^ j j j í 
o - jiji! 

11 

IV 
o J ^ S F L J ~ M 

1 
0 LJ 
0 JlyJl 

j t J 

r r 
í \ 

« • » t ^ 1 

- 3 4 -



rv «¿lit 

. i j U j ^ l i JLf t c g í ^ y y ^ A C J U ç l J b l V 

< s « " ' 
Ü _ A J - J J L I C ^ ^ J J L IJLA ( J O > - J T O L O L Ü J - > J J L L J»LI TVJJU-Ü \ J L J J J 
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.^IjuNI viJÜi ¿¿>" J <-»>JHJu» J l 

rr 3iin 
c ^ j u d i 

¿ ^ ílJVI ó-ílji IJL-A JJJljJ ÓJ-Jjjii J J J J L ^ J ^ - U - J J - i 
.jJLé 

ji\ j U t ^ l < J ç U ^ p ^ l L flf- ^ ^ cs-LSl ^U^PS/I c r - M ¿JL4 - Y 

.sLASI Jj-bcil J^ÍJ 

j .» ljLk>-l L»j¿ ^ • -L*j ¿LáJl j J j J u o J l — r 
* 

Láij ^UiP^I (j-JU çgJJl ¿ijUl -UI-La jl l i l j .çUàLC-̂ l 

,1;J^T^J» Jj-bcÜI J^ju tsjU.1 oJLA Y sjááW 

* l * * t 
u-àJÎ ( j ÓJjIjJl ú b Ó J L L I O-LA j-PV >b-L«J j>Jjt¡ v - i 

. ^ ^ «¿ill ¿y ° á^¿¿ib 

- 3 0 -



r * «¿di 

c J j l l J . . M U j t i a ^ l 
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*il J .¿«Il ) J_»J j í (Jl áiLil oJl_A 1 j O ¿lU^—áall ¿j .k;.T - V 

Juv ^ U ^ P ^ I ( _ r J ¿ o ç ^ o l S " l A — J - j i bl - A 

Á J ¡ j j - á ^ I-LA («_ic j y L J Í t-BJU^Jl ^jí- CJLUJLLI _j-¿*Jl J l ^LJ^-VI 

.A âilil ^ V óyüjl <j J l — ^ V I J CjI j j j J l ( j á j^ j l ju» jl 

ï_JL« CJL»IJI)I <jb slijJl ^ (jliJ^I çgl - ^ 

. J*¿Jb boJU. J} ój^j ÁJL» o l i ^ l ( j \ i b j i ^ j I «J N j iJLáj'^l IÓA ^ 

oUlj l l l ^ ^ í ^ k x j j í t j lJ^-Síl ¿ ^ Jb~ Lí'b tçUipS/l ( _ r i ¿ j - \ • 

¿ J l i l . c^Uj i JV! S-sLpI Jïs- ¿J* j l sUap ty j ^ j . JUT^I l-lf y - ^ 

• f l j ^ l (Jílyj (jyiiL-JlJ ¿^JlJ-l cUkíÓU 

Ï V 5¿lil 

. ó J j J i J l ^ J U ^ I J ¡Ulll b t i J b ¡Ulilj Áijb^l ü j j - i J l ^ I K i ; -

o y i j i J j j J l ^^-ia^JJ aJUi o b U l áJVÍIj Jjjb^fi j j j JuJi icJr J j - - Y 

4_^rJJl JJ^- óí -A-XJJ . J - ^—Ojb l—O- I ( j jp (J-Uall lÁJLLJl ^ - J l 

J l ^ J b - l j J flJ_)b iX-S.ycSI J j ^ l 4_pl*Jl j lO>bl_~J-l 

.AJ - I J J AAs- J^JJ CL/IP^I 

o b i — J - l TS^L-Pl Ó J J S ' J J . I 0>bb_~J-l 4_>T>rlYI 4_¡LO«J (-L—IJL 

5_oJUJl i-UlJÜI J l ^ . U T ^ ¿ y j ( / j l - J l Jl_Ll (.LliJb J—jÁxll ¿ y Ü 

. a J l l l j 5¿jbVl 
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j-p ¿ i f - U i p ^ l J - i ^ LAJUJL-̂ J jyïi l ijulS'l^uiNl £-)U« ^ US' j . Á̂ f̂cil 

i—Jl ^ JjSíl fjJI IjUipI bolJo- j^l-Jj jjjJL. cjIS"!y-î l Jj - - r 
JS" ^ u / j U l ó^IS" ^ j t^jlil 

J_JJL)I U~JÁ\ j ¡UápÍ ¿ J l ¡LJlll i i - J l J-P fUipS/l o . l S ' l L . Í 

çgJJl jUl j LaolJo. j^.:...... t t jy j^JJ 

jLJl ^ ^ ^rá-ií OtJjí ¡jr^"" -̂JV A ^ l f U ^ P ^ I JL -̂Í J ji bl - i 

( j ¿-«il J l SjJLjidl SJU^I y t^ i j J l o i l s ' ! c ^ J J l 

. 2 Í I J Y J U - J I _ J Í 2 J J ^BL Á * — I J J • C 

4JUJi ^JUt —Û tJl LSip J J f - U l á l Jju 4 S ' l j ^ S J t S l ji lili - 0 
•5J—U (jí J l íL^pVI j óoj -vaJ l j J—¿>Jl dJ-Ji <3job- J-Í«j" í í-jó^idl i-Jl.S'l 

.^WT aTI^¿I 

t j (—'L^Cj'yi; J-ÜJ (J ¿-«i l j — t ? - * " oUj-S" j jJ j tJ j 

J y J l ^ - J i l U .y . ¿ J l ÁkJu;S/l J ÂS'jUiil j á-pyJl óU*JUl j óUJJl j j f Uap^l 

.4JÜI ( j jji^LJ 

ój j -ü l j j í i^-J l j . » J jSlI ¡LoUJl j ccUípVI ^ r - ^ _ t 

^L-il fUapSfl JU>-Î ilJUv i ô j I S ' I J b J L J (^'L^-Jl J _ P ^ ¿ J l ¡L íLü^ l 

j j l j i j ^ T j l ^ J (_gl ó í i a S ' I j J ^ I JL¡ J . . -V J - Á J J I t ^ l . / i c - ^ l 

CJLpIJJ J J JUP^I ¿yv J>-ÍJ_J J ^ ^ I l i a J | ^.".--j oí -UJ fljÑI 

( j - . l é .4—JjjJl S_Jlil oL.J- i -1 ^j-IP J ^ a J - l j o L j í j í 

cUipNI ÓjXí ¿ J l C^IS"!^L-iVI Á^-Uidl 4jUSfl J jUy j í íUípSü 
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Jis- J j - ¿ J - l J l l J j J J l j j U J l jü»I j tüjjo^l] J J j J l ^ J t ó l ^ ^ - i 

i-A?jJl j\ j í 4_JjjJl o>L«h;ll l^JLá; Jlí ¿ J l JL-jLJI j í / j i J l i l ójpLJ.1 
. y>- I ^ y ¿J» o )i • * j l ijL» ' " jl - ' C^ilSl f.1 y * 

• OJljA ê Vpl ó j jT jd l ¿JLil fUaP^I u^^-i 

c->l ji—Jl J l S_j:_j¿Jl ojI ji ¿Jl ¿JlAl j _ 0 

. JlLl j«UàJl j <ulp ^jPy¿¡Á\ j x J l J^IP iJl j-^l l J j j ^ S ' sJUl i jr . j iJ l 

ï o s¿iii 
t í y - ^ f t J v S i 

J l j ^ L ùyjjli J j j J l l_rJÀ\ JL¡ jy C > £ S-sQl j L4JI jL i i l v ' j ^ 1 J ! 

Áij ̂ Jf j yJl ^̂ yl̂ -l-Ül j»UiJl y>-Í 

j»UáJl j .jaJJI Jlj_«í ójbL) o-ii ' .-ll SJlóU ó¿L j í L¿jÍ f.Uií-^1 j j 
s-U a jb l J^p 4^-Lül O U J l j j ü i ^ l IJla J s j ^ i J l i l 

o l T i j u j — j 

Á-J ly j j j L í - ^ l ¿-III Jl ¿p* 4_jUl " J j j i ( j s^UiP^I ^ J j i ¿ J ^ - ^ 

^ J - ¿ p J i ' FL3JL-o j í çgJJl i l l j l iVI ¿L>J (jl¿j"VI IJLA ¿y 1 ¿Jlil J l$Jl jL i i l 

¿ J l Á ^ L i l l ¿JLP ^ L - í (JJP i l l I J U * ¿JL. s .4JUI I - X j i J l 2LL~J| 

.(¿Lu VI 1JL» ^ U óilLl ( j <UÍP ^ y ^ a d l ^Js- JS' i^lc 

* 

IJuí j Ls^Ja ^r^Oi j - ¿ P cgi 8JJL—o i l l J j í ¿ i -» f.L^pS/1 ^ T " ^ •5jLjí^ ~ ^ 

¿ j u J L * j i l l I j l a ¿JL. s — - W j j ^ - J j - ^ - j -i^v <3L¿;NI 

5_iUl ¡ JL Í I T_RLP C ¿ L ; V I IJLA ^ U S J I Í I y . ¿* i l y¿AJ ^ L i l l 
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^ U M J ^ ü l 

\ í 5¿lll 

5JI jJLl 

.Â-jTjiiJl Á^Jl ÁJlií Â^jl J:* V17" — ^ 

"(JLÍ^Í (J^ < — ¿ J ^ - L J 0 ^ ^ — Y 

tS j jb^ l ü j>¿J l : J j ^ l C-JÜI 

ü j L * J l j jjjLuÍI JLj>-jj ¡j/s\j>- (Jl*_Jujj [ÁjL» ."•rJl i^LiJl t_->LJl 

^r—tól (_slJLftí OJLIPI J IJWSIJ 4 - PY J J ÇJÎ <J Í - U Í P ^ I ^ ^ J ^ C—¡JJ 

. J,j_ül 

jAl Jy - r 

L Á I J ÉAJLÍM A ^ J L Í ^ ^JA Ç - » 3 J L 4 J C J - ^ I P J - T ¿51 ^ J L * ( Í ) 
í j U r y i IIa U SiUJLS 

i^-jAil FLIO-ty ¿Jl ÓJLÓÍI Xs-jkJl C J L ^ L J I O U I P ^ I (<_J) 

í^Jlil j -¿*Jlj ù^jJLS J_jJÜI ^^^tól ¿y <3UJ"I j 

í j jL/ i i l L j í / j t u l » ^ Á^JJíil CJL¿I 

4—J*Jl OIJUJ.1 J O -UJÜLI J.»_JJJ TA..JLJóil J lSLi^l (¿) 
ÍL ĴLp j i l j J l o<b>rLi>-lj Le. tOy¿J¿jil j l / j j 

. j A <¿í (.ft) 
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J—o-P jy^i (J-JJ^I 4_JJLjLJI iSy N J — ^ b J y c A 

^Jlí- J _ i ^LjáJlJ JUlJÜI f U á J l j JLLI f l j i J l J Á-iljAL J-Lcü U J 

'¡Lfjízll Jl ^ SJliJl ájjUJI <j o j I ^ p ^ g.1 . , ^ 1 

J j j J l ^ JUwJJ yUlJÜI (-UiJl j i-L-il ¡U^IjJI 2_¡L5Jl joLJW JL¿J ^ J p J>\jJ^^I 

tJLL-^l l ió j LgJl jLJuil üJlil flSUSll v ^ j ó j r t J J 

.i¿JL-IL-JI jjJLLI júíi çgJJl ó j j j J J J j j J l ^ ^ U ^ J J ájj^Jl jj*"-* ^ j - 5 

ójj_¿Jl 4_Jr (jXSI «-JljJ^ ^ J j - i ^ ( ¿ y «¿L-^IpI 4-Jij ti—¿P^l J i V j 

ÍÁJUIj Ájjb^l 

(j-JLír J ! J - ^ ( j Á i L J l 4_Jlil S^Jl (j^LL^o- ¡jJJS 
¿ « ( 

Í 4 j j b l j áJL. JjI—^» Jjl-^i >>-1 í - l ^ J j ^ l ÁjjUJl <j 

í<jL¿j^/l lJu& jLjLJ ^ OUíj o L v j J I jcJ-áJj sj^Juil ¿IJ—J 

J J J j j J l ¿r-4 í-LvtP^I Ju^l j í JJu*- f.L¿pí ^L../;•'I C jÜI j 'cUiP̂ I (_rJLíi Jl jlúJl IJLA J jijLáj" f-Lájj 

ÁJJLÁJI j juju* j L í j Y ÓJLII j J^ i l ¿g^LAL. J .á:3l yCLw-l 

. A . O . H D L J S J J I ^ I J Î L - J . I j a ¿ U I J ^ J 

CSJÜlI aJuk j iJu'LbJl J l ÂiLvàl ti_JlilJ O j b ^ l ü j J - í J l 4_Jr LS-SJJ" - V 

. J l i l J / j ^ j l ^ U l ^ÜáJ y . L&fbí (_ rJ¿l l$Jl ^ j í j c i j ^ î ÁiJ^j ( j í 

J—Jaj uo\jsH áL^íÁa J_pljí (Jj>-|jJl ( j j - t 

íJlA 
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> 15¿ai 

tSJ*^ OUJxd l ù 

¿Ju^dl j*-*^ ü j L * J l j jjLJud! ÛL.3 j i l ¿ l (_rJU^lS - ^ 

o i l O^'AI L A j j f - O j b î t l U ÓJb»tlil y J ^ L»—^ ^ j L ¿ ^ í l S " j j 

SJL-A J-»—¿«J ü í .5.1 o > b 4 _ J j j J l o> l - > h ; l l j Í ^ U i l Á _ J j j J l 

j L i J . 1 (_ j l JLí>^l j»-«>L~J j í 1 ¿ L ¿ ^ J L » ^ j Ü s c - > b y , j j U ; c j I S U j I ó > L J 

. ¿ t i t t l IJL* ^ \ SjÜI j l«Jl 

Á _ J j J J l ó > l _ ü ¿ A l ¿ r ^ j j ü j — j j J J J , j j J l ó j L * J ( J L ¿ ; I ^ j í j — Y 

ó j - j j U J j j J l ¡3 j " L p ^ ^ J ^ - ¿ ^ " j j S ' j - l l ^ i J U J l j í / j 

. \ • ó j I Í I ^ r ó^éf l l l U í j a.á.. . .U ( . L ¿ p Í i ü l ^ J I p J v a - 4 j í 

. j y j j U J j j ü l ^ J ^ J J ( ^ U l j J l f l k J U 8JÜ.I il» jJaS - r 

Â J l i l j S j j l i ^ l ó j j J Ü I Ur 

) r 5¿iii 

ÂJlilj Ájjb̂ l OjjJÜI iJr 

^ ^ i p J L j - I j j J L i * i _ j j l j « J l i l j Á j j b V l Ü j J - i J J « - J r { . L s i P ^ I ( j ^ L í — \ 

J - T J - i i J i S f l ¡ J s - i ^ J l J ¿ u ^ S - J U l j i j j b ^ l j j J _ J Ü Í 5 _ J r j . j £ J J í V l 

. f - U ^ P ^ l ó j I J j i é J j j 

J L ^ I iJLfc j i J u ' L l i c b L j j j - ó J l ^ J i j K j j - Y 
S 
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ó I C—Jl Xji_ycS\ C->ly .-Il ( j ( i ^ ' Ô J - î l i l ^ ' j - sUf -is-"y" ^ ^ l / 3 
* 

C~¡j ¿-A -ÜJIUJ L» J l ^y£ - Y -̂ ( j Á^Jus^-^il Ó j ^ ^ l J»—"IÁjl¿ C J I J ÁÁíljil 

Áíili j \ i o j j i J - u ^ 

óJJ^-VI C. ."Il 4-~£yíá¡ C - > l ( j ( ( _ 5 - S ' û j J j j J l O - j j O i b j l j \ j 

\ ( j J.I ó j i^J l y ÁJLÍ C - > I 4 _ i s l ^ll 

ójj-^VI c—»Jl a_jr_^áJl cjIy... J l 3 ( i ^ ' . r 1 - ^ ) áJJlil cJÛJ I j Ja— y» : Y j 

O J j 4JJUJ L» J l V j-S^ t Y^ <—JL-->- ( j il ü jJ j jJ l ^ y XAÀ y~J Áiíljil 

.Âîlil ( j ^ 1 ûj-XÏ J j y i J ^ b c j J a i ó j i j J l 

Ja_-y l LtJ ¿Ju¿j .(iLb'^l iJlA ¿y i_j¡i\ JÍJ.I j áJjVI aTjUAl S j - V 

I g y ¿ " " ^ O j i — C -Jl ~¿—£_ycS\ CJIy . . J l j üyJj p - J ¿ r - ^ CJLÍLJI 

. a j U cjLLJ 

a ^ - i o J l T l i l i . aTjLi - . y-i- ¿y> J i í L í̂ ¿Uxr j í V - i 

J l y¿z*]\ IJL^ a tfL^ap^i a s ' j L j ^ J i í a^i—J-i <JL*Ji 

aJL; aS'jLi^» ^ / j ./>-*- JJLf- ^ - " 

~¿—s„yj J -S ' ¡ j a_jUi a_pi*Ji í j j j j ¿i .¿pVi Lí — o 

j j j t a J U i a^-Ji j ^ - j j j J i I-L4 J - W j .ÓÍLLI i yí. aTjL-íl i 

.SjUlI 

i i ojl i l ¡ y V â JLàJl J 3 ¿ * Í L ¡ io I J jSó i - l a>>jSC?- r̂ L»JUP — 1 
c e t * í ' 

( j J jwaii l JLs-l jj^i j í Í«UÍ l iJh iyü )¡ j í (jláJ^I iJlA J l iJb 

i j j ./}] a JÜI a; U aS ' jLi i l £-íjy> Í-L^ip^l y-^r ' ^ 1 ÓÍULI y* A ój_¿iJl 

J _ r L ^ J b : ¿ J l a T j U J l 

ys-^&s*- JJLf- 1 

caj jür l a i^ j l jl j í (JLàj^l lJ_fc J l jJ_j>- J ü ^ ( j J .áiLll oJÜk 

.Ja¿i C-J J) ys\jí^l jlxj 
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( j - J j J l ù h JlI (J¿Lj j.j^ o l j l y s - L ^ 01 f.L¿ip^l - 1 

fL^AP^I fUtL—Ci-I Ij-A ^ j ip IS I J o ji L. í ó j j j J-ÁP j j J ¿L^IPVIJ 

{.Iy>rl J^Jaj ' JLPIJi ^ji^lJÜI ( j t U a p t y J .j^iLTly-il ç i i ¿ P Iyá¿ ¿jJJI 
> t ~ t e Í ^ 

ĵJLP J l s j j J \ j i ^L ; t j ^ j f j 4JJL.¿;.:J1 ÁjL^I ¿LJ.IJLA j j L i J l 

,Í.L¿p^I ^^Lè ¡Utül ójj-ül ¿ p ^yl^Jl y^¿J l ¡ j j l ¿ r J ^ 

S S êilil 

ÂS'jLill ^a^os-

J-l oJ_A j . Á S ' j L j Ü . I ¿y> . . . ¿^JU^r cLÍípSU -

.CJJ./?:il ( 3 j l ^ l iJ ÁĴ IÍI ^Láp^l o lS ' lJ^iV ÁJ 

C J L Í L J I T. ^ U I ! L ¡ Í . L ¿ I P V I ^JJ-C- I S ' J L T L I JT-^-ÍJJ - Y 
* 

- y - + -Jr- + -r 

tÁ-jyll j L i V I I-3VL; Ig -c- I_P-XJ> •->\V> •-yj> CjIy^ljL-Jl J j s c4_talj<il íJl_A ( j j 

( j j j - ^ S ' J V j ^ JJ_P (_s-IP ¿ J s i—á—SÍ <_gí J l c—¿¿L V j 

.ÁTjUi l 

I w-luJlj iS'jLiJ.I ^ ^ O J L » : J » 

j y j j j l y* (3 ^~íj y* • ̂  ^ 

* ( 
•ÜjUj L» Vj-s1 t s j v — l j ^ » j aJiílil j y ó j ^Lj l : Y^ 

3jLL1 ¡j aj-li J^^-* J::^-.' ùyijJl C-jJ ^ 

Jl *-£,y¿S\ CJIy—Jl ( j (^S^OJTI) j y j j J l ó j j CJIJJLS^ Ja—Iyj> I ^ 

^ jy j^ J l J»—'Iy* L J I ü í l j i l 
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t ^ l d l ^ J Í - J l I J i * ¿ J ^ I l £_LjL j J j l j ï J l J ^ j l J l ^ ^ l¿L¿ 

¿ j L i l j\ cUiP^I çljT ¿ J l y iyA\ j \ J l f.UipS/1 ^JLsl j 
* 

. \ 1 ¡blLl ja 1 óJLálJ LÜj pJ> jA. ¿¿JJl 

o J l í l el y * caJliil SjjJÜI J l jl jJ¿\ j i r jj IfljVI Ô J l y j l J U u ^ l l i l j 

j C—Jl iS j j j J l ¿ i l ' j f l jSI J ¿ j l y J l bJL£ JwsyJl ^ ji l i l i 

. J i t y y lp Í P L Y i Ül 

( j j l í í ^ J I óyiJl aá_& j J í-lj^l j J í l y J i yll Jl>- ( j j 

ó j - t ^ í j í J-./?P 4JÍÍ j ; |i L» j í JJS/I c5-LP tUiiP^I ji t J-Ó.inil j»-^»-

.ÁS'jLill J-I ./?->- ja \ « > L» 

tÜ&S óilil aJLa j a (í) í a j¿¿Jl J <Ul ^lio ji yí-T j l y (<-J) 

«.LJípVI tíj-Hw t^-tHjJl '^Aj J ^ f l j ^ l j Jíl jj" J l J-s¿> yi\ ji bl 
c e " * 

: a l o l í l - Í I U i j li¡j)./?T 

^ SJÜI j A l ó j - l i c ¿¿JUl fUipSfl j -p V L. j l y y;l ¿ U J bl 

J Á I L 01 TÂJLIL SJL_& ^ ÓJ-ÁIL! L I I J J L J U ^ ^ ^ J - I ^ L 

,-U^PL J ¿ 

(_rip Óilil sJLA j jUuil J - i ^ J l j J-ssJl c - > l f l J - J t J ^ - O 

¿Jüi 
(_ rJ¿l j j J j ji L- tijUJ^fl Ijj» JA \ "l ÓJÜ.I j Á Ĵ.1 - k j ^ l ó y y - J V JJ-ÁJI 

»» 

. l̂ -—¿i Laíj 
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\ . â^lil 

sJuS o l jl j jJI J .f-ljÑl j j l y «Jl j ly çL^iP^I (j-iíl - ^ 

1 ô^ ¿¿II L¿¿j cj j -v?: l l jv-i j - 4 jji-ÍJl ¿ J x ^ i l j í ¿J^-^U-I ^L^aP^I J _ J ójQl 

L L J A Í Í L J Í I <J C ^ - L - É ^ Í - Í J J - ^ ! Í - L V Í P V I J . ^ " I Ó J L Í I 

• ̂  J i l y 

J-L ^ L. j í CPLŜ PSÜ (_rJLst j l ^ ( j í JU^P^I t^jJL - Y 
* £ » 

. \ 1 óiül y "l ó_/I¿U Láíj O-jjwiJl Jt-i ¿ri-Jl çUiP^I 

:óLio Jl^JJ ¿Jl o l j l j i J l ^jIP f l j ^ l j i l j j J^^ i ¿fJajj - T 

irí SJLÍI. y^s- ^JAÂi j çLàpÎ JU-̂ -I 
t \ n Silil ^ W j l ú y ^ 1 

<rn j rr oíóljj u»j ^ j^Ji jí jll-^i ia* J^ o^ju; juoi 
. ^ Y ójIÍI ^ T á_/¿¿iJ l i s j I oUjvAl ójUiJl 

f L ü l J _ i ,1/^1 j J I j j (i l i l j a s o l j l ^ ¿ J L j j J j C j L«_i - 1 

j LgJl j U i i l J L P l j ¿ J l i j S j j U J I jaí*-*^ 5-áJbtdl O l j l ^ á J l ¿L¿l (Î) 

(JUí'ál iJLa ja V flilil (£_) > sj¿¿Jl 

j J I r̂ ¿ J l Cjljl^-áJl (£j—' LaoLjP^ frUíP^I ^-JLsi J l ĴLflj" ¿JLPláS' 

ü j J i j i J J j - ü l (_r—tól « I » L . <_£y_-Al í-l/yi <j j J l y J l ULio 

, ^ - U J l oÜáj j 
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•iLLxjl J _ i 4_¡JL¿Jl J l 4-i-jJ 0 I T ' j — j j - ^ — 0 

^JL-CJ JJLC üL j i í j j í íLAJIIXJI J 1 } ^ j j í j í i o l p á j j j <_£l 

^ jysr- ^ í j .éjjJÜI ¿ U ; j f.L¿pS/l l û J i ^ j ¿Jl o l j \ j j ¿ \ ¿ Si'jUuil j 

.^L¿PSÍI CJ IJJ Í ó j j i i j \ J Y^T J ^ I J y S l J i£ oí CU IPVI 

j í / j ( ¿ L Ü V I I-LA J i ¡>L- /? : .Y I 4_¡jJ c J l J üL-S' j i (Js^lf (jV JJHÍ - ^ 
e * t t íLóíljXj ¿I .̂ pyi ®ĵ 0 ^ ójjLc. "jĵ jiJ LIJ-1-̂  ^L» 

cjIjjí jí ójjj JL^p-I <j 1 îly ./?; j — ü l ...Il I I-La 

3 jí fUaP̂ /l 

V j cjIjI^-íJI ¿L¿l ¿ L i e V j Sj-Á*Jl ü - v s — ^ -í1 - V 

. C-jj-vaJl ( j 

5¿ll1 

OI j j JÜI oía! jJikil oUdl 

î j L i : j í 5 ¿jlp á j j J t^l -1 á*J j Üail i_jI .¿uJl j—« J - ^ 
J-iC j l j j i_jI ./?¡ll j .ajj-ÜI <uí ^-"¿T (_gjJl j» j J l (J coJb-lj s y ç.LipS/1 

« ( ( 

. A ¿JLIL ¿ Y ° 'CJ¿¿JIJ L A P ^ I JL ¿J* J4> Y L» 

<3_̂ l*Jl ^Lzál -UP U^LPÎ Ó < J «_Jl j L i i l ^L^LJ I |¿ l¿Jj - Y 

JLPjil j á j j j J l ^L^íV <_Jjikil T-jUsJl J - ^ ó j ,4PL- Y í áJ_l á j j j J l ¡ j - J j J l J- i-JI 

. fUiP^I yiií ¿ ^ V L J ^ j í I c ĴÜl Jb-Jjrl 

çlj^rî ü j J J-LjJI jJ» J l ^ V jüail frL^SU (_5i*¿Jl - T 

. f L J U - V I J-ÍJJI ^JIP a!>\pí ¿ j jS ' i i l J...K" j p (•JrUl ^ 
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Ij_Lb jl j í ¿uiiijll j L i J ^íj t¡$i..¿"ll ĵJ-JL! ^ (j) 

4J2L- çgi jí J—¿p çgî j-» JjLij^l (Jus 1 P I - 4 J 5 y i l oLj>-IjJl j L ¿ j O>L<KJ*; 

L̂kJl I y . * j l J .'/}p̂ /1 ĵ-Lpj .o_u>-j .î pVI ̂ J j í (ji-Jji ùy^ 
, g ; I p jyLJl I jjl.fltj j l J ¿^JL^oJ.1 J tjyiii jil j j j i l oLJ jj—i ^j/^l J 

. j v - Í U j j ^ c . (J 

t O Ü I 

j-UaP^I ( j - J U J ^ i - jy-» 

A ââlll 

,¿JJ¿ <_9!>L>- ^ L* 1 j J , j j J l L¿l ^ j t U i p ^ l ^ J j í - \ 

dJJj j l i t a ¡ j j í t4jl_Jtpí JL̂ -Í y a ^ j - L p f.L; j y 

oLáiJl i3j-iú iSjLÍÁj y j^JjjJJ J j j J l Á-Jlj^ I-La ^Lp i J^; L» yjzsJl 

.yi l J IjjjJl J-ÍP ¿P ¿Jl 

.Á^Jl úi-i-2^ ÙVJJ-5 fUaP^I ~~ Y 

: j » i_JÜ:> ^^lp Ç.LJ O Í J íjl j ÁJLÍUVI ÓJJJ j f U i P ^ I i i i ü - y 

w ^ 1 (b 

. J í ^ l (^IP tcUIPÍ ( S J ) 

J j ^ I ï—JJrl ¿LixJl ^ j j LJ J - J c J J j j J l 8 j j ¿ c^í J_á*j j l .!-»<• — i 
» í « s « ' 

L«jj (jo!>C jLk>-^fl A^rjj j l j t5_pl*Jl o l j j j J l sJb- J J J^ I ^pp L»jj 

o l J J - U I á J U - ( j J _ j S ! l a — J J r - l £ ¡ j L j L ^ J J Y ^ ¿ , - P J J L ' j _J 

,f.L¿P^I 8J_J¿ ¿Jl üU¿j j^Jjlil íLkP^I J ^ ^ j j .ÁJL^^VI 
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ÁjJLÁdl ÂiUSll - í 

T_G-L¿.¿'.~ JIJL^» 'J 4_JL»I JJJÔJJJ J J J J L ^ ^ J ^ - D J ÙJ^VJ ( I ) 

ou'Lbj jJU¿j .(¿LiĴ I I-LA ^ ÁJL¿ÜI L̂JU j y j ^ j ^ . JJ> L.j jVS 

íjf-^Jl ájll-J.1 ^L^il í ^ b 1 J ^ - Í J JJU ÎJÜI |»UàJl j O y ^ j lS-LjLJI 

^yipí óL>—¿> 4_¡JLiJl ÁJU^I ^jii iy» (_ii_Jj>_jj ¡ j JJ^l JL^P^I (S-») 

(^J—iJl jjJÜ.1 L . — . j 5JL»^I J_¿j¿y .S-alj^lj âçLà^Jlj Á-ipLáJl o>L¡j,:....» 

i --luil t - j jLdl .1 ĴJLp ji i l 3_jJ.I ó j j j b ^ l ó j - á k j i l j Oyíkjil j L ^ j 

í j l y j r l ó j l J t U ^ S í l ¿ y 

jj-Aj .CJIy—- ^-Jji ° O y i k j J l j l - í^J (̂ JL-JÍUJI y-ÜJ •.^P'̂ I 

j u » -L¡Jl¿ j í j_¡jl¿ j ^ í j ôî t > • SjLLI ( ._j) i â_/l¿Jl U i j t e ( _ r i ¿ 

Í C J I V A L A Í I aJLí-lj o 

.iL'UAl s J j j J l j!sJ~I c->U¿dl ^ y i i i ^ j . ' jv^JlJ¿2j 

»̂LkJl <jj JLíjVI IJLÔ j 4-LJ.I |»LSSJÓU Láij ¿yüs>_̂ Al ¡JJLJi¿>\ _¿jlí.I (¿) 
j ^J.1 lí^LJ-L o l . ;..«J| i j J - j i J l Lg-L-jÁdl jjJ—ll J—à^ij .¿¡Jùôj—JJ ^ j - L - ^ l 

íaJlilJ Ájjb^l ó j j ¿ 3 \ i i i - J l ¿r^ I j i y ü J í j l i l sJla ja t ójlei\ 

Ü J - ^ J J ü j j j j i l J j j J l (J—tól <j ÙHJ^V 1 ùy^j -^ l ( jJu^dl y j d l (_A) 
A « * ^ 

. O Jr^J t i L ó J ^ ^ Oj i i J ( j 4_j y i l j J i g - L . ^ P ^ i f*^8^ ^ j J * ^ 4 

Lá i j j_il j L ^ (J-» o ' ^ U j ^ á j b ^ l c j I j I j J -L>ti¡j j (jj-^LuJl y-H-ll c í ^ J ^ j 
ÍJUIjÜI fUiJl f lSUV 

I j l c ÓÍ jyíJjíkJL^Jil j ù y ^ j J 1 ' jL^J j CÍ-LÁ^ÍI j>f= V O ) 

íi¿b>J,l j y j J l ÁÍ-LVOJ j y j l CJU-UIÍ ^ [ h i tS^ J ^ / JsLiJ <_$í 
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¿ - P J 4:1? .TJL L J a l j-J^ij Ç L - À P ^ I JL^JJO ( J ) 

y^l iJJIJJJ ÓJLVIJJJ J J J ^ ^ J X ^ J sljj L» i JL>r J l njLj j^l l-Lá 

¡j*.Jjîl c , J U j ^^-îjJl " Y 
' ' « « 

bijL* Âj^^J JÜ LîUJ L ~ J j f UaP^I j ¿^J ^ çUtP^I (j-Jji (I) 
# e t c 

I j . ,/?.p j l i c o L - J b L l j y xs- j j i j J l JL>-I ( j - ^ ^ l i—JU j l ( j - ^ ^ l ÙIS ' l i l j .«JB-I j 

jj^i-sr c j I j I j i ¿U¿l (J SS"jLiil J «us- iv-jLí J j i aJisj s-LÁPÍ j » 

I-LA ( j ( ¿ j ;á::ll jJ-LLI J l I_¿jUéjJl j í JLI J J J ( o ) 

j y - J 4_Jy ójLÜLdl j jJ- jJ oL~L>r ^ ^ j J l (J-I^ô IAJ Láij j í ( jUj^l 

(jLâJ^I IJUÜ j V-r4 iSJ-^-l Ô J L ) j j — ¿ 1 J J L > J - ^ J L» ^-JLC.J j l ^ 

i J U l j J l f l jà j l J jjTÎ JSCiu SiJLsi j\/J 

^ J I j t - u L p JU- j f j - î y - S--^ y--

J"5" (J5*^ L»-Up 4jL>-IJ 

c r ^ V 1 ù"* J ^ ^ J L ^ j j . ^ î « j - J j J l J i W r " t r ^ ^ (-*) 

C4-.Jb â j j yî; L^tAS' j í U^JL^-Î ojLp JL>- y j î y» ëjj-^LJ ¡ J ~ J ¡ < -SU j 

. ¿ U ^ l o- c j y u l j j l ^jjJuJLír y cJji jJl çUipî ¿jy tf.LjaP-S/1 

¿¡pytJl j j U j U i ¿j* \J»jS-j tSJlLlj i¡jb)!l ojjJÜI iJ^- - T 

ùVJr 

¿y \ r «jLLI j L$Jl jUuil S J U l j ó j b ^ l j j j j J l 4-Jr J l y ù U t j iSjÁ 

.(JUJ^I IJla j£. 4Ji î l t j J d i b j t<jL¿j'^l IJU> 
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V flâdl 
LgjsJ&jj â ^ r S î i 

tUapS l ( j - J ^ - > 

¿£-*J j l j J-^J ül Lai' . yAS- JS3 J j - I j ¿y> fLaP^I ( j J U i j J L j (I) 

t y S l j í I j L i ^ j j î LîL j j u i 

o l j l ¿ L ¿ l j L j ^ - j J j J Ü I JL¿I J ÂkL— ^JPÍ JA J 

.(JLLrVI l-L* i_¿JLtj j í CJL>-!>LÍJ çjL L> J jT ^ J U J 

j l^J c^î Í_r-L¿l .(JLjL'VI IJla J-P V ( j — t ó l j y ^ i (<-r0 
* * ( # c 

ÁJU—4—Lull (JÜÜi_jjl j l U yJl l i ¿ L ^ y 

í ^ J u i J l jjjill J l 

' / < ' 
(JLÀJ'VI L-L-I J J L ~ J L J J J J L I J L Á J M ! L Á Í J L-L^ZE-L 4; Y JL JL ̂ J (_£L J - J A J .OJ 

(iLáj^l I-LÜ jLc* L i j ^ j ji L« ciLàJl y^- (jLájfVI iJuk J ù h j L - V - Li l i ' j 

i fUiP^I ĴLs?- U^ iko ji L. j i 

* 

CJLÍJVI l-La LÜj ifUipS/l ^ J ^ JU i ju cJU;VI I-ÏA JL..¿d Q - ) 

i L U b L.Uaj ' \ ' 

tÜL. L.ÜÜ 'Y ' 
* * * * í ? 

^ J - l o ; 11 ^yît J^jlp 4 Ája-ll (j^-lji ù y ^ J ^ L~-l~-l L«Üsü V 

iîL'Ull âJ j jJ I 

t(_¿íU¿^IJ ojjj L .b.T "̂ iSv-A i 

. j J JJJL a J À \ J ^ P J W J O P U L C ^ L ^ ¿ ^ ¿ J Ü Í J6¿ ' o 
C 9 
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0~La jJJ 4_Jjí CjUIÁjI (J^jl-Á-J' J ^ ( j OjLJjJ—JT. <Jj.5 Â fi 

j^LJi o l i U I ^ tbüJ-jiJj Lg-âjJ./ÍTj ^JIJ o l i l á j^ l 

S ¿¿lit 

C j U L ^ M j 

15 j j ^ j l i J j j J l ^j^U^JJ - \ 

¡ _ r - J j .çX^zjM j»L»î (SjU-aJl 4_«IScl g.i j l i j L » j 4Jj>.á.dl j^pj 4J^¡Lll cjIÍn-LuAI 

.J l jS iS y 

OJJJJL! (JJJLJI J ÁJL-VAIL J ^ J - I ¿TV_) JLÂ*J JJL Y I L C3L¿JÍ ^ .K -J — Y 

a-̂ JLP̂ — Ĵ 4 .¡¿hy¡ jL-S'j ĵ jĵ JJ JjjJl L¿l 
J o l j L ^ I ^ ; l Loi' t^ g ¿ílij J f bV ijL^iil ^j-^ljí ( j j i l íU^P-Vl 

¿Ji < 'ij^i Jj-aJi (j->J¿i j-â* i ¿Jl sJj~üi 4_íjSCj- — r 
¿ y ( J I j J o b y r y ¿JJJÜ'j 4 - i J i j i ySÂ\ VqSj^u 

.ÁÍ jJÜl ¿LL- L« J «JL» 

J - i ^ ^ j oLíLíjI j l j ól j j j j ^ J J J j j J l ^^-Js^JJ — i 

. C-)UI ./?•>-j cJjL̂ ol ^ CÍL¿J\I I-Ía Â-J- O 

i «¿di 

.OyijU J j j J l ^JLil í:L¿PÍ j j i j l J JjJÜI i_rJL¿l , j J b - \ 

• j j P . ^ Jj-AJI t ^ 1 à ^ J^i 
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cJlàî l J^aàJl 

O U U r ^ t j O l j L ^ l j i_À>Ui> J l j â ^ r ^ l j «.Lij^l 

r âilil 

^ ^ J j l í JLa j ÚjíjJÜ Jj*^1 t r ^ ' (J^s* 

:ÂJÛI ô j ^ r ^ l ïja—ljj <iíü¿j j y J J (J,jjiJl iS^ji ~ ^ 

í ^ U ^ I ^ ^ (Í) 

Ç 2 L P ù U J J l j jUJJl UJ !¿ j iâJILIÂj jb^l ù j ^ j J l i J r Qr ) 

.Ájj...¿.:ll 4JL.^I ( i ) 

IJLÛ Jl j i iLiL—l 

í J U j J l . j j J J J j J Ü I ( j - ^ J I / I l ó / i - Y 

.¿Jüi çUaf-Sfl J / J ji U 
t Silil 

ùJijü Jj*dl ^pJl̂ l J frUaPSft 

fi 
L. J J J J J J J J J Ü I I j IJ-viiP ó^Ni CIUJ'^I J l ^ J -sbo I _ > JS" - ^ 

\jj¡ jlJJI J J J¿ ^b 

.JLàîVl Ijla ^ SjUlI j l$Jl jUJ .1 j ^aP J T j ^ L - j - Y 

JJuT -üí ^Ap <jL¿j\l I-LÔ j j j . ¿I I ' ^JLla-^» j—ij — V 
( j \ j ( J J j J ^ I j «JL^l i l «Su 4_*l*Jl <^JlJ j ^ J b / j í ( j î 
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ISJJ- IJJ ÙJSJJ C—¿J ¿) J^CLL UJJJJJL C—J J J I JJJJJJL C^LS ̂ JL J-^-AL 

J—iàJ Al c JjJl jj-Jj jJl J—^ —i j -1 5j — 1 

OÍLPI OLJ-ov J.I CJJ-JJJI LÍ VJ ^ r l*^ (3j h; j l CJLJJ.1L; 
f t ' J 6 , 

ojL-jtil Ĵ-OŴUJ J 

ÜJJOJ J_¿J ÓJ-S-AL ÓJJJ^JL J_¿> C—JJJ TJ^SVIL ÓYJJJL J-¿J C^LJI-L JYJ^JL 

U y j j C J j i j j 

Ó L - U S V L»-J—JL JLOJJL ^ ./2¿L ^RL .IL oJUlil Ú O J L * * J J ./>£.; — V 

JÀ—À^JJ Ĵ L ^J-/» LPLJJL L—^RLIV 3JLI>«AL 4 _ P - j j j i l ÚJ^JJ ] I Í 

. ^ L G J L ¿S'^L^U-VLJ ÓJBNJDJ ^ Y J J 4 — Á I J ^ L A J j í 

4 ¿ i Ji'tAi iJ-L^all OyJ^Sl CjLrUl* (V^ CjlatlL» °jL*-! '"1 ~ A 

.sJú l i l Ó Y J J J O^JJLL J-^1 ^ J I J J ^ Y I J ^ ^ J Í J 4 ^ L > -

SjlJÍLÜI cjLstiJ.1 L>- 4¿ ..r-7; t í—jLLl j j jojJ l o j L u J — ^ 

c-iL^ul sJjJj <1 ^yf- 4t¿lJl cjLísjuÍIj cjL»tii< Xs-L-^j óyjjll ^ Aa" 

.^UAI3L IJLFC 

¡L-Jl J 

¿ j j J^ i \ ¿ y ÂJL1.AI â á J ü l i l Ó j J j j J | ~JLJ 4_JÜI Ál-Jl ^pJst^pí/i-jT V ̂  J l 

. jyJj^Jl O - j j J | JL 4-JUl S ^ J I r > J l 4^-Jl J i j ^ y J j V l 

oJlJlAl ójJLlj J | 4-wŵ JL Jl 0̂ _7.¿ll oJ-A Ĵ 'l UT t^jj-Jrl 0J-̂ J^ '— " • ̂  .' ^Í^J 

.ÓyjjJl C-Jjj 

üJ-Ojis JjJÜI r̂Jtól Û oJUj ¿Jl jüLaAl í_¡jUJl 
ój-^ijll J—¿J C_<j_jjj ü ^ - i j l l ^ J - í j i^—^ J ¿—¡IJ "L-i fl—^P^I 4J2—y 

. 8-b'lil ÜjZjjj 
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ü j j j j j ùjj j^J! J-ju ^ j i j j o0^ ^ ^ o l j jly*Jl * 

Í4_^UÍI j o l j J l j U j l IJLA j OJL-IJJ Í.I^prlj tÔJulil 

SJLJlil Oj—kjj C—¿j (j—P ÁJÍI—vsLal Ô>I—ÍLJ j—¿J • 

(Jlj—Î J_«-P S-^^L. j 4 > \ _ ~ J J o l ^ - i j i b çl .¿C-fy 

ój-JjjJl 4_laJ^il j UT IIj 0 - ^ t J l ^ I j - ; ^JLÜ V-IJ ÍÓ • 

iiUS' ibLj (jLsi ( j Â J l ^ l 4_~.lj.5j 

¿¿IsJi J ^ a à J l 

r saiit 
(ilflï̂ l IJLa ^ ¿ ^ (_¿¿jbcJl 

\ S^-ôiJl j I4JI jUuil i J j j J l 4_J¿J.I " j j Jü^iJ J j J Ü I ( _ r J ¿ l " ÓJLXJ J -^á j - . ^ 

.¡jLáj'^l IJla ^ j u óLi-dlj y silll y 

.úyiJU (J.J -UI (J -TÓL (J OJIJI^¿JL ¿U¿L J L P R " « . U A P ^ I J J - U " ÓJL*J - Y 

{.IJ-V- Í ( j L ¿ J ^ l lj_á J__-áJl C Li ¿ J l " j j j b c i l I_3 j J a J l ÓJL-*J J L . . / ? ¿ J - r 
* ' í e 

j í 'líjjj^1 ^ ^ j í áJLj*¿il (^.Su ¡L*UJl i ^ o J r l L J b L i l ^ ¡>l cáJjj o J l í l 

. 1 á¿Ü.I r ijüJl ¡j -5J^aiil áJ j .5 4~» 

a'ilpí í-iyJ.1 y*.Jl ^jip SsXjÚjt i_j^J» J./? jj — 1 

ój_i¡jJl s y* ¿ J l ^ ¿jJl ijj—-ijJl ¿ j "i — 0 

CJLLJU j í OLIJLÍI ^j^i^—J.I C—JJJI J •/?Hi ^ j íIaJ^-j (Olea europaea L.) 

:4_JUl c->L«_~Jl ájL-jJl j . < _ £ ^ l j - > í ¿ y ^ y . y . U-J.^ c?í ' » ó j L p I 

ÓjJjjJl C- j J j í(_fjL*Jl ^r^Jl Ü J-^jJl C • j j j t ̂ r^Jl Ó y i j J l í jbuJ.1 ^vJ l Ùji^Jl 
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OjUsJlj újs i jJ l C- j j L ^ - j ^ ï j ü j i i j J l ÂP'j j J l ^ J — Y 

ç^JlJ J_¡^is ye üyijs\ ^Uaí ( j jJaJl j ó ¿ ^ * 

íáJjJÜI j í Á-JsjJl t i v ü - l j í o b J l oULSOl j í / j o>UJ>l ¿u ü j b d l 

ĵJLp J¿IáJ-I y . y ü ISjlJIJ j ^ j j J l j ¿TVJ JPUJI I j j " 

ÁL.ISÓ. 

4J2-Jjil ¿¿.iLJ.1 ( j áK .:.;L j^óJl J-¿> * 

j j <L^Jíl j á J j í ÁjaJuJl p ( J j ^ ^ j j i j J l a; 

* 

4_JjjJl o l í U O U ^ L i ^ l üjJj^JI o U J Á- i lyJr l o L O U J l ¡L.L- J^ ' y j * 

ÍI4J liJb y¿LXJl ÜĴ VJ J i ¿Jl iJUaJl o l ¿ 

¡Lp-Ijjj (JJjcó L»..1» «LJLJI Ájt .,i-?ll JLí (J ol^i-lj ojL»jl*il JjLj 0 

ÔjSJjJl JUûîSIj tOlajLJ.1 cOjïJjJl Olíílii» g t J J J ^ <3 ~ f 

ÓLJUJ O J L * J - J y t t ^ L P J . S ' ^ ^ J J J J J I ) J ,JJJL JJ- 5 J ^ I * ^ * 

IcM U ill j j ,ji_UUjl ^ ¿ J u i ' J j j l l jJ l 0 

C ¿J j Á-JjjJl OjLsJl * j j j t j^JújJl. (̂ ĵlp -"."Jl * 
J j J Ü I ó jb t i l J l juLj t ib <Lál*J>l C jL» j i * i l j aJljU.1 üyiJj ó ^ j j J l 

í j j i j i J 

4_*PjJl Á-JkJl ûL«_j i * i l ^-¿J ^ J U ¿J l Á^Jí^l_5 4_Jj^Jl ÁjaJuj^l j^PJ 0 

ÓjJjjj ÚyJJJl C - j j ^ ^ a í L ^ ^ - L A j j P J 4 - S ^ u a J l j Â J J - I À J I ySJ L ^ - l 

ídJl^uJ.1 ¿ . v u sojlLl 
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J j S h 

¿u>\j¿\ (JlJLftty 

^ á j d l 

j L a J ^ I u i l J A Î 

ó j í t J i j j t i ^ ' y J ^ <3 ~ ^ 

^ ^ J ' L ^ - L 4_¿Ld.l 4_JjJÜIj J l CJUJ^-idl j J j U J l j J i A J l Jl * 

ó j j ó j j i j j j ü j J l JJ-ÛJ ' y j j ^ ytj>\ - J j¿J ÁJIJLLIJ Á J U . < J l — «LJbjyLll 

Í Ó J U J L O L I F CSÍ E-J- IJ Ó J ^ I ! J J - I ÁJU SOÍLIL 

— S-JLj^iJl cjIjL-I^-VI ( j ^k.tjL; j»L¿Jl • 

¡JJj UT âJj-Ji 

íC-iLuJull íiyr Á-íly * 

i J j j J l • 

ídJI^U-ll J y s - ÁjU^ • 

í ^ i j J l j i J L i ^ l o L - j U i l • 

j J J - Ü ! ^-«-1*31 J a - - J J j W ^ 1 J - i ^ . o i ' ü j - j J J J j j J l ^r-J^I 

L j > j y i - J Ï _ J j J à J I ^ A Î L - s i ï i - b S álfcli) J C j L ^ l j j J l • 

tsJb'lll O j i J I O-JJ Áiw'Síl 

. i J j j J l á j U J l C^Láí-U ^ oL»Jjt!l JJLJ • 





«Jü lL l Ü J S J J J C j j i J J J Ü I J U J ^ I 

T O ô f U l 

r o o 
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